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HOUSE OF THE PEOPLE
Monday, 30th June, 1952

The House met at a Quarter Past
Eight of the Clock

[MR. SPEAKER in the Chair.]
MEMBERS SWORN

Dr. C. V. Rama Rao (Kakinada)
Dr. Satyaban Roy (Uluberla)

ORAL ANSWERS TO QUESTIONS
Bidi FACTORIES

*1317. Shri 8. C. Samanta: Will the
Minister of Labour be pleased to
state :

(a) the number of Bidi factories in
India in 1951-52 both licensed and
unlicensed ;

(b) whether it is a fact that boys
of tender age are being employed in
those factories for the manufacture of
Bidi; T T

(c) if so, the number and percentage
of boys employed; and

(d) whether any experiment has
been made either on Governmental
basis or privately to invent any
machine for the manufacture of Bidi
on the lines of Cigarette manufacture?

The Minister of Labour (Shri V. V.
Girl): (a) Information regarding the
number of licensed .bidi factories dur-
ing the year 1951-52 is not available.
In 1950, there were 1.708 bidi factories
coming under the purview of the
Factories Act, 1948. Information re-

gardine unlicensed factories is not
available.
(b) Under Section 67 of the

Factories Act, 1948, employment of
children below 14 years is prohibited
in factories coming within its scope
and under section 8(3) of
the Employment of
Act, 1938, no child who has
not completed his fourteenth year can
be employed or permitted to work in

any workshop not covered by the
!'nctoriesutAct wherein inter alia the

making establishments. At the instance
of the Government of India, State Gov-
ernments issued strict ions to
their Inspectors for rigid enforcement
of the Acts. utions, wherever
possible, were launched against the de-
faulting employers by some state Gov-
ernments.

(c) Statistics are not available.

(d) The Government have made no
such experiment. According to their
information, a machine for manu-
facturing bidis was devised by a
certain person of Nasik, who sold it to
the New India Machine Works Ltd..
Nasik. The machine has not yet been
industrially adopted. The attention of
the hon. Member is invited to” a
news ftem which appeared in the
Hindustan Times, Delhi. dated the 10th
June, 1952, regarding the invention of
o bidi-making machine by Shri
Kanahaiva Lal Gupta, a municipal
commissioner of Banaras.

®hri 8, C. Samanta: May I know
whether the unlicensed bidi factories
that do not come under the Factories
Act, can be controlled in respect of
social security measures?

Shri V, V. Girl: They are being con-
trolled to some extent by these
Inspectors and I do not know whether
they could be controlled for socia)
security measures. I do not under-
stand exactly what the hon. Member
means by that.

Shri 8. C. Samanta: According to
the Factorles Act, boys should be en-
maged for 4] hours a day and in two
shifts. May I know whether that is
observed in the factories?

Bhri V. V. Girl; Yes.
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Shrl S. C. Samanta: May I know
whether the employment of boys in the
ports, for whom the Employment ot
Children Act. 1938 has been passed,
eames under the purview of the
Labour Ministry? PRV ETE

Shri V. V. Giri: It does come.

Shri S. C. Samanta? Mad ‘1 *‘n&w

whether the instructions issueq by,.the

States Governments at the in<tance of

the Centrai Government, which the
hon. Minister referred to, are- being
followed at the present time?

Shri V. V. Giri: Yes: they are being
implemented. -

Shrimati A, Kale: May T know whe-
ther the women emploved in bidi fac-
tories are paid the same rate as men?

Shri V. V. Giri: I am not sure.

Ehri S. C. Samanta: May I know
whether the Government have review-
ed the position that the health of these
small bovs is endangered by working
i1 the bidi factories for more than
four hours?

Shri V. V. Giri: Government have
not reviewed: I think it can be done.

Mr. Speaker: We will go to the next
question.

TrRADE UNIONS

*1318. Shri S. C. Samanta : Will the
wt!ixt:ister of Labour be pleased to
state :

(a) how many Trade Unions of
Government of India employees are
recognised by the Government of India
and what are they; :

(b) the names of other Trade
Unions and organisations of Govern-
ment of India embployees that exist
but are not recognised; -

(¢) how many strikes were declared
by the recognised Trade TJnions
referresl tn in part (a) ahove in the
vears from 1947-48 to 1951-52 and in
which places; and .

(d) how those strikes were settled?

The Minister of Labour (Shri V. V.
Giri): (a) to (4. A statement giving
the reaunired information is placed on
the Table of the House. [See .Appendix
VI annexure No. 49.]

) . Yo .
Shri 8. C. Samanta: From the State-
ment I find there are so many un-
recheniced trade unions. May I know
whether they had not fuifilled the con-
Aitions  or whether there are other
reasons for their not bemg’recognised?
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Bhri V. V. Giri: It must be so; or,
they have not applied for recognition.

Shri 8. C. Samanta: May I know

~whether the Labour Unions Act of 1934

—1 am not sure of the year—has been
revised or whether the Government
propose to revise it?

Shri V. V. Giri: The question of re-
vision is under consideration.

Shri V. P. Nayar: Is it a fact that a
condition precedent for the recognition
of an Association of Government
employees is that the Members therein
should be of one “definite class” and
if so, what does the present Govern-
ment mean by a “definite class"?

Bhri V. V. Girl: The whole matter is
now being considered. We will be able
to definitely state our views in the
matter very soon.

Shri Punnoose: Is it a fact thrat these
Employees Unions are prohibited or
banned from approaching Members of
Parliament for the redressal of their
grievances?

Bhri V. V, Girl: I do not know any-
thing about it. I suppose these As-
sociations may go and represent their
grievances: not individual employees.

IMPORT OF USED CARS

*1319. Dr. REam Subhag Singh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the rules regarding the
importation of used cars as personal
baggage are uniform for hard and
soft currency areas; and

(b) if not, what are the reasons
therefor?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) and (b). Until the beginning of
May, the position of imports of cars
as personal baggage from the soft
currency areas was easy and people
were generally allowed to bring cars
as baggage. But in regard to cars from
hard currency areas the conditions
were stringent. namely, that any per-
son who came from the hard currency
areas for long stay in the country had
to give an undertaking that he will not
sell the car within a period of one
yvear and persons who came for short
stays gave undertaking to take the
cnrs back, Since May the position in
regard to import of cars as personal
baggage both from hard and soft cur-
rency areas has been enualised and a
enov of the oress note dated the 20th
Anril 1852 is olaced on the Table of
thke House. [S-¢ Append'x VI, an-
nexure No. 50.T
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Dr. Ram Subhag Singh: May I know
the number of cars imported from
Dollar and soft currency areas in 1951
which were disposed of soon after
their arrival?

Shri T. T. Krishnamachari: 1 would
like to have notice.

Dr. Ram Subhag Singh: May I know,
Sir, the reasons for the difference of
rules in the import of cars from the
soft and hard currency areas?

Shri T, T. Krishnamachari: As I said,
Sir, the position has now been equalis-
ed. There is no difference at all.

Shri M, S§. Gurupadaswamy: May I
know what is the total of cars import-
ed so far.

Bhri T. T. Erishnamachari: Notice.

F-ATT

*¥$3%e. M AMR : (F) wifewew
@ JAW AT AT IASTT T FA FA
& T 8@ §IEC FIIIWA T
(tfew) #93, w&m9, @hde anfe &1
SR WA F aw WA §
sfas a9 w34 7 mfgw g, o
AUoq @R TOH FEH & T
TET T ATATUT  HEA § HOHS
whg !

(=) #a1 =0T FLHFR ]+
G WM q9Ed ® qqg faer
g7

The Minister of Commerce and
Industry (Shri T. T. Krlshnam.nchari]
(a) and (b), The Enforcement
Directorate acts in co-ordination with
State Government authorities and
cases are investigated and conducted
accordingly.

Shri Jangde: Is the Government con-

templating to give legal protection to -

the persons who give the fullest in-
formation as to the anti-social crimes
like blackmarketing?

Shri T. T. Krishnamachari: I am un-
able to answer that question.

Shri Jangde: Is the Government con- -

templating to make such amendment so
that the houses of the merchants c2n
be searched by the Police authority
without search warrants?
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Shri T. T. Krishnamachari: I have
no information.

Mr. Speaker: It is more or less a sug-
gestion for actiom.

Shri Veeraswalny May I know, Sir,
the various types of punishment bem.g
meted out to blackmarketeers.

Mr. Speaker: He knows the law pro-
vides for it.

Shri V. P, Nayar: Have any investi-
gations been conducted by the Central
Government to find out whether in-
dividual Ministers and high State
Officers in State Governments have
been actively helping blackmarketeers?

Mr. Speaker: Order, order.

Shri S. C, Samanta: May I know,
Sir, whether Government is aware that
more than 50 per cent. of the cases
brought by the 'Palice Enforcement
Branch are not being convicted for the
reason that the rules of the Central
Government do not permit them? Do
Government propose to have alteration
in the rules?

Shri T. T. Krishnamachari: I €an
confirm the hon, Member’s impression
that all cases brought before a Magis-
trate by the Central Government En-
forcement Directorate do not end in a
conviction, but I am not aware of the
fact that the rules framed by Govern-
ment are a handicep in that respect.

Coar BOARD

*13%1. Shri N. P. Sinha: Will the
Minister of Production be pleased to
state :

(a) whether to secure a large
increase in production of coal, &
mechanical process of coal cutting is
about to be adopted

(b) whether a Committee known as
Coal Board has been formed ;

(c) if so, what are the functions of
the Board ;

(d} what work 4t has done so far,

(e) wHether any progress has been
ma‘\ide 16 have symhetie oil from coal;
an

(1) if so, whether it has been made
availableto the public?

'l"le ‘Minister of Production (Shri
K. C. Reddy): (a) The Working Party
for the Ceal Industry recommended
that mechanisation provices the only
real means of securing quickly and on
a planhed basis the large increase ln
produttion of coal that may be foiund
necessary in future, with the expan-
sign of general industrialisation of ihe

country, and that mechanisation should
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be spread over a period to make ad-
justments easier and to proceed col-
liery by colliery. This recommenda-
tion has been, accepted by Government
and it is proposed that the Coal Board
should investigate in due course the
extent to which mechanisation cah be
introduced in the existing mines with-

out any material Loyment re-
sulting therefrom. It has also been
decided that when permission for

opening new mines is granted a condi-
tion will be imposed that all new de-
velopments should be planned and exe-
cuted as far as practicable with the
maximum mssihle use of machines for
coal cutting and coal com

(b) Yes.

(¢} The Board's functions are to
deal with problems relating to safety
in coal mines and conservation of coal,
and matters cohnected therewith or
incidental thereto.

(d) The Board is continuing the
work of the late Coal Mines Stowing
Board in regard to stowing for safety.
It is engaged in drafting the necessary
rules under section 17 of the Coal
Mines (Conservation and Safety) Act‘
1852, regarding the measures to
taken for the purpose of maint:nauoe
of safety in coal mines and for the con-
servation of coal. It has set up an in-
formal Technical- Committee to under-
take investigations into the working
conditions of collieries producing me-
tallurgical coal and to"make recom-

and has also investigated the possibi-
lity of pegging the m:uon of mef
lurgical coal af a level.

(e) No.

(1) Does not arise.

Bhrl N. P, Binha: With to the
hon. Minister's answer to (a), may I
ask whether this system has affected

employment?

out taking into account the si-
bility of un t that pol;w
be caused, ce there will be

has commended that so far as

mines are concerned, we have to pro-
ceed with the work rather cautiously
in order to prevent unemployment,

Sbri N. P. Sinha: May I know, Sir,
if, ih view of the emphasis laid by the
Planning nmuﬂulpnunstrlcten!orce—
ment of conservation measures,
hmconmhuhauhmﬂnuddml
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Shri K. C. Reddy: No, Sir, I am not
aware,

Shri Raghavaiah: May I.know, Sir.
whether there is any wage cut and re-
trenchment in view of the introduction
of mechanisation in coal-cutting in coal
mines?

Shri K. C. Reddy: No. Sir, not of
any appreciable magnitude.

Shri A. C. Guha: May I know if this
mechanisation will reduce the cost of
raising coal. or simply increase the
production?

Bhri K. C. Reddy: Both.

/ Shri Byunnnndml Sahaya: May I
know. Sir, in view of the fact that
sufficient number of wagons have not
been available to remove the coal from
the colliery sites, what is the purpose
of increasing the coal raising unless
wagons are provided for them?

Shri K. C. Reddy: That raises a dif-
ferent question altogether.

Shri Punnoose: May I know, Sir, the
interests represented on this Coal
Board, and whether organised labour
is given representation?

Shri K. C. Reddy: The Board con-
sists of Mr, L, S. Corbet, Coal Com-
missioner, Chairman; Mr. Bakhleyv.
Member; Mr. Guha, Chief Mininc
Engineer, Member, Railway Board—
Dy. Coal Commissioner, Production:
and Mr. I. S. Malik—Dy. Coal Com-
missioner, Distribution. There is no
representative of labour as such on
the Coal Board.

Shri Punnoose: Is it in the policy of
the Government to consider giving re-
presentation to organised labour on
this Board?

Shri K. C. Reddy: I think, Sir, the
Board has been constituted in accor-
dance with the terms of the Act. Any-
:rday. I will have the question examin-

Shri K. K. Basn: May I know the
progress of mechanisation in Govern-
ment collieries?

Bhri K. C. Reddy: I require not:ce
to answer that question.

ExroRT OF MICA AND SHELLAC

*1322. Shri 8. V. Ramaswamy: (a)
Will the Minister of Commerce an<!
Indusiry be pleased to state the value
of mica and shellac exported from
India during the year 1951-52?

(b) Which countries Im
from us and what are
manufactured from them?

them
articles
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The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
The value of mica and shellac export-
ed from India in 1951-52 was Rs. 1321
lakhs and Rs. 1130 lakhs, respectively.

(b) The principal importers of mica
are UK, U.S.A, France, Western
Germany, Italy, Japan and Australia;
and of shellac, U.SA., UK, USSR,
Western Germany, France, Italy,
Canada, Brazil, Argentina and
Australia, Mica is mamny used
by electrical industries and shellac
is used in the production of
Gramophone records, electrical insula-
ting material, wvarnishes and adhe-
sives, sealing wax, grinding wheels
etc.

Shri 8, V. Ramaswamy: What is the
value of the imports of articles made
out ol these raw materials?

Shri Earmarkar: The hon. Member
may put a separate question for that.

Shri 8. V. Ramaswamy: Are any of
these articles imported from abroad
made here in our country?

Shri Karmarkar: I should like to

have notice. Gramophone records are
made here.

e

Shri §; Sahaya: Is it a

fact that the export of shellac and also
of mica is progressively going down,
and that foreign countrieg are making
arrangements for synthetic products
to replace them?

Shri Karmarkar: Our figures show,
Sir, that the exports are in fact pro-
gressively going up. For instance in
1949/50, so far as Mica is concerned,
it was about Rs 7 lakhs, and now it
is Rs. 13.20 lakhs; and in shellac also,
our exports were about Rs. 30 lakhs
and now they are about Rs, 91 lakhs.’

‘(lhrl Syamnandan Sahaya: Is it due,
Sir, to the price going up or is it due
to larger quantities being exported?

8Shri Earmarkar: It ‘iz due to both
the quantity and the price going up.

Shri Punnoose: May I know the
States which chiaﬂ.r nmium these artl-
cles, mica and sh

Shri Karmarkar: I should like to have
notice.

INpIAN CULTURAL DELEGATION T0 CHINA

*1326. Shri K. G, Deshmukh: Will
the Prime be pleased to state
the expenses incurred by the Govern-
ment of India on Indian Cultural
Delegation to China in May, 19537
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The Prime Minister (Bhri Jawahar-
1a] Nehru): The details of expenditure
incurred on behalf of the delegation by
the Embassy of India, Peking, and the
Indian Consulate General,
and some other bills have not yet been
received. It is not possible, therefore,
to give the exact amount However
the total expenses -are expected to be
well within Rs. 1} lakhs.

Shri K. G. Deshmukh: May I know
what is the response we got in pro-
portion o the expenditure ingurred?

Shri Jawaharlal Nehru: If I may say
80, Sir, it is a very extraordinary ques-
tion but 1 may say this, that they
were treated with the utmost cordia-
lity and friendship.

Shri Velayudhan: May I know whe-
ther this delegation is reported to
have submitted any report to the Gov-
ernment of India?

Bhri Jawaharlal Nehru: All delega-
tions which go there are supposed to
submit some kind of report. But usu-
ally these reports are not published.

Shri Punnoose: Has it come to the
notice of the Government that a cer-
tain section of the Foreign Press has
attributed ‘views to the leader of the
delegation contrary to those expressed
in this country by her?

Shri Jawaharlal Nehru: I do nqt
know to which particular thing f{Bie
bon. Member refers. But perhaps 1
may draw the attention of the House
to the tgct b?atth a certain contradiction
was made e leader of the delega-
tion to certain statements made in the
Press In regard to that matter,

PRICE or JUTE

*1327. B?rl M. mandgh Wﬂl%
Minister of Commerce and Industry
pleased to state: '

(a) the price of jute per maund
Il::;?re the control was lifted in March,

(b) the price immedia after the
control warrliﬂed and iy

(c) the price at present?

The Minister of Commerce and Ia-
dupiry (Shri T. T. Krishaamachari):
(a) Rs. 35 per maund on the basis of
bottom variety for delivery fres at
mills in Calcutta.

”&) Rs. 65 per maund on 12th March

(cJ"Rs. 27 per maund was the que-
tation for Assam bottoms on 326th
June 1952,

Shri M. Islamuddin: May I know
the roascns for the decrease in price?
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" §hri T. T. Krishnamackhari: The drop

In the world demand for manufactured

, and perhaps the glut of the raw
materials in the market.

© Shri M. Islamuddin: May I know
whether the decrease in price of jute
‘has affected the growers, and if so, to
what extent?

Shri T. T. Krishnamachari: It is a
fact that a decrease in price does affect
the producer, and we have received
complaints from producers and such
complaints have been voiced on the
floor of this House. But I am unable
to say to what extent it has affected
the growers, exactly.

Bhri M. Islamuddin: May I know
whether the present price leaves any
mergin of profit to the jute growers?

Shri T, T. Krishnamachari: I am
afraid we have made no examination
ot that question.

Bhri A. C. Guha: Will the hon. the
Minister be able to give us any idea
as to how the new rates fixed by the
Pakistan Government for bottom Jat
jute will compare with the present
price fixture, and whether it will be
economical for the Indian Jute Mills
to have Pakistan Jute? What has hap-
pened to Pakistan jute, has there been
any reduction in duty?

ghri T. T. Erishnamachari: It is far
too early for us to be abie to say how
it will affect our position.

Shri A. C. Guha: Is it true that
Pakistan Government has put up some-
thing like a djscriminatory rate for
Ind.wn importers as compared Wwith

the foreign importers?

.8hri T. T. KErishnamachari: I have
up infprmation.

Shri T. K. Chaudhuri: May I know
whether large-scale smuggling of jute
from* Pakistan is responsible for the
reduction of prices in India?

'Shri T. T. Krishnamachari: I take
wt information from the hon. Mem-

Das: Are Govern--

, Sarangadhar
mient aware of the fact that thera are
ldrgé stocks. of jute and have they any
plin to give any Price support to those
whom they induce to grow more jute?

‘Shri T. T. Krishnamachari: At the
moment,. Government is not contem-
phtml any rebate for jute?

Shri M. S. Gurupadaswamy; May 1
know the difference between the price -
and the ‘in-

of jute exported from India,
ternal price of jute?
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Bhfl T. T. Krishnamachari: Raw
jute is not exported from India, and
o0 there could be no comparison.

TRAINING CENTRES (COMMUNITY
PROJECTS)

*1328. Shri Madiah Gowda: Will
E)le t];[inister of Planning be pleased
state:

(a)when and where the training
centre for the training of executive
officers of the Community 'Develop-
ment Project will be opened ; and

(b) whether any scheme of :ramus
has been drawn up and the personn
appointed?

The Minister of Planning and Irriga-
tion and Power (Shri Namnda): (a) A
four weeks orientation and trai
course for Project Executive Officers is
being arranged at Nilokheri, from the
21st July 1952,

(b) A programme has been framed
and  personnel is being chosen.

Shri Madiash Gowda: May I know
how the personnel who are going to
give training in these centres are cho-
sen? ‘

Shri Nanda: The personnel is chosen
mostil'y from the officers of the Govern-
ment.

. Shri Madiah Gowda: May I know

whether the trainees selected will be

persons in State services., or whether

fresh men will be selected for this
ining?

Bhri Namda: Both, Sir.

Dr, P, Deshmukh: May I know
the names “of the training centres
which will commence work in the
menth of July, apart from Nilokheri?

Bhri Nanda: Nilokheri is the only
r:_mtre which we have in view.

Dr, Ram Sebhag Singh: May I know
whether any special qualifications have
béen laid down for choosing these offi-

Ebrl Nanda: ‘Some qualifications
down.

have been mid

Dr. Ram Subhag Singh: What are
they?

Bhri Nanda: In respect of the Pro-
ject Officer, those qualifications have
been, given .in the draft outline of the
Community Projects Administration,

‘Sieei Nsohblar: May 1 know whether
any 'politital considerations enter into
'nn- selection of these trainees?

!penher Order, order, We shall
g0 to the next question,



ay Oral Answers '

CommuNTTY PROJECTS

*1329. Shri Gowda :
the Miniater of Pla.ll.ll.ing be plQased to

(a) which of the States hme
formed State Development Commtt-
tees, District Development ..
tees, and appointed District :#p—
ment Officers as per the requi
of the Community Development P"b-
jects; and

(b) whether any State Goverrm)enu
have submitted plans and estimates
of the Project that is to be worked
in their States? i

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): (a) The
Governments of Assam. Bihar, Bombay,
Madras, Punjab, Uttar Prad
Madhya Bharat, Rajasthan and-
rashtra have  constituted State
Development Committee. Bihar,
Madras and Madhya Bharat have also
set up District Development -Com-
mittees and appointed District
Development Officers.

(b)Y No. These are due by-the 3lst
July, 1952.

Shri Madiah Gowda: May I know
whether these centres in the differemt
States will be started at one and - the
same time, or at different times?

Shri Naada: In the ordinary course,
at the same time.

Dr. B. §. Deshmukh: Has any. deci-
slon been taken as to who should be
tha Chairmen of these Committees?
Whether they will be non-officials or
officials?

Shri Nanda: In the case of the Deve-
lopment Committees. the district officer
or the Collector will be the Chairman.

- Shri H. N. Muokerjee: Is there a
Central Committee t0 admijnister these
projects? . .

Shri Nanda: There is a Central Com-
mittee, Sir.

Shri H N. Mukeerjee: In the Cen-
tral Committee, is there any provision
regarding the particular status of the
American administrator?

Shri Nanda: No, Sir.

Shri Karnl Singhjl: When is the
work likely to be started in Rajasthan?

Shri Nanda: It is the same schedule
as for all the States. :

Dr.” P. 8. Deshmukh: Is there  any
possibility of a suitable non-official he-
ing a Chairman of any committee?
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‘Shri Nanda: The whole nrmlnﬂon
can be reviewed from time to

Shri Punnonse: May I know whethc
the Government have received any
representation from Travancore-Cochin
to open a community project eentre in
Sherthalai taluk?

Shri Nandz: Each State had suhbmniit-
ted its recommendations, and on
the order of priority, the actual loca~
tion of the community project cemtre
was fixed in consultation with the
State Committees.

< Shri Syamnandan Sahaya: Are
Members of Parliament treated as.offi-
cials or non-officials?

' Shrl Nanda: y are going to be
associated in advisory capacity.

TRACTORS (h-t:\mnctvﬁ)

*1330. Shri B. N. Roy: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether there js any tactory in
ln%w for the manufacture of tractors ;
an

(b) if not, whether there. is any
proposal for starting any in the near
future?

The Minister of
dustry (Shri T. 'r Erishnamachari):
(a) and (b). Three firms propose to
manufacture tractors in India. Ome
of them has already started assembi-
ing them from .imported parts.

‘Shri B. N. Roy: May I know the
number of manufactured till now?

Shri T. T. KErishnamachari: The peo-
ple who are assembling tractors from
parts imported are Fergusons.
capacity is about 4.200 units a year
‘and their production has been until
recenily on an average about 10 to 12
a day. But I uuderstand they have
slowed down their production because
stocks have accumulated.

Shri B. N, Boy: May I know whe-
ther the capital invested in the factory
is Indian?

Shri T. T. Krishnamachari: I should
like to have notice_

Seth Govind Das: Are these facto-
ries only importing parts or are they
themselves manufacturing certain

_.mts’

Shri T. T. Erishnamachari: That is
the idea. They have a manufacturing
programme. ,

Shri E. K. Basu: May 1 know the
romparative prices of tractors assem-
bled here and of those imhl‘hd drom
abroad?
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Shri T. T. Krishnamacharl: A com-
parison is impossible for the reason
that tractors are of different horse-
power capacity. I think the tractors
that have been assembled toda:r in
India—Ferguson tractors—sell
where near Rs, 7,000. But for ‘bl;ur
tractors the prices are higher.

Shri Sarangadhar Das: May I know
it there is a project for manufacturing
tractors In Orissa, and if the Govern-
ment is congidering putting up a fac-
tory there?

Shrl T. T. KErishnamachari: I have
heard there is a scheme for manufac-
turing tractors in Orissa.

~" 8hrl Syamnandan Sahaya: Has any
attempt been made by the Govern-
ment to compare prices of similar
types of tractors? Of course there
are tractors and tractors.. But has any
attempt been made to compare prices
om similar types of tractors?

. Shri T, T. Krishnamachari: I can
appreciate that the hon. Member de-
sires me to be precise, but I would
like that courtesy to be extended to
me? if he states presisely what is the
type of tractors he has in mind. I can
answer the guestion.

NAGPUR BROADCASTING STATION

*1331. Shri K. G. Deshmukh: Will
the Minister of Information and Broad-
easting be pleased to state:

(a) whether there is any plan to
develop the Nagpur Broadcautlnl
Statlon into a self-contained station;

(b) if so, what is the time limit for
its completion?

Broageasting (Dr. Keskary: () Yo,
: (a es

A 10 K. W. medium wave transmitter

is already under installation at Nagpur.

(b) Six months approximately.

Shri K. G. Deshmukh: What is the
strength of the present transmitter at
Nagpur?

Dr. Keskar: The present transmitter
iz about 1 K.W.

Dr. P. S. Deshmukh: Is it a fact
that this new machine was imported
a very long time back and it was lying
in Bombay for over a year and it could
not be installed so

Mr. Bpeaker: The hon. Member is
referring to the 10 KW. transmitter
probably.

Dr. Eeskar: No. Probably he is re-
ferring to some other transmitters
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that were imported, which have been
lying for some time but we are not
able to use them.

Dr. P, 8, Deshmukh: Could the hon.
Minister tell us how long it will take
for installing this transmitter?

Mr. Speaker: He has said six months.

Dr, Keskar: By the end of this year
it will be ready.

Shri Velayudhan: May I know whe-
ther there is any non-completed radio
station in India?

Mr. Speaker: It is a much wider
mﬁm This is a specific question
t Nagpur.
. EVACUEE PROPERTY

*1332. Shri M. L. Agrawal: (a) Will
the Minister of Rehabilitation be
pleased to refer to the reply to parts
(a) and (b) of starred question No.
503 asked on the 4th June, 1952 and
state why no decision with regard
to the settlement of claims other than
those secured on the ovable pro-
perty of the Evacuee has so far been
taken by Government?

(b) When is a decision likely to be
taken?

Ic) Has the Custodian been direct-

ed by Government to withhold pay-
ments of claims registered by him
pending the decision referred to
above?

The Minister of Rehabilitation (Shri
A. P, Jain): (a) Because the matter is
still under consideration.

(b) As soon as the matter has been
ﬁ&yﬁmﬁdeﬁd I can give no defi-

(c) Yes.
STALL-HOLDERS (DISPLACED PERSONS)

*1334. Shri M. L. Dwivedi: Will
the Minister of Rehabilitation
pleased to state:
(a) the facts regarding the pro-
Ponal to shiu‘.t the displaced stall-
{ Queensway, New Delhi to
congtructed behind
Circus Telephone

a new marbel.
the Connaught
Exchange;

(b) whether the new market has
already been constructed ;

(c) the reasons for shifting of

them ;

(d) at whose instance this deci-
sion has been made; and

(e) what the difficultijes are in
allc;wing them to remain where they
are . ven @
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The Minister of Rehabilitation (Shri
A. P. Jain): (a) to (e). No decision
to constrict a new market behind the
Connaught Circus Telephone Exchange
has been taken. It may be stated that
the present stalls on the Queensway
and similar stalls on some other roads
are purely temporary structures built
on road berms. were never
meant to be permanent. The occupiers
of Queensway Stalls will be removed
when permanent structures are built
for them.

Shri M. L. Dwivedi: May I know
why these steps were not taken from
the wvery beginning to construct per-
manent stalls for them?

Shri A. P. Jain: Because the rush
at the time was too great, and it was
thought that in order to help them
temporary stalls should be put by the
roade:de and later on. when perma-
nent structures were built, they would
be removed,

Shri M. L. Dwivedi: May I know
what are the demands of the s
holders who went on strike recently?

Shri A. P. Jain: They want to be
permanently settled. They want that
the permanent structures should be
put up on the road berms.

Shri M. L. Dwivedl: May I know if
the Hon. Minister is aware that the
stall-holders have already built up
their trade in the present locality, and
it they are displaced it is likely to
cause them great harm?

Shri A. P. Jain: I am doubtful it it
will cause them great harm. They are
temporary. They cannot remain there
permanently. When they get good,
nice, permanent structures, they will

Shri M. L. Dwivedl: What are the
new stalls to which they have been
shifted?

Shri A. P, Jain: | have said that we
have taken no decision so far.

Shri Raghavaiah: May I know whe-
ther any compensation too will be paid
to those siall-holders whose stalls were
m‘?yed by fire accident in Irwin

Shri A. P. Jain: We have not des-
troyed any stalls.

Shri Velayodhan: May I kmow aon
what conditions these refugees were
given stalls on Queensway, Panchquin
Road and Irwin Road?

Shri A. P. Jain: They were given by
the New Delhi Municinality. and a cer-
tain agreement was filled by those per-
s0ns.
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Shri M, L. Dwivedi: May I
\:dh:n these stall-holders will be

fhri A, P. Jain: It will depend
the stall-holders. If they go on
trouble as they have been doing,
ble
o

On the other hand, if they
peacefully and earning ].lveﬂ.houd
and doing their business, I m
their stay.

Nos. 15 and 16 of the fourth report of
the Estimates Committee)?

The Minister of Works, l!onﬂng and -
Sapply (Sardar Swaraa Singh):
Nns. lﬁandlﬂnftbemportat the
Fatimates Committee reférred to by
the hnon. Member relate o some estab-
lishment matters of the Estate Office.
Pnssiblv the hon. Member has in mind
cerial No. 12. which relates to the
chifting of offices outside Delhi and
eonstruction of additional accommoda-
tion and the statement relating there-
to, laid on the Table of the House on
the 1Rth Seotember 1951. If so, the
nogition is that a Cabinet Committee
ie now engaged on considering which
stations outside Delhi are suitable for
the purpose and which offices could be
shifted outside. In the meanwhile on
an estimate of opossible requirements
on the most conservative basis at
Delhi, Calcutta and Bombay, construc-
tion work has been taken in hand for
the orovision of necessary additional
nffice accommodation.

Shri M. L. Dwivedi: As regards the
recnmmendation of the Estimates Com-
mittee on page 8, what is the decision
nf the Government in regard to build-
ing more aﬂ!ce accommodation iIn
Delhi?

Sfardar Swaran Singh: Already the
proposal is to construct on# office build-
ing to nrovﬁ'le an area,of approximate-
Iv 3 lakhs of sa. feet in the course of
this and next year.

Shri M. L. Dwivedi: May I know
whether Government have taken into
account the various palaces and other
accommodation in various States which
came to us as a result of integration?
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Sardar Swaran Singh: I have at-
tempted to reply to that question by
saying that the position is being exa-
mined. The difficulty is that there
are places where palaces are available
out residential accommodation is not
available, and vice versa. Therefore,
unless both the office and residential
arcommodation is available at a parti-
cular place, that place canopt be con-
sidered as suitable for shlmng some
of the offices sutside

Shri M. L. Dwivedi: May I know
whether the residential accommoda-
tion which may be built near such
palaces and buildings will be cheaper
nan the acr:ommodation which will
be built in Delhi

Bardar Swaran Singh: That is a
hypothetical question, and it is not
very desirable to go on spending
large sums of money in places far
from each other and scattered all
over the country. If there is any par-
ticular place in the mind of the hon.
Member I can get it examined.

Kos: ProJECT (RAILWAY LINE)

*1336. Shri L. N. Mishra: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the mileage and estimated cost
of the Railway line to be constructed
for the Kosi Project;

(b) whether it is a fact that the
said Railway line is designed to pass
through unpm-ta.nt commercial centres
and Administrative Headquarters of
Nepal Government; and

(c) if so, what are those places and
what percentage of cost will be borne
by the Nepal Government?

The Minister of Planning an
gation and Power (Shri Nlldl) (a)
to (c). The Project Report is still un-
der preparation, and the final ali
ment of the railway line will be d d-
ed as snon as the Prudec’t Report is

linalised.

Shri L. N. Mishra: Ma;v I know by
what time the report will be finalised?

Shri Nanda: It may not take more
than two or three rnom.hs but I am
not quite sure,

IRON, STEEL AND CEMENT

*1337. Shri Jhulan Sinha: Will the
Minister of Commerce and Industry be
. pleased to state:

{a) the present stocks of irom, steel
and cement in India;

(b) whether they are sufficient to
meet the existing requiremen:s ntths
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country for agricultural and other
purposes; and

(c) whether there is shortage, the
extent thereof?

The Minister of Commerce and In-
dustry (S8hri T. T. Krishnamachari):
(a) and (c). A statement is laid on
the Table of the House. [See Appen-
dix VI, annexure No. 51.]

(b) No, Sir.

GOVERNMENT HoOUSING FACTORY

. *1338. Shri Sinhasan Singh: Will the
Minister of Production be pleased to
state:

(a) the total cost of the conmstruc-
tion of the Government Housing
Factory, New Delhi;

(b) the annual targei of its pro-
duction; and

(c) its annual maintenance cost"

The Minister of Production (8hri
K. C. Reddy): (n) The attention of the
bon. Member is invited to the report
on the working of the Government
Housing Factqry .placed on the Table
of the House on 4th June 1952 in reply
to Starred Question No. 463.

(b) The Factory is not producing
anything at present and its annual tar-
g;:c of production has not yet been fix-

(cg The maintenance cost incurred
by Government after the Factory sus-
pended production in January 19851
upto 30th April 1952, works out to
about Rs. 4,73,000 per annum.
Government will cease to incur any
maintenance expenditure in future, if
the scheme to form a Company consist-
ing of Government and an Indo-Swe-
dish Firm as partners materialises,
when the Factory will be leased to the
said Company.

Shri Sinhasan Singh: What is the
number of houses produced in the fac-
tory in 1951 and 19527

Shri K. C. Reddy: I have already
said In the course of my answer that
the factory suspended production from
January 1951. So how can there be
houses produced?

Shri Sinhasan Singh: May I know
the reason for the suspension of pro-
duction?

Shri K. C. Reddy: For several rea-
sons we had to terminate the contract
with the Structural Engineering Co.
Ltd., and since the termination of the
contract the factory has suspended



1365 Oral Answers

production. Now we are carrying on
negotiations with another firm and as
soon as an agreement is entered into
with them production will begin again.

Mr. Speaker: I may just inform hon.
Members that a good lot of questions
were put on this matter during the
time of the Provisional Parliament and
it would be better to get the whole
history by a reference to the previous
proceedings rather than put the same
questions once again.

Shri Sarangadhar Das: May I know,
Sir, if the Government are going to
place on the Table of the House the
reports of those two Committees which
investigated into this Pre-fab factory?

Shri K. C, Reddy: I cannot promise
anything at present. There are cer-
tain developments which may likely
take place in the near future in the
light of which it may not be desirable
to place the reports on the Table of the
House at present.

Shri K. K. Basu: May I know the
total loss the national exchequer suffer-
ed on account of this housing factory?

Mr. Speaker: Order, order. This
question was put and answered seve-
ral times.

Dr. Jaisoorya: Has the Swedish firm
given any guarantee that it will oot
be a failure just like the British firm?

Shri K. C. Reddy: The agreement
is not yet finalised.

Shri Nambiar: In view of the ans-
wer given by the hon. Minister that
a huge sum of Rs. 4 lakhs is spent
every year on maintenance, Tnay I
know what steps Government will
take to immediately bring it into pro-
duction so that this unnecessary was-
tage may be ended?

Shri K. C. Reddy: We are taking
every possible step and it will be &
matter of days, I believe, before the
agreement with the Indo-Swedish firm
will be finalised.

PAPER

*1339. Shri M. Islamuddin: Will the
Minister of Commerce and Industry
he pleased to state:

{a) the quantity of paper ﬁoduced
in India and the quantity ported
from abroad during the years 1948-50,
1950-51 and 1951-52; and

(b) the number of paper ﬁoductns
factories in India and their location?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
A statement is laid on the Table of the
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[See Appendix VI, annexure
1951-52
imports

House.
No. 52.] The production in
was 135,081 tons and the
were 27,047 tons.

~ (b) Attention of the hon. Member
is invited to the reply given to part
(a) of Unstarred Question No, 5 by
Shri S. C. Samanta on 19th May, 1952.

Shri M. Islamuddin: May I know the
total requirements of the country?

Shri Karmarkar: The total require-
ments estimated at present are 196,000
tons of paper of all sorts.

Shri M. Islamnddin: May I know
the percentage of our shortage?

Shri Karmarkar: Our production is
135,000 tons and our requirements are
196,000 tons—so the percentage can be
calculated.

Shri M. Islamuoddin: May I know if
Government are taking any steps to
make the country self-sufficient in this
regard?

Shri Karmarkar: Yes, Sir, Govern-
ment are taking all steps to see that
the country is made self-sufficient as
early as possible and it is ex
that by 1957 we will be largely self-
sufficient.

5 e aw: faed  srEE
TATFEFTATFAAF T RE %
foar fead rce= sk s fin oy
FREAT T 7 FW T & qe
QAR A T ?

& weaTewR : F war g od-
7w Ifve € af | Ty d2gR aer
& af o afvew s@ g AT Ew
A T )

Shri B, S. Marthy: May 1 know
what the Government is doing in order
to supply the required newsprint for
the Indian press?

Shri Karmarkar: I think an earlier
question was answered with regard to
a newsprint mill in Madhya Pradesh
wthiseéx oa% stg:nosed to have a capacity
o ; s as against our i
ments of 64,000 tons. require-

Shri B. 8. Murthy: Is the Minist:
aware that there is a nucleust{l:ri'te;
newsprint factory in Vuyyur in An-
dhra and may I know whether any
grant-in-aid has been asked by the
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management of that factory from the
Government?

Bhri Karmarkar: I can find that out.

Shri Sarangadhar Das: May I know
if the raw materials such as bamboo
and sabai grass are emough to supply
the needs of the country so that the
factories will produce enough for the
country?

Shri Karmarkar: Yes, Sir. Our infor-
mation is that we have sufficient raw
materials in the country.

@3 Mfesx 1@ : § 78 JEAT FIEgar
g f& s s o 7 ot sgn e 2
e SR A §, w7 IR FET
aifegd f& 3 § alx to WEH ¥ amwT
da & andw ?

Mr. Speaker: Next question.

WELFARE or LABOUR IN TEA ESTATES

*1342. Bhri Blamunddia: Will
&:humisterofwrbephmdh

(a) the amount obtained from the
Central Tea Board for promoting the
welfare of labour in Tea Estates in
1851-52;

(b) the amount allocated to Bihar
for the said purpose;

(c’been tuuf! the :‘ralnlng £
spent for o
workers in subsidiary occupations;

(d) whether the State r.:nnnerned
contributed any amount towards the
ﬁpmmﬂmwwhtmt'

(e) whether there was any local
contribution and if so, how much?

The Minister of Labour (Shri V. V.
Girl): (a) Rs. 4 lakhs.

(b) Rs. 7,000/-

(c) THe Welfare Scheme drawn up
by the Bihar Government provides for
the training of workers in useful
handicrafts etc. and for recreational
facilities. The Scheme will be execut-
ed by the State Government after the
contributions proposed by that Gov-
ernment are voted by the Legislature.

{d) The State Government have
contributed a sum of Rs. 2,000,

(e) Thern has been no local contri-
bution so far.
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Shri M. Islamuddin: May I know,
Sir, the allocation of money to each
State? Is it based on population or
income?

Shri V. V., Girl: According to the
population there,

Shri M. Islampddin: May I know,
Sir, if any scheme was submitted by
State Governments for approval to
the Central Government?

Bhri V. V. Girl: There was some
scheme submitted: but the scheme has
not yet come into existence.

Shri M. Islamuoddin: May I know
whether the State of Bihar has sub-
mitted any scheme?

Shri V. V. Girl: Yes.

Bhri Venkataraman: May I know,
Sir, with reference to answer to part
(a) of the question, whether the Cen-
tral Tea Board is making a contribu-
tion of Rs. 4 lakhs annually or did it
make the contribution only once?

Shri V. V. Giri: Only once.

Shri Venktaraman: May [ know
Sir, whether Government propose to
make the Central Tea Board confribute
annually?

Shri V. V. Giri: Some representation
was made.

Shri Venkataraman: May I know
the decision of the Government on that
matter?

Shri V. V. Giri: Very doubtful

Shri B. N. Misra: May I know whe-
ther the Government of India is aware
that the condition of the labourers of
Chattisgarh who have gone to the
Assam tea gardens is not good and
that they are not properly fed?

Shri V. V. Giri: 1 take the informa-
tion.

Shri M, Islampddin: May I know, in
what subsidiary occupations these wor-
kers are trained in?

Shri V. V. Girl: They are not being
trained. They are going to be trained
when this scheme is introduced In
spinning, weaving and basket-making
and so forth.

Shri Velayndhan: May I know. Sir.
out of the cess collected what amount
is going for the labour welfare in the
tea plantations?

Shrl V. V, Girl: I want notice.

Shri B. 8. Murthy: May 1 know
what steps Government propose to
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take in order to compel the Tea Board
to contribute for the welfare of the
planters. in the tea gardens?

Shri V. V. Giri: We cannot compel
the Tea Board under the Act.

Shri Nambiar: May I know whether
the Minimum Wages Act has been im-
plemented in the tea gardens? Is Gov-
ernment aware of the fact that this has
not been implemented in the tea gar-
dens of Nilgiris and Anamalais in the
South? i

Shri V. V. Giri: It is going to be
applied and the State Governments
are being persuaded to see that it is
applied soon.

Shri Nambiar: May I know when it
will be implemented and what remedy
is being given to the workers in the
meanwhile?

Shri V. V. Girl: The Government of
India has brought to the notice of the
State Governments the necessity for
the early implementation of this Act
and we are presuading them to do it.

Bhri M. Islamuddin: May I know
whether any help is expected from the
I.L.q. towards the training of the wor-
kers?

Naxpi-Koxoa ProJECT

1333. Shri C. R. Chowdary (On be-
half of Shri Gopala Rao): Will the
Minister of Planning be pleased to
state:

(a) whether Government have
decided finally to include Nandi-Konda
Project in the Five Year Plan;

(b) whether there is any recom-
mendation by the Hyderabad State
Government in this matter:

(¢) whether there are any other
representations in this mattef; and

(d) if the answer to part (a) above
be in the negative, what are the rea-
sons?

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): (a) No.

(b) and (¢). Yes. .

{d) The scheme is under examina-
tion by a technical rommittee appoint-
ed by the Planning Commission.

Shri C. R. Chowdary: When is the
report of the committee expected?

Shrl Nanda: The report is nearing
completion.
Shri C. R. Chowdary: May I know.

Sir, the purpose of the visit of Shri
Venkatgchar to Delhi?
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Shri Nanda: Mr. Venkatachar was
not invited to come here in this con-
nection,

Dr, Jaisoorya: Is it a fact that the
Gouvernment of Madras is urging the
early implementation of the original
Krishna-Pennar Project?

Shri Nandj: Yes, Sir. This commit-
tee's function is to look into all the
representations made in respect of
various projects on this river,

Shri B. S. Murthy: May I know
wheher the Government of Hydera-
bad has been insisting upon the early
implementation of the Nandi-Konda
Pruoject?

Shri Nanda: As I said before, there
are several parties interested in
pursuing different projects. The pur-
pose of this committee is to see what
is the best project.

Shri B. S. Marthy: May I know,
Sir, whether the Nandi-Konda Pro-
ject has been investigated?

Shri Napda: That also comes
later on in the second part. o

Shri Eswara Reddy: Do Govern-
meni consider this project the best in
India technically and economically?

. Shri Nanda: This is a matter for
investigation now.

Shri B. S. Murthy: May I know,
Sir. whether the Government of
Madras have turned a deaf ear to a
lﬁu?t by tll:de Government of Hydera-
ad for a iscussion of th
Konda Project? S Sandl:

Skri Nanda: Mutual discussi
haveh rea.;e?. AIL the parties are :npf
nearing before the commi
Fresent “gheir claims. TS e

+

WRITTEN ANSWERS TO
TIONS S
" D1SPLACED PERSONS (MuLTIPLE
ALLOTMENTS)

*1316. Sardar Hukam : Wi
?{inisi;r of mhmhﬂm E’!l!.'asedu i
o state :

(a) whether it is a fact that dis-
placed persons obtained ‘ multiple
allotments or sale of houses, shops or

plots as rehabilitati
Delhi : abilitation assistance in

(b) whether these displaced

persons
were asked to declare all multiple
allgtmen?s within a specified .
arm

"

(c) if so. how many declarations
have been made and what action is
proposed to be taken?
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The Minister of Rehabilitation
(Shri A. P. Jain): (a) Yes.

(b) Yes. A copy of the press not_e
jssued in this connection on 16th April
1952 is laid on the Table of the House.
[See Appendix VI, Annexure No. 53].

(c) Only one declaration was
made within the specified time. The
declarant has been given the option
to retain one of the two houses allot-
ted to him.

RUBRER

*1323. Pandit Munishwar  Datt
Upadhyay: (a) Will the Minister of
Commerce and Industry be pleased to
state what is the price fixed for raw
rubber by the Government of India?

(b) How has this fixation of orice
affected the rubber industry?

What measures Government

rﬁf}:se to adopt for placing the
E:dustry on a sound footing?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
Rs. 128/- per 100 lbs. F.O.B. Cochin,
for Group 1 rubber, with suitable
differentials for other grades.

(b) Representations have been re-
ceived from producers that the prices
fixed do not make adequate provi-
gion for return on capital and for re-
habilitation.

(¢) The Indian rubber growing in-
dustry is a protected industry. The
prices mentioned above were fixed on
the recommendations of the Indian
Tariff Board and were based on the
cost of production plus a reasonable
wargin of profit. In view of the rep-
resentations received from producers,
the question of the revision of these
rices has been referred to the Tariff

ssion. The industry is protect-
ed against foreign competition by
allowing imports only to the extent
required by the rubber manufactur-
ing industry over and above the indi-
genous production, thus ensuring a
market for indigenous rubber inside
the country. Government have also
under consideration a development
scheme for the industry.

‘CopyriGHT oN RADIO TALKS

*1324. Shri Kelappan: Will the
Minister of Information and Broad-
easting be pleased to state:

(a) whether the Government of
India have any copyright in talks,
plays and short stories broadcast by
All-India Radio ;

(b) what are the reasons for retain-
ing this right; and
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(c) what is the practice in other
countries regarding this matter?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). Government have copyright in
talks and broadcasting rights in
plays and short stories broadcast
from All India Radio.

(c) The information is mot avail-
able.

PROCUREMENT or DRUGS ETC.

*1325. Shri Thirani: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) whether it is a fact that before
World War II a single organisation
catered for the procurement of Drugs
and Pharmaceuticals required for buth
the Civil and Military ; and

(b) what is the present position?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
(a) Yes. Before the World War II,
the Director General, Indian medi-
cal Service, was responsible for the
procurement of Drugs and Pharma-
ceuticals as well ag other Medical
stores required for both the Civil and
the Military sides.

(l:!) Medical stores both for the
Civil and the Military formations, are
now procured through the Director-
General of Supply under the Minis-
try of Works, Housing and Supply.

CoMMUNITY PROJECTS IN MADRAS

*1340. Shri Muniswamy: Will the
g!mi:‘aeister of Planning be pleased to

(a) the Centres selected for start-
ing of Community ~Projects in the
Madrasg State; and

(b) if so, of what types?

The Minister of and Irri-
gation gnd Power (Shri Nanda): In-
formation to part (a) has been sup-
%uedszlf reply to Starred Question

©. .

(b) All the 8 more Community Pro-
jects are of basic types.

IRON AND STEEL INDUSTRY

*1341. Shri Muniswamy: Will the
Minister of Commeree and Industry
be pleased to state:

(a) the programme of Government
regarding the expansion of pig iron
and steel industry in Indial and

(b) whether there is any possibility
of U.S. private capitel being invested
gdgg pig iron and steel industry in
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The Minister of Commerce and In-
(Shri T. T. Krishnamachari):

(a) and (b). Government propose to
assist in the expansion of existing
steel works, The establishment of a
new works is also under considera-
tion. No specific approach has been
made for the investment of U.S. pri-
vate capital in India’s steel Industry.

ImPORT OF MEDICINES

302. Shri Badshah Gupta: Will the
Minister of Commerce and Indusiry
be pleased to state as to which five
items out of medicines imported into
India used up the largest araount of
foreign exchange during 194849 and
1951-52 respectively?

The of Commerce and
Industry (Shri T. T. Krishnamachari):
No separate accounts are kept for
imports of individual items in the
category of medicines.

‘WOMEN EMPLOYED THROUGH EMPLOY-
MENT EXCHANGES

303. Shri Ganpati Ram: Will the
Minister of Labour be pleased to state:

(a) what percentage of women who
applied through National Employ-
ment Exchanges found employment
during 1951; and

(b) out of the total number who
found employment how many are
displaced women?

The Minister of Labour (Shri V. V.
Giri): (a) 5244 per cent. of the two
men applicants who registered with
the Employment Exchanges were
placed in employment during 1951;

(b) 1,482,
CoAL To BRICK INDUSTRY

504, Bhri Ramjli Verma: Will the
Mh:isterh of Production be pleased to
state:

(a) the present basls on which
quota of coal is sanctioned by the
Deputy Coal Commissioner (D) Cal-
cutta to the Indian Brick Industry in
each of the various States;

(b) the quota of coal allowed per
brick kiln in each of the years from
1942 to-date and the reasons for the
changes, if any, made in the quota
fiom time to time;

{c) the number of cases wherein
supply of coal against permits issued
was delayed for over six months since
1st April, 1851, and the reasons for
the delay in each case; and

(d) what steps Government propose
to take to ensure that supply of coal

30 JUNE 1952

Written Answers 1364
ls;nadetothebﬁek industry regular-
iy?

The Minister of Production (Shri
K. C. Reddy): (a) The quotas for the
Brick Industry are sanctioned, as in
the case of other industries, on the
basis of the demand, the relative
priority of the industry, and the
wagon supply likely to be available
during the period.

(b) Distribution of ceal to indi-
vidual kilns is arranged by the Coal
Controllers of the State Governments,
The collection of this information
from the various State Controllers for
a period extending to nearly 10 years
will involve an altogether dispropor-
tionate amount of time and labour.

_Quotas are changed from time to
time i /

W in view the ema
and transport availability. demand,
(c) Figures of despatch against
permits for brick bﬂmin;s

. coal are
_maintained Statewise and not for each
individual allottee. It Iis, therefore,

:11%; possible to furnish this informa-

(d) Inadequate trasport is affect-
ing supplies to all consumers includ-
ing the brick kiln industry. The Coal
Commissioner is making every en-
deavour to maximise supplies to brick
kilns taking into account the needs
of other essential consumers and the
transport facilities available. The
supply position can improve only
with improvement in the general
transpori position. The question of
im%::ovu!g the wagon supply for coal
oading is receiving the close an
tinuous attention of the s

Railway
Board and the i ini
tions i Railway Administra-

Braxra CoNTROL BOARD

Minister of Irrigation and l‘evuﬁ

(a) the
Conéral Delas:nnnel of the Bhakra

(b) the expenditure incu
mBoard till the end of mﬁdls:zl:

(c) the monthly expenditur if
any, t;mt is being incurred on.' the

The Minister of Planning and Irri-
gation and Power (Shri Nanda): (a).
The Bhakra Control Board cmaisu
of the following:

(1) Shri Chandulal Trivedi,

(Governor Punjab).

Chairman,
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(2) Consulting Engineer to the
Government of India for Water
and Power, 'i-"ice-c.'mirman

(3) Joint Secretary to Government
of India, Ministry
of Finance.
Member.
(4) Chief Engineer and Secretary
to Government Punjab, P.W.D.
LB, (B. D. Admn:). ember

Member.

(5) Secretary to Government Pun-
jab, Finance

Department. Member,

(6) Chief Engineer, and Secretary,

P.W.D. FEPSU. Member.
(7) Chief Engineer, Irrigation,
Rajasthan. Member.

The following officers attend the
meétings of the Board as observers:

{1} Chief Engineer and Secretary
to Government, Punjab, P.W.D., LB.

(2) Chief Engineer and Secretary
io Government, Punjab, PW.D,, EB.

(3) Chief Accounts Officer, Bhakra-
Nangal Project.

{b) The total expenditure incurred
upto the end of May 1952 amounts
to Rs. 1,16,622/-.

(c) The monthly expenditure on
the Board's Office including salaries,
T.A. etc. averages between Rs. 6.600
and 7,000,

TEA
306. Pandit Muonishwar Datt Upa-
dhyay: (a) Will the Minister of Com-
merce and Indusiry pleased to

be
state what is the quantity of tea pro-
duced in India during the vears 1849-
50, 1950-51 and 1951-527

(b) What was the Tea consumption
in India during the above period?
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f‘? ;Wht:: :as in?ethdemmd for ex-
port o ur. e above period,
and from what countries?

(d) What iz the cost of production
of 2 pound of tea and what is
market price per pound?

the
The Deputy Minister of Commerce
and Indostry (Shri Karmarkar): (a)
The guantities of tea produced in
India during the calendar years 1949,
1950 and 1951 were 585.25, 613.58 and
22,73 million 1bs. respectively.

(b) Estimated consumption of tea
in India is about 150 million lbs. a
year.

(c) The total exports of Indian tea
during 1948-50, 1950-51 and 1951-52
amounted to 442, 439 and 426 million
lbs. respectively. The exports were
to the U. K,, the U.S.A.. Canada, Eire,
Australia, Iran and Egypt.

(d) The average production cost in
respect of certain selected tea gardens
in North East India for 1951 was esti-
mated to be Rs. 1-9-2.

The average market price per lb.
of tea realised at the Calcutta Auc-
tions during the season 1951-52 was

Rs. 1-12-6 for export tea and Rs. 1-6-8
for internal tea.

SCHOLARSHIPS TO TRIBAL STUDENTS

307. Shri Gohain: Wijll the Prime
Minister be pleased to state:

(a) what amounts have been spent,
if any, for awarding Scholarships and
Stipends to the tribal studenis of the
North East Frontier Agency for their
studies in Middle and High Schools,
and College during the years 1950-51
and 1751-52 and what amount is pro-
pogedtobespent!or.hecumn‘trm
an

(b) how many students have been
benefited under the scheme for various
stages of their education?

The Prime Minister (Shrl Jawa-
harial Nehru): (a) and (b). The in-
formation’ is being collected and will
he placed on the Table of the House.

_in due course,
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HOUSE OF THE PEOPLE
Monday, 30th June, 1952

The House met at a Quarter Past Eight
of the Clock.

[MR. SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

9-13 aMm.
MOTION FOR ADJOURNMENT

Shri M. 8. Gurupadaswamy
(Mysore): Sir, I had given notice of
an adjournment motion.

Mr, Speaker: I communicated to the
hon. Member that I do not give my
consent to it.

Shri M. S. Gurupadaswamy:
May I know the reason?

Mr. Speaker: The reasons are well-
known. As [ have said more than
once, the question that he proposes to
raise is not the responsibility of the
Government of India. He proposes to
discuss the conduct or affairs under
the sole jurisdiction of an indepen-

ent sovereign foreign country, so far

s India is concerned. Howsoever
much we might have feelings over
the matter, still, a motion to discuss
the conduct of an independent foreign
Government cannot be entertalned on
the floor of tiris House. After having
explained a number of times as to
how, and under whal circumstances
an adjournment motion could be tabled
properly, I have now thought it fit,
instead of taking the time of the House,
to refuse consent and inform the
Member. I, therefore, do not propose
to take such cases in the House, un-
less I feel that there is some point

o PSD
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which I may have to convey to hon.
Members.

Shri 8. 8. More (Sholapur): Will you
kindly come out with your several
declarations on the points of procedure
which will enable the Members to un-
derstand those points and guide their
ﬁond\;ct in the light of these declara-

ons

Mr., Speaker: It is always open le
hon. Members to see me in case they
have any doubt about it. But, when
I find that adjournment motions are
coming in, in spite of the clarification
of the whole position on so many ad-
journment motions, I am not prepared
to treat these adjournment motions
as coming out of ignorance, as the
hon. Member is pleading. There are
various reasons why I do not want to
discuss these motions in the House.
One of them is—I am not attributing
this to the hon. Member in particu-
lar—that I do not propose toegive
publicity to an hon. Member's views
by allowing his adjournment motion
to be read in the House. There are
other means of publicity. He can go to
the press—if he so likes. But the
House should not be used as a me-
dium for the purpose of seeking pub-
licity on a particular question. As I
sald, I am not making any insinua-
tlon or drawing an inference about
the hon. Member, who has given notice
in this case,

Shri Nambiar (Mayuram): Sir, May
I submit ......

Mr, Speaker: In the form of sub-
missions many things can be said on
the floor of this House.

Shri Nambiar: If an hon. Member
feels that it is8 an urgent matter of
martance in his own judgment is he

entitled to bring to the notice of
the House that urgent matter and have
it clarified?

Mr. Speaker: He is perfectly entitled,
But in the case of adjournment
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motions which are obviously inadmis-
sible under any rule, of any Parlia-
ment, I am not going to read those
motions in the House.

Shri N. S. Nair (Quldon eum Mave-
li‘kkara): Sir, on a point of informa-
tion, may 1 know whether it is im~
possible, or out of order, to raise a
question which concerns another Gov-
ernment and for this House to ex-
press its opinion in the matter, espe-
cially when it is a matter of urgent
importance?

Mr. Speaker: In a sense it is per-
missible, but not in the form of an
adjournment motion. Hon. Members
will get many opportunities—they
have, in fact. They discuss the Exter-
nal Affairs Ministry. They Iave
many other occasions for discussion
when they can air their grievances or
submit their observations or sugges-
tions to the Government of India. But
that does not mean that, every
time an hon. Member feels . that a
matter, though it relates to an inde-
pendent, sovereign Government, is of
importance in his view, therefore he
is enfiled to table an adjournment
motion. That is the only point.

So far as matters which are ordinarily
admissible, I am prepared to accept—
accept in the sense of reading il in the
House—the hon. Member's opinion
about the importance and urgency of
his own motion. But, as 1 said. in
the case of obviously Inadmissible
motions, it is a bad thing. to allow
such @ practice 10 grow.

Shri 8. S. More: May we know what
cxactly is the nature of the adjourn-
ment motion?

Mr. Speaker:
disclose it.

Shri S. 8. More: We cannot un-
derstand the point and significance of
your remarks unless we know ......

Mr. Spcaker: Order, order. It is
not for the hon, Member to be satis-
fled as to whether the Speaker should
give his consent or not. It is a matter
solely for the discretion of the Spea-
ker, The hon. Member's attempt is
to know and give publicity to the
point, which I do not want. Tt is
very clear.

Shri M. B. Gurunpadaswamy:
On a point of order. Is it in order o
say that T wanted to move this adjourn-
ment motion with a view to give
publicity? '

Mr. Speaker: No, no. Unless I give
my consent it cannot be done: he can-
not put a questlon or move an ad-

I am npot going to

journment motion, even for the infor-
mation of the House, unless 1 con-
sent. Hon. Members may feel that
it is a sort of—what shall I say?—
suppression by the Speaker, but there
is no way out of it.

We will proceed
business.

- Shri Radhelal Vyas (Ujjain): On a
point of order. Can a thing be given
publicity, which has been disallowed
by you?

Mr. Speaker: I do not think I am
called upon to decide it, But the hon.
Member is free to do what he likes
and take the consequences of what
he does. I shall consider the gues-
tion as, and when it arises and not
now.

to the further

PAPERS LAID ON THE TABLE
ENQUIRY REPORT e GORAKHPUR FIRING

The Minister of Home Affairs and
States (Dr. Katju): I beg to lay on
the table a copy of the Enquiry Re-
port of the Commissioner, Banaras-
Gorakhpur Division in respect of the
Gorakbpur Firing on the 25th April,
1952, in pursuance of the undertaking
given during the half-an-hour discus-
sion on the 28th May, 1952, on pol:;t:
arisi out of the answer given
the gﬁth May, 1952, to starred ques-
tion No. 56 regarding firing on rail-
way employees al Gorakhpur. [Placed
in library. See No. P-19/52]

ELECTION TO COMMITTEES
PusLic AccOUNTS COMMITTEE

Mr, Speaker: I have 1o inform the
House tg:t upto the time fixed for
receiving nominations for the Public
Accounts Committee, 19 nominations
were recelved. Subsequently 4 mem-
bers withdrew {heir candidature, As
the number of candidates is equal to
the number of vacancics in the Com-
mittee, 1 declare the following Mem-
bers to be duly elected:— .

1. Shri B. Das.

2. Pandit Munishwar
dhyay.

3. Shri M. L. Dwivedi.

4. Shri Shree Narayan Dgs.

5. Shri Tribhuan Narayan Singh.

6. Shri Balwant Nagesh Daflar.

7. Shri Ranbir Singh Chauduri.

8. Achalrya Shriman Narayan Agar-
wal.

Dutt Upa-

9. Dr Mono Mchon Das.
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10, Pandit Krishna

Sharma.
11. Shri Uma Charan Patnaik.
12. Shri V. P. Nayar,
13. Shri B. Ramachandra Reddi.
14. Shri G. D. Somani.
15. Shri K. M. Vallatharas.

EstiMaTEs COMMITTEE

Mr. Speaker: I have also to inform
the House that upto the time fixed
for receiving nominations for the Esti-
mates Committee, 30 nominations were
received. Subsequently 5 members
withdrew their candidature. As the
number of candidates is equal to the
number of vacancies in the Commit-
tee, I declare the following Members
to be duly elected:—

1. Bhri M. Ananthasayanam Ay-
Yangar,

2. Shri B. Shiva Rao.

3. Shri U, Srinivasa Malliah.

4. Pandit Thakur Das Bhargava.

5. Dr. Panjabrao 8. Deshmukh.

6. Shri Balvantray Gopaliee
Mehta.

7- Shri Nityanand Kanungo.

8. Shri Mohanlal Saksena.

9. Bhri R. Venkataraman.

10. Shri Bali Ram Bhagat.

11. Shri Arun Chandra Gubha.
12. Shri Upepdranath Barman.
13. Pandit Balkrishna Sharma.
14, Dr. Suresh Chandra.

15. Shri Shivram Rango Rane.
16. Shri Radhelal Vyas.

17. Shri Debeswar Sarmah.
18. Dr. Lanka Sundaram.

18. Shri Jaipal Singh.

20, Shri Shankar Shantaram More.
21. Shri Kadyala Gopala Rao.

22, Shri V. Muniswamy Avl. Thi-
rukuralar.

23, Sardar Lal Singh.
24, Shri Girraj Saran Singh.
25. Shri Sarangadhar Das.

. GENERAL BUDGET--DEMANDS FOR
GRANTS

DeMANL  NO. 42—MINISTRY OF FOOD AND
AGRICULTURE

Demanp No. 43—FoREST '
DeMaND No. 44—SURVEY OF INDIA
Denmanp No. 45— BoTanical SURVEY
DEmManD Ne. 46—7.000.0GICAL SURVEY
PemaNp No, 47—AGRICULTURE
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Demanp No. 48—C1vIL VETERINARY
SERVICES \

Demann  No. 49—MISCELLANEOUS
EXPENDITURE UNDER THE MINISTRY
orF FooD AND AGRICULTURE

DEMAND No. 116—CariTaAL OUTLAY ON
FORESTS

DEMAND No. 117T—PURGHASES OF
_ FOODGRAINS

DEmMAND © No. 118—OTHFR CAPITAL
OUTLAY OF THE MIN'STRY OF
Foob AND AGRICULTURE

Mr. Speaker: We will now proceed
with the disrussion of the Demands
in respect of Food and Agriculture and
the cut motions apreed to, which were
moved on the 28th instant, It is going
to be discussed the whole day, I think,
:;Jnd T will ecall upon Shri Sarangadhar

ag.

Shri Sarangadhar Das (Dhenkanal-
West Cuttack): 1 have no desire to
discuss Food, which has been suffi-
ciently debated not only during this
debate but prior to this also. But [
do maintain that the present famine
conditions in many parts of the coun-
try are due to the various wrong poli-
cles that the Government has carried
through during the last Ave or six
years. such as the Grow More Fond
campaign in which money has been
absolutely frittered away, and in the
slogang such as growing foodgrains
even in flower tubs, experiments on
subsidiary food to supplement the
foodgrains that are usually used., and
various other sloghns which I main-
tain are nothing but ‘cruel jokes on
the people. when we remember that
as a result of these s'lngarﬁ] the peo-
ple were lulled to sleep that every-
thing was rgoing all rieht and by 1952
fl'lef eountry would be self-sufficient
n :

I say, although these things have
happened. personally, I do not believe
that anything could be gained by throw-
ing the blame in one place or another
for the mistakes that have been made
in the past. T am more interested in
the improvement of agriculture and
I have some ronstructive nroposals to
give to the Government Benches and
the oarty in power at present.

First of all. taking Irrigation. the
Prime Minister himself brought for-
ward in [946-47 a large number of
multi-ourpose projects. and when. In
1947, he said that the Mahanadi valley
Project in Orissa would result in the
flowing of milk and honey In the
rountry. I myself was enthused about
it. Al the same time. it was neces-
sary: that the minor {irrigation schemes
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should have been taken up right from
the beginning. I happened to be a
Member of the Orissa Assembly at
that time. I had sald time and again
that instead of throwing this money
into the Grow More Food compalgn,
which was being wasted, minor irri-
gation schemes should be taken up
and that they would be permanent
features, and that they would produce
permanently more food grains than
we had been producing upto that time.
But, the Government in power pooh~
poched the idea. They always said
that the Hirakud project will bring
milk and honey to the country. The
Government did not realise at that
time, or they refused to realise that
these schemes, the Bhakra-Nangal,
Damodar Valley, and Hirakud pro-
jects will irrigate somewhere about
14 to 2 crores of acres, and adding
that to the present irrigated area, the
total comes to about 6 crores of acres,
This means that nearly twenty crores
of acres go without irrigation. These
big projects could not irrigate that
area because that area is far away
from these big projects. Therefore,
it is necessary to start the minor irri-
gation projects. These minor Irriga-
tion projects could be carried through
by village talent, without any big
engineering advice, as people have
been doing little embankments, little
ranals and channels, and surface wells.
Instead of doing this. we went after
grandeur; we wanted to turn this
country into America. We wanted to
make the Mahanadi valley the Ten-
nesse valley of India. 'That was the
way In which people were lulled to
sleep. It is a very good thing now
that durl the last two years. the
Government at the Centre as well as
the State Governments have paid
some attention and are appropriating
some money for minor irrigation
schemes. They seem to wake wup
now to the urgent necessity of these
minor irrigation schemes after famine
conditions have spread all over the
country. However, the money that is
set apart for minor irrigation schemes
is not sufficlent. A larger sum of
money Is needed than what is being
given now. I do not wish to go into
the subject of how this money is
being spent. I only want to mention
one thing. It is very unfortunate for
our country that Members of tire
party in power in the local places,
the local leaders, make it a party poll-
{ical question. I know places where
the lncal leaders have refused to re-
eommend schemes in  villages where
the villagers have In one way or an-
other expressed their 1esentment
against the Congress’ doings during
the last few years; and only those
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villages that support the Congress get
through their schemes. This is unfor-
tunate for the country, because, the
food that would be produced, let us
say in the socialist wvillages, will be
available to the nation and will sup-
plement the food basket of the whole
country,

The Minister of Food and Agricul-
ture (Shri Kidwal): Where are the
+gocialists villages®”

Shri Sarangadhar Das: They are in
Orissa. I do not know about other
places. Because T have not been tra-
velling in other places, 1 am not ac-
quainted with them at the present
time. If I go all over the country.
I can give dozens of such instances
from other provinces also. But, I do
not wish to go into that now because 1
am not acquainted with them at the
present time.

The Minister of State for Finance
(Shri Tyagi): May I know whether
the lands have been socialised in those
villages.,

Shri Sarangadhar Das: I did not say
a village of soclalists. I say, if there
are some people in a village who sup-
port the socialists, I call it a socialist
village. It is not my village; it is not
my party's wvillage.

This is the difficulty. Besides this
there are various ways in which monev
is belng wasted. Government should
see to it that every penny that goec
into minor fIrrigation schremes is pro-
perly utilised.

Then, Sir, Government has not pald
any attention at all to the necessitv
of increasing the yield per acre. India.
for various reasons. for generatione
has been agriculturally a “low-yleld"”
country., You take any crop: rice or
wheat or cotton or nil =eeds. Yon
will find that in every rrop. India is
about the lowest in the world in the
yleld per acre. One principal, factor,
which I would call the foundation
from which you can build up better
and higher production is. that the
land should be with the tiller of the
sofl. There is no use of saying in
your party meetings or In the Gov-
ernment publications that there is not
enough land to go round. We want
that the land that is available with
the zamindars and landlords, big or
middle-class above a certain celling,
It us say 30 acres. should be taken
away from them and given to the
people who tilIl.

Sevak Sama] and other Institutions



2827 General Budget—

Shri Sarangadhar Das; Sardar Lal
Singh is with you although he does
not belong to your party.

Mr. Speaker: Let him no* address
the hon. Minister. The hon. Minis-
ter will not interrupt the hon. Mem-
ber. Let him develop his pnint, what-
ever it is.

Shri Sarangadhar Das: The lands
with the tillers are the lands of the
landlords: not only landlords whom
we call zamindars, but people like us
here, who have 30, 40, 50 or 100 acres.
And our land...............

Shri Velayudhan (Quilon cum Mave-
likkara—Reserved—Sch. Castes): 1
have no land.

Shri Sarangadhar Das: My hon.
friend may be an exception to it. I
mean the gentry of India. That is the
system that we have inherited from
the past. The gentrv all over the
country, the few upper castes in our
‘ociety, own the land, and that land
we do not cultivate curselves—we have
been taking up this western education,
roming to cities for service or profes-
slon—that land is being cultivated by
*he Harijans. the Adibasi labourers
or erop sharine system. And that land
ix being exchanged every year be-
cause if a tenant remains in posses-
sion of a rertain plece of land for
ten or twelve vears, he gets the pro-
prietary right v whatever it is called
in Tenancy Taws. Connsequently, the
land owmer takes the land away from
one man ard gives it to another;
takes the latter’s land and gives it to
the former. Consequently, the tenant
who tille the soil does not maintain
the fertility of the soll, does not
mdhure it. does not improve the land.
and therefore. the fertility of land Is
going dowm from vear to year, and
the law of diminishing returns has ap-
plied itself to this proposition which,
on account of lack of statistics. we can-
not determine accurately. but it stands
to reason that if the land is not well
taken care of. not hushanded proper-
1y. is fust worked to death, that land
will not produce today what It was
oroducing a hundred years ago. Un-
less the tenant who is tilling the soll
either on rent or on crop sharing, un-
less he knows that the land helongs
to him, that land will never be im-
proved, and T wish to tell the Gov-
ernment to keep it in mind. if you do
not redistribute the land among the
tillers of the sonil, you will go down
in history as the famine-makers in
this country and people will not say
that Lord Indra has brought famine,
or the carlhguake in  Assam has

30 JUNE 1952

Demands for Grants 2828

brought famine, it is the hon. gentle-
men sitting opposite who have brougirt
famine, they are the famine-makers.
History will record this. If not today,
flve years, ten years from now, with
the increase of population and the
yield per acre going down, there is
bound to be famine when lakhs of
people will die, and history will re-
cord that thre Congress Government is
the cause of this. Therefore, it is
essential that the land should be re-
distributed, and I wish to reinforce
my argument with one of your party,
one of the Congress party and other
members also who had gone to China
recently, who have brought back the
story of wild enthusiasm among youth
and women, and they base it on the
distribution of land among the people
—about half an acre per head or some-
thing like that.

Shri Kidwal: Half an acre?

Shri Sarangadhar Das: Whether
that half acre will remain as half an
acre or whether it will go up to 100
acres, we cannot tell now. But they
bring the news that these smallhold-
ders are being encouraged to pool
the lands. However, the fact remains
unless the people are enthused that they
have got something to hegin with and
whatever they produce will be their
own and not of the land owner or of
any moneylender, until that time, pro-
duction will not go up.

Then there is the bringing of fallow
land under cultivation—the cultivable
fallow land of which I understand
there are about 15 crores acres all
over the country. .

Dr. Lanka Sundaram
nam: 1.5 crores of acres.

Shri Sarangadhar Das: Anyway, there
is a large acreage of cultivable fallow
land that should be brought under
cultivation. Government has been
going into some amreas with tractors
for reclaiming that land. It is a very
good proposition. It should be done,
but at the same time where tractors
are not available, where the people
are not able to handle tractors, it
should be done by the people, and
those people, the people in the vil-
lages, can be enthused to do this
work only when they know that land
has been redistributed and at least
some of them have come in posses-
sion of lands for which they are hun-
gry. This was proposed by my Party
several years ago—land army. volun-
teer workers—at whichr about three
years ago my friends opposite were
laughing, but I see that the Bharat
Sevak "amaj and gqther institutigng

(Visakhapat-
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[Shri Sarangadhar Das]

that the Congress is building up have
come little by little to that idea, but
not wholly. It takes them time to travel
to a particular goal which should be
taken up immediately, Immediate
propositions do not seem to be in
the horoscope of the Congress. What-
ever should be done immediately,
should be pursued immediately, but
Government does not seem to go in
for it. As I have pointed out, the minor
irrigatlon schemes were pooh-poched
by the Government in 1946-47 and
1948. Only after two or three years
of wastage of money on Grow More
Food, they rame to realise the ur-
gency of minor irrigation schemes.
So in this case, the Government is not
mobilising the efforts of the people.
Only what they are doing is to have
various plans one after another, There
was, twa Jears ago, “intensive cultiva-
tion plan”, and “féod drive on a war
time basis:” pgreat big volumes were
written by the secretariat people -who
have nothing to do with agriculture,
having lands of their own, have
never geen these because they are con-
fined to the Secretariat. Now, peo-
ple like that read books here and
there as to low much irrigation will
vield hdw much more, those data they
take from books. That way of dolng
things will never bring any result, I
can tell you, Sir, that in the European
and American countries where they
are trying modern methods, scienti-
fic methnds of agriculture. it is the
agticulturists who make these plans
betause they know what they want
—not a man in the Secretariat, I
have all the respect for the Scrvices.
They were trained and their mind
works sven now as members of a
Prlice Btaté, ’
Shri Kidwal: Police state.

Shri Sarangadhsr Das: They were
meant to malrtain law and order, to
hammer on bur heads when we were
fighting against the British, and pro-
bably todav they will Hammer us who
are agalnst the present Government.
Thev are verv capable of that. They are
well up in that fhenry and vractice,
but what do they know about agri-
culture? What do they know about
irripation? —tb go into the Secre-
tariat and write a long report and im-
pose it on the people. The Govern-
ment from now on must go down to
the neonle, Let the projects and the
schemes come from down  below.
Then the peonle will know that they
are the anes who have done it. and
not Mr. Kidwal on top or his Serre-
tary In the Secretariat. Therefore
the orincipal defect  which T kave
nnticed in the governmental efforts or
menasures today is the fact that they
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have lost their faith in the ordinary
man or the villager. It is always a
matriculate, LA, or B.A, who happens
1) [ R

_Mr, Speaker: The hon ‘Member’s
time is up. He has already exceeded
the limit by four minutes. He should
now conclude in one minute.

+ Shri Sarangadhar Das: I am there-

-of the opinlon that what the Govern-

ment should do now is to take the
people into confildence, They should
replace their confidence in the people
and when there is an expert who has
knowledge, whether he belongs to the
Congress or any other party, the Go-
vernment should forget all party con-
siderations and should utillse his ser-
vices, so that agriculture may be im-
proved to such an extent that in five
or fen years from now we will in
respect to food become a self-suffi-
~ient country.

oy #e  dye Famgr: (FiT wax
T oMT ) Femw wWEEw, ¥ g¥
fafezr = (Food  Minister)
ATEA F TEA FT GHIT FQ g7 §
qETA ATHR TEAT AT E | g
T FE0 ATaeEEa] & o ¥ faer
g AT T Tl 8 awar &
¥ K ooy, I, fren A eme
21 A # g A g fod
Tga wfew @ Tl § o 9w /W F
s dar @ it aga T B 1 0
F TWEAT TW AT AT T T FL AR
¥ e It age ave @ AR
FraT ¥ Y 7@ FT awd &1 W
TorETETS ft @ #3919 ( con-
trol ) 331 ¥ wF T=T WA TED
ga & femmar & o ey gowe
AMoedag et Hd g v
aga guEh 1 &) o feAt o« o
AT FATC Y & A TG IT G
Nagd W 2 53® & A3
e §o ot FTO7 &Y, I 3o o
&, 3fFw oY Su FT uT § FEr AW &
w® o 3 fF zm ot o aegwrer
QM e g ok afget & an
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T gHA AYEY gfEs FoIA AT
FAZHAT T @ & | gATY @I I-
faeme of ST weT gRIG EETEAAT
#t afagrs @@ 8 | wofed g 71 9g
g qqAT JEWAT AR | HTT T
21 F qHG | & WY ATEHT I AT
Y o war & fF g " & aEr
I W E AR W ™ F AT
T Stww faar @ & 1 oXET PR
o ot § wgrar s gaw w0 e
#% Arde § A9 AN g | W
T I FEN FA g, g gwE
T ArEe # AT w7 AP TGN
fear g v € &) g e
TeeaTaw § g ag fre gwre Wew
T & o FET FIE ZLIT AT
FI FFAT § AT FE TGN ¥ w@FAT)
g W I ¥iFEl ¥ 9% gy
g gurt WA g fafaee aga &
% §27 (interview) ¥ Fgr o
f& gt aiwe famaw & saw
T & 1 s FE e d R g ar
ot e 4w g ¢ 7 g o g
I FH §A FT FICT Jg Fg AT §
f& adfaw (partition) 3t wsg
| ¥ 31 7w &) o} g AFATE ) AT
& arq sAeer # A gfg of &, @
0w F F oawar &1 Sfew
g qer A &\ W ¥ AW A
4 & v g7 7 o w1 W TR
sifeare fear & ' g & wifgd
&1 gg W Fgy AT § 6 g 1o
¥ HAT Lo AT WA AT § 1 7 Lo Wi
WA Y T wgw AATOr A ¥ W
Y A7 aRdt & | A8 a0 ¥ fegw
W WEAE @A g IEH gAw AW &
@13 f ¥ orfere (polished)
sRITWAITM 1R gy
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afd @ & FH @ g7 FH 0w &
A g F1 99 ¥ g 3w A Foed
T faew § gAY avg ¢ A wifed
Iq ¥ adr 3w & awdy § 1 e ol
Nt @i fae (flour mill) «t
syt & 99 A ) ' FT 391 =T1fed
w1 5 AF 1 1 9¥feew aex § ag fael
# o ¥ wUF &Y wrar 1 A & 4y
IT FT A 9T faare a3 $ 2
2 ag ff aom fiw & e I/ M gw
FHT & T E | IW q9 F 919 W
gfeqal &1 vavr 2% W 99 F B
FLEITHTAE | F2Io (TR ER & ang
957 arg & J garar 91 5 @| &
araw Y fadl ¥ qEt 51 9% a9
21 ST § TW 99g &1 90T & X g
Wiaw frafg 3 &5 § 1 S w7
2 & v W ¥ SR 9 @ w,
qe7 & 99 @ FT @A & | A @A W
@A AT ¢ | OW & g Aew R e
qu e g fo o & oo &1 s @
o1 FFAT ¢ | afg § Y gu W ¥ -
™ W & | wEr o § F frer g
w &1 3w g (leafy food i3 the
best food) 1 @ W ¥ @ M

T W1 A § 7@ o g g o |

gw TeEifa Ay I§r a@ af w
2 1 ¥fFw Sud 919 2Er @ aiat &
ot v @ Wfgd | e sy gy
WA &AW BT TOwE § SEE g
FEwaT gk | &9 994 & & aOn
a1 W agem wfgd, I g7 e
®r ard § 1 98 T § fF wmw o gw
Ty § IO @ "ie 7 frsrel o, T
Y ot 7 et s 4 g5 g A
# & owe 7 froeeft o o wmr
Teul B! IS T @AV W AT AL
aga ofees & iy & 1 W g oW
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[ o o fogy )
arx ¥ fod adf i =fgd ) gt 7¢
e w0 wifen e g difes aa
Hro &y, fadaw ot e o AR
agi aga war ¥ faedt & 1gw aga
o aegel & qu A aea &7 safeq
IAWT ST G w1 efeaor fag ¥
g F ST weq N2AW F AgEAT F7 G
Tga far § /T ag ¥ag g s
Fwm T AT g @A ¥ fod gawr
qigr wgay w@w far onAr wfed
fagiant & aamar & fr o9 & = o=
g a1 aga qifew )

afes aw 1 §@ ¥ fod a@
T whee & T8 aga ar G
wS FET ] | TEEY @R A F oagd
HTATIHAT § | WY WTEE (grow more
food) & g feaar a1 a@mw
T & U W A € | W OWT FIE
fagre wgoaiT & gomr € | w@WIT A
#a® qg 1T G & 4T A& G o=
gifed, % ux wdigT waw F@
aifed ag 2@ & fod fe @Y #iv gx
¥ g fod 1 4% w1 #¥ gEEw
goT 8 | T waew ¥ ama e
A FEAT e £ HIT dwr ff A%
st & o gu g o

[Mr. DEPuTY SPEAKER in the Uhair]

fiargre & wliter w1 v i fafeee
¥ afd g &, oF wiee fafex,
(Irrigation Minister) gat #a@9-
#z fafreer (Development Mi-
nister) s #frer Wy fafaex
(Revenue Minister) 1| gdiew
fafreet & ara ¥ i daeie fafres
% g # gffafor  feadde (Engi-
neering department) & 1
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ag 9w a9 ¢ f a1 v 9% §,
s\ 7 § | OfFw By fafre &
aw TE Mt arEr Hwwe Gweed
(Technical Expert) 7@ & uw ot
drfaa 7@ & 1 dfew wE w0%

‘nwa@#‘ﬁqﬁﬁﬁsﬂri,

W N FE W e A § fr ag dr
Sy 8% & @9 gur | wied 1g
&t § i g o it % WX Sud
TR gAY GHET § 99 ) 9w
T@ FT FH FTHFET MG | SqfE-
3w & fod, safem sidver
(propaganda) & fe ar fseft”
gu (group) ¥ wyEEr ¥ fed wrf
Fr 7 g e | fag § dwsmde
T FW T {IT AP OR fawiaw
fafr=t & g9 & a1 ok s %
e gofifas &, 7z« IOk
g4 §a a1 7T @Y fafree w1 fam
mar fe o & 9@ oF ft uifiEeat
wFgye  (agriculture expert)
T & wOe ' oEe R ek
7z fred af@ fed ma 7 fom oy g
aoEt AE 91 1 R sNeE
(Zamindari abolition) s
a% 7 gt & Ofew i ad 7> @
ga% fod 4%t g age e ™ )
AR HTEITET FT HE A9@ET AG 9@
e v @ feaidde &1 do1 9%
foey @ o #X SR grao ag
@S FTET W@ | S A e agre
gu o foR . w10 A o1 ) SEw
18 T NEter g 9% §, TF THIe
Mt 1 &6ar @ A I e dm
oY &1 qg Fgmar T § | gdhwA
fafreex & ow ifafar feadae
a1 ofm o & fawr Ff ag v At
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fear mar | deSwr fafre & oW
ifmfor & sl 4, 3fe I+
oft ag &% 7 fear man Ak gy ww
o fafree ¥ 3f@ FTr oo fred
qw #rf $ffrar =& 9, fed -
wfea snfwed ¢ | o7& afF ag =19
FT0ar T T FY F1 qoEt TE 9|

g e EfF s wa @
aTg & [gAT A9 | qIAT & A

Shri Bhagwat Jha: On a point of
order, Sir. That other day a ruling
was given that the names of States
Ministers who are not here to defend
themselves, should not be brought
in 15 the bhon, member right now in
bringing in the names in his speech?
He is trying to bring in the names of
all the Ministers here.

Mr. Deputy-Speaker: Hon. members
may kindly avoid any adverse refe-
rences to any Minister anywhere in
the country. If it is a question of
applauding them, then surely it is wel-
come.

oft fYo Yo fovgr: & folt fafaex
1 A T F W g T A AT T
§ 98 *Y yorar A T ATAE @
AR AT FATHA TW@TE| AN G
t v gfs fam oy war
g IT ATATZ AT, AE FHT /T q@TAr
@ o1 gFar g 1 A fage F A<
feaar waaT g 9 ¥ &« f¥ar 7ar?
AT Y qE AEH A FT A grM
f& 9 AT gE AT =W (schemo)
N QU O fol 1A TF FW
T ® w1 amaw fzar srar °qr )
1 & folt Tt wrard /7 A% W
Y wft ot | X 3 A F ag
YA aga & 2 @ o) fow g%
@ ag ®1 @9 FH 1 A 1 0
oY | 9 &A@ I@ I F fod R
100 PSD
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gaTur aggT @w g aar Afwq
TaA ggiadr @ Fwara & ol
A wear g f, 1 ag arq awagn
¥ qIF ¥ wG FIAT angan g e
T 4T AL F UF ATH FHET TAH AT
@ qrq F ¥|T a7 v fage 7@
aw ¥fsaarewar axarz fear narg)
fage & sfoaa & ga & a@ a7
STSY F1 qTarE fHar ar wrg | v
arar g fr st fagre 7 g & af@
q ST qIATT 3Y @&, 98 UF /A
T aTd ¢ 159 & a1 & Ay S gwaAT
g1 fagiz seaolt & 9t sl azea §
I=1 A W g are § 91w fag
At FHraA (cut motion) Ja fg
g 99 § wifag o & fs feg aeg
q fagre Y ayF17 ST £ FTAR
FIW! &1 uF At F afed & fagre
# FTT T F1 gFATA fHar 9T @
21 1 ag & o 34T fafaezT v q¥ar
TATE 17T TE T g1 9T AN AT
fod st @31 AT T A0gT FET -
fr agew 9 & M A oF GIHQ
siw AT aTd A fF gA g Sra)
F LA AT F< | 98 FIL) G A1
F1 qar sTanr fF§ usy qaade F
%@l gl 9X §@  TIE ¥ 94T ALA15
faarg | gm q1gw fafaeeT Y g
dra Fgar f& Ay &% arefefen
(Black marketing) #3& § 37
Y widt fasAr Sifgd ) ar & gard
qg o9 FIAT Mgar g i ag g7 a4
At ¥ aFA AT FEF g age
F14 AR FL1 g Fgd & FF A aewrd
¥ZE &, W AT q qUHRC @A
& 1 fq 7 0T e0 AT AT FT qJTA0X
fear g fog & wfa@ & gt weta
gafa &F AWl § | AT AR
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[ Y &Y do fargr ]

Y AT cara 2ArArfEgd) AT AIF
A5 AT eqrT Ay fzar T gnT
g4 3§ a%g F1 FAIEE § ILAR
gravaar g @A oAl Iufa
g FTAFA AT I H 0T TE fm FY
Ty 3T &2 FT &) T gw At
F A T F 4 7 ST FIA &
WYX IT FT I8 T FT ARIAA fgond
g fow vt grerifega & feq qage
FLEIEN O AT GAITAIATH TEH
ATATZ AT T ¥ gq a1 T oY
TG AFAT FT AT AGE FT FHAN
fagre & Eaovire fafaee & ama
gSifaafen feoedz 1§ sa Fafa
¥ 7 AT GT FT QYT FIH AT E
fagre & ot e fafaeecdsa &
arg Y ffrafon feaidde § alx
ag Wt afuw 3w JTTI ARET T
FH FTAFTE | AT Ar g d
gAY fafaee 3 fadt o fafaeex
®I A AITFT T AW AGL FFa1 AMATE )
uF d|t fafaezy w1 ag = 2 faan
arar @ foa & ara faet qvg F1EA-
frafea feaeswz agig ) a#FE -
frac @ &t a a1 aadaat fr@
FW AT FEWF fodl &) @aAgH ag
war At s afus s Inae & for
THET TAT§ 4 97 ILATEY WE |
3Hr g ¥ Saw@ ff Ita fFy o
W& FNLIA TEH FHENAr @ av

gn 7% gafa FTasd €

1 AN

zgarer agi afefess ax a@mas
(personal)  ®fsraEl &1 Fwg
¥ gq fafreer & foyr owma
(exvise) ®1 ®@ A1 3 fear qar
¢ Prm & gw adra SlAr qeg
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¥ qmT g | wyagyay fmfaes
Wi & AT ITT a8 FU
a1 ff gw qUa a @ YFA @ .
& | | & AT g fE IT W
g faara ¥ @ g faar war . &7
@ farm #1 9w fafaeec & g9 &
fegr war &Y fe qrUa a0 T F1A7
TETATEY &1 T@ &1 SFAH &
@ ¥ fod 7g gamgR fean snav g
fF w2 § 1@ £ g & FAE
o § e agr ar Nfefaaa oy #T
frar war a1 fom #7 397 § FEF &1
g gl @A ag @ F AWl w
| wwa fgwrar =gy § o
AT TAAT F1 grHT ACAY FUT Y
S

# e wfaezT qga & STqAT AT
fF a8 o7 99 ATHS] KT AT FA &
for oF Fa2t aad @ fa oo g
F A qiw v FF | foraareargm
& & fog sl # fgar a1 § 99
71 3% aE ¥ wams femg a1 a@h
TIFTT FY 5 @G H QAT AS0AT
wifed fr fra sra sray Mg & (o3,
feaar &7ar fgar 741 91 99 F I A
ANF gE ¥ wane fma ar wgY 1 g
Fgr war § & ora @ faara &
@ sErang ( autonomous )
219G T ¥ I TR T qgraar
AEAE TT Tg Hes1q THHIT FT F4
gYwrar g fe agaregm }WAE @ w1
Iy AYE § Wi FIFX TAWS
FT T & a1 7€ T I 19 FE )
I FT A Fasq @1 war § fF
FRT FTHTH KLY A7 gy faan
WTATE g7 aFAZ AT AR A W F
gt mAgfom e o 2w ¥
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TEIYY | GW SITEH WA 9gT EHY
q TTE, T FJIW F AT WA
21 zw #rew ag A FHAE
=nfegd forer & o svar 93a12 A8

HUF AT AT HAT AGATE
f& a3 wraga &1 aYaw o Tar @
Tt aifs gz 1 o faew &9+
araawear 9 fa 91T $37 F fod frar
T | & fex & &z (leader)
{ wrg F€w fF ag @ 7@ FTdwA
qoTH | g7 AT S FY AGILLE qWG
T FTHTHETTGT & Agi I ATAT A1fgd

YT gL AHT FY A% fopaml w7 AT
aifed |

Shri Buchhikotaiah (Masulipatam):
The criticism of the present agricul-
tural policy of the Government is a
vast subject, not only by its nature,
but also by the urgent and necessary
reforms which we have to fulfill in
this fleld. So, I have no time to men-

tion details, and shall therefore men-
tion only somc important points.

History tells us that once our coun-
try was self-sufficlent in this fleld.
but later on with the continued ex-
ploitation by Britishers and foreigners,
we were told. we became dependent,
but the pity is that even after five
years of national Rule by the Con-
gress, the position is as it was in the
British regime. The Britishers had
gone, but the feudal methods which
they introduced in our agricultural
system are still there as a gift. As
a result of that, the sufferings, star-
vations and deaths are continued.
Even today the feudal lords . have
every possibility of .plundering and
looting our people. Throughout the
countrv in all these years of national
rule. the tiller of the soil has wande-
red from place to place with his
hungry stomach in search of food for
his children and cattle. murmering
now and then: “Where is the difference
between the Congress and the An-
gragy?" This is the miserable condi-
tion of our peasantry who were prais-
ad once by the same Congress leaders
as the peasantry whichkr is the back-
bone of our country. Anvhow, my
anininn is tndav—the grip on the 'and
{s still not in the hands of the tiller
hut rather in the hands of his ex-
nloiters. For example. in my consti-
tuency. so many peasants are still in
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jails in the name of zamindari land
disputes; one big zamindar in this
conrectisn, the zamindar rf Chala-
palli is still continuing fhe nolicy_ of
“dog in the manger.,” In the Five
Year Plan we have a beautiful sen~
tence. What is that? It is that “it is
the peasant, the man behind the
plough, on whom hopes of increasing
production depends.” The theory is
all rightt But what about the prac-
tice? How are our peasants {reated
by the Government in the practical
fleld? Over a large part of the coun-
try today, the peasants still do not
have the minimum protection.

Shri Punnoose (Alleppey): Sir, on
a point of order. The hon. Minister.
I am afraid. is having a disturbed
sleep while the discussion is going on.

Mr. Deputy-Speaker: Order, order
1 will not allow such remarks. If the
hon. Member wants also to close his
eyes, let him; I have no objection.

Shri Buchhikotaiah: The question of
debts and the compensation paid to
landlords will also naturally increase
the burden on the ccuntry, and fur-
ther ruination of Agricultural Pro-
duction, leading to still greater econo-
mic dependence on  Anglo-American
imperialism.  Irrigation has been
practised in our country for centu-
ries, but the demand for its extension
to all parts of the country is insis-
tent. If the present policy continues.
we cannot bring &1l our cultivable
lands under the plough.

Coming to the detalls, in any coun-
try at any time there must be three
fundamental factors to deal with the
problem completely. What are the
three factors, and do they exist in
our country or not? That iIs what we
have to consider. These three factors
are: (1) man-power. (2) fertile lands
and (3) water resources. So far as
our country is concerned, the man-
power both in quantity and quality is
very great. As regards fertile lands.
we have many such lands. We have
large water resources. The hydro-
electric power whiclr we can get out
of our rivers is ample. With this
background. the Government has been
in power for flve years., but has not
been able to solve the problem suc-
ressfully,. Whv? Something is wrong
somewhere. What is that, and where
is it? I say it is the policy of the
Government that is wrong. and not
the unfavourable conditions of nature,
as we are being told by the Minister.
We have 257 irrigation schemes. We
have grow more food srhemes nver
which we have spent Rs. 104 ecrores
in one year—1951, We have the Tn
ternational Johnson Company. and the
Assnciated Tubewell Company. There
are so many forcign aids and plans
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[Shri Buclihikotaiah]

to improve our agriculture. Foreign
technicians are coming. But of what
use has this been? Experiments like
co-operative land ownerships, collec-
tive farming and rural develnpment
schemes are being continued. But
what is the use of so many things?
We have expended Rs. 738 crores
irom 1947 to 1852 for the import of
food from foreign countries. In addi-
tion, we have various improvement
plans, botanical development schemes,
plans for improving fisheries, and so
on. But no satisfactory improve-
ment has taken place. We know that
ibe fishermen along the coast finds
that their condition is the same as it
was during the Brilish rule. That is
why the common man here and therc
now says that “these schemes are no
good,” that they are “old wine in new
bottles.” To tell you the truth, these
schemes enrich the zamindars and the
feudal lords and the big capitalist far-
mers, and they are of no use to the
poor. I will quote one simple instance.
In my part of the country, the Grow
More Food scheme became something
like a grow more disputes scheme
between political prisoners and land-
lords on one side and poor labourers
and kisans on the other. WNaturally,
as the landlords are rich. the suffer-
ings are of the poor. That is the
result of the Grow More Food scheme.
Also, we know that the Vana Mahot-
sara was something like a farce as
far as Andhra Desa was concerncd.

The common agriculturist is not
satisfied with these plans. That 1s
why the water resourccs at present uti-
lised amount only to 6 per cent, That is
why the land under cultivation is only
33 per cent. And that is why the Go-
vernment is unable to fulfil the
schemes in time and within the csti-
mated amounts. Pcople believed in
their promises for a long time, but
in practice they are deceived by the
National Government. So, they are
looking in a suspicious way at the
Government., What I say is that it
is the duty of the Government to
make the people believe that swaraj
means not suffering. That is the his-
torical fact which the Government has
to consider immediately in the agri-
cultural fleld. It is widely known
that the people’s Government in
China has done these things in twon
years' time though China was devas-
tated by -a 20 vears’ war. Unless and
until we satisfy the recal tillers of the
soil. we can do nothing in this fleld.

In conclusion. my concrete and
constructive proposals are these. Com-
plete abolition of feudalism without
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compensation in whatever form. This
must be done in the form of a spe-
cial law. Sufficient land to the tiller
and the agricultural labourers must
be given. We must ensure adequate
wages to the poor labourers and
kisans, and cancellation of all debts of
poor peasants, ensuring of long term
and cheap credit for peasants. The
present land revenue system must be re-"
vised so that it can give some help to
poor peasants. All corruption, black
marketing, nepotism, and bureaucracy
must be put an end to immediately.
National technicians and natioral
techniques must be encouraged. If
the Government agrees to do all these
things, I can say the whole of our
nation will move with unanimity to
the goal of real freedom.

ot fo g0 fag (Frer am=
q9) IITEAR WEEY, ¥ AT & AWT
SR § f am Faw sl aix
wfes awear qx AeT w1 Faw frar
I gAw # 3w 9va o3 wfE qg @A
ATYTTT ¥ TAAT GEIY AT g AT
aa &1 £ A NE T ¢ A%
gr it I Ty e w
Faa oAt @ fraed ag o &
qAAT @IE 96 F arg qF T qreow
giefe agael ard ot gwawid
T2 ¥ 39 X FAf9T gA O A @
WA FT TFOE TF AN FT T TG
forar &\ I aam s o o Tw T qwear
g 99 % g & fee 37 3 wfgl
UFaY weq ag A fF 9 3o gt O
arAt §, A g AT gl g WA
FT AN g, 39 & fvw axg § I
#  amazgwmarE wfaa @R
sgraqe faazo g )

T e g & i g gt o
afus ¥ afaw Ioamar arg | 6w
Hzg yuA o fr 98 1 faaco &3 Y,
uF Afg g wEEde ¥ 9gd
@ 3 Y I 7T ged oh avim
W g
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wgt a% fadaor &1 9T g 99 &
T # wa foat & % fod ag A
srawaw g e gard agi awww g @
&Y 1 afz S A AW ®A
wex Q1 wfga fw faad & g
I A A ¥ W & fqaeor
T I9 I | ¥ FEWA§
for g Qg ST FY FHIE| T/ FIT
g awar s &rE A @ TG g
TR qgt FWE) HH g AT afwwaz
FAq afeml & I 9T @1 FC @A
a1 @ a1 g awA qg e g fw
A A o fywar Sifed ag @Y
fasar & faa fasar afgd gaa
@ fawar 1 o) &7 agd & s
g @t & fra = ¥ & war @
£ | T & FILU qg WY FFT T AHAT
 f& gardy qdfqn qraT agly ad
#t afsa swg 1 3fFrdga F A
q1q g o) gaAan g o «3f ad
% ufed ¥ & agi g /A
F 0% @@ @ 5 aw w1 @RS
A 1 TR G SRT BN
Nfgwm  (holdings) @7 % §
fog & Fo @@ & FH FET
g1 agfag st awgfs ag, N
AT TFXF T ¥ AT AWE
AT g TG T ATATH oW GG
wWifs T waa e e & et

¥ qoaT FW GO W | & qga

Towar § e a3 ¥ wwd af § g
agi aY AT A € qiw 7@, O
¥z (procurement) ¥t wag¥H
ai # fedt asg &1 & gg mAang
f& S| #1 JeqmgT W qET AT eiwE
FIFT KT A § far oy ¥ 9 9%
7 fagame 78 s7ar AT A TwH T
gATR WAT A AT IT ® g Ay
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NAEH § 5 g g /G w1
& &, g F@r v § fe owda
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§ AR WA a7 wafy AW g ¥
w iz arq g g o wfwas
#F (marginal land) @t w8
IS I I § qg SART Aa
# o€ & wYT $w w9 (cash crop)
AT o, T i & fed asdy
ity ® @ fear qm g
AT A wvgm Aot w® A
I I AW T FTRET [ gATR |
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FqETe AT agt aw e afg A g
g ey ag vagfs gl amfes
ATNRARAT F HAS § AW ¥ AT
A FAI 99 F A F g
e gt g fe ot @a gary agt
=) & AT § g 37 ) Qfczaw aga
BRTR A 99 1 FAA AT gWIL W
JTET ¥ WA Hfawg HIE @I
YT o7 afrd S STATT AT F@ar
W @I ATH &=y & qray &
# sqrziax uF afcae svar faafg
FT WS TG Ag) &A1 F e ot
PR GRIFTET 91 @ Y T ag AW
¥a wifga f& gt @gt oRY gt
v aadt o1 W@ & A Iw "N
g % W 7@ asa ®&ifs N &
QAT ®Y NIIE IT F1 gW 99 IHTA
qT gF A AAT ARIZ | A @ AW
AN N ez oE 2t omh &
e foadt 8 ama &1 Qfcwa
et ot g Y T A K AT FW
2YeY o @Y @) gL g AATHTAAE
(uneconomic) fexw &1 wyfe
ag @ wran @ w1 ag fassm
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[#1 @0 TF0 fag]
gfF Gt Ao @A A FWHT HIAT
T IRAIAE WA FH gH FI
T g1 foae) s3ar #1 srawasar
8 W &A@ fmaw q @A &
Wi wafa g 9% @I U W I3aT
for e g a1 31 Ao oy og 1
F3fw foara aod &a1 #d57 &1 57
4 AT 1T FEATAIT T FA G
o faara & ey F 9 faawd &)
9 & FALCHIE FroaAfesH T &G
arg 78 &1 afz wr¢ feara <
(plant) YT w3t7@ (machinery)
§ s gIugwAas afeeew
(uneconomic holdings)  ®
fys I9AHE FA ® TAA A S
ot @ WA ® FO AT afafraa
sfF Fla oA Twaq T IR AT A
T AT A FT AT I T FATAT
£ 99 & T g1 W FT 9T AT |
gt grea & & gqoar e stT a3
A q1 INTATT FIT I | qL1377-
Y A Y GF sg AT A F S AHAT
greafegsne frara seA gt sa@
Ffgasadar .z adigfegaw
1§ Faafzew g1 w7 fFarT samaw
99t g fggFarg Ot szt aae
ag @1 g wmar g R gw Far #% )
FBAT Fgd §FT Naew (problem)
T NG ' T aaga
A AL EIAT | TH F AAW FAT Afgd
f& e fema & fod gg wogd &1
qaAIE §, Hodfeew ¥ | H @rgar
wifed fs g 301 X1 g7 T o B
FHAA FT @ Fwrawd aga
¥ A ATAT F a1 gW S
7 g3 ®TE 98 T F 9w sy,

-

& agl =Y N g AT ¥ oy
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SR ¥ 70 §W A cara 4@ faar fe
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Ffa® I99F S Y F7 fasw
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# 1 v a e I wwd weang o
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¥ 9% I, I I, |,
TTE IS A rarsasizad o Sy
g1 AT I Qe &a ddAT A
T I FIT FES T A7 AT 98 §
ar g AT & ayAT gFarg ) a
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¢ SedW W g & gwid fewar
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afa &1

W & @z gfz ey wERT q@
%8 Ay AN AT AF FHO R
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ot aF TGN g MATE| Fog 1% TN
awy wfew § AT 99 Fwfa oY g &
%1 fadiw g, s& ¥ sfg it gw oWl &
wad galaarg 99 o geq o
ag & i wave faw atg & emar war
g N fom @ a9 U9 ILar
FIAMEIAY FWA AT T=7 AFA &1
WH IF ag ¥ w19 TEr grar g,
FQIAET T AL erarg | gan ey
®Y AT AT AL gIAT A1fgd | T A qgA
=gy ara Nl (7Y 2 9F fae &2
srEdar gOFfass fogd srngmnd
g qUF FAEAT ST @ AQ
¥ fagwo 53 fF 59 $139 730
¥z WA ) fae 9 | amet gare
I IIATE 9T I§ F Al § A1y
gt grar NPT F zafrare a@ar
¢y awd o w fawaard,
q% ag % ¢ o afx g gt aw
®r ward, o f5 A qad @ e
W F FF F Y FATACAT 2T AT
A E A U A W Q)
arar 2 fF g 98 dar Sfea waww -
R fomFaa & fog rarg i Fawroor
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(En
speech)

‘Sﬁﬁ’/;rdhan Reddy (Mahbub-

nagar) #/Sir, I am grateful to you for
having given me this opportunity to
express my views,

Sir, a number of members spoke on
food und agriculture yesterday and
also to-day. Certain friends in the
opposition indulged in bitter criticism,
but certain pthers ollered constructive
suggeslionq/glso. Sir, the problem of
food and agriculture is so important
that mere criticism is not enough.

Constructive suggestions should also
be given with a sincere view. Cer-
tain friends have done so. But at

the same time we.have to take into
consideration the timeg/through which
we are passing and hbw our Govein-
ment is facing the situation. Qur food
problem originated near about the
end of the second World War or at
the time of Japan's entry into war.
With the entry of Japan into the war,
the imports / of rice from Burma
and Indo-China, which made up our
shortage, were stopped. After that,
our country was unfortunately parti-
tioned, As a result of the partition,
while our share of the population
was three-fourths, the cultivable Aand
we got was only two-thirds con-
gratulate the Government °for the
vigorous and untiring efforts it made
to sdlve this problem in such difficult
conditions. The Government has not
been a silent spectator in this matter.
It invited the best of experts includ-
-ing Lord Boyd Orr to submit propo-
sals. Somejo! these proposals were
given effect’ to with a view to making
experiments,  Afterwards the 8-point
programme of the then hon. Feod
Minister for increasing production was
also included in them and the pro-
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blem how to stop the exports from
the country and how, make ourselves
self-sufficient in food was considered,
All these proposals were placed before
Parliament and a bill was passed. This
goes to show that our Government
tried to tackle this problem with great
earnestness. Sir, I would repeat that
'Blze food problem is’ no ordinary pro-
em.

The Government at the same time
launched the great experiment of.
Grow More Food, under which the
work of granting taccavis, distribu-
ting seeds among cultivators, sinking
tube-wells and bringing waste land
under cultivation was undert?kmi 1
can give fligures showing the fsuccess {
achieved by Government thrdugh the
G. M, F. Scheme. In 1939, our total
production was 48 million tons. After
partition, though only two-thirds of
the total land fell to our lot, yet in-
spite of that, our Government succee-
ded in}mducing 42 million tons. This
averagé was maintained till 1951, when
the production was 41 million tons.

Regarding the cultivation of waste
lands, I can cite figures relating to
one State. In that State 16 thousand
acres of wastef land were brought
under cultivatibn, The same must
have been done in other States also.

An Hon. Member: In what State?

Shri Janardhan Reddy: In Assam.
At the same time. under the Gov-
emment’s Central Tractor Organisa-
tion scheme for increasing production,
72 thousand acres, and 80 thousand
acres of land werefbrought under cul-
tivation by these *tractors in 1948-49
and 19489-50 respectively. . All these
things show that Governmenti has
done and is doing its best. But. I sub-
mit that the Government’s~fipproach
ta the cultivators is to /Some extent |
wrong. For increasing ‘ production of
foodgrains we have spent over 700
crore of rupees, but still we find
ourselves in a deficit. What is the
rcason? The reason is that there is
something wrong in our conception of
agriculture and in our approach/to
Lhe cultivators, who are the real pro-

ucers,

Inspite of our efforts, we have not
been able to increase production. By
making a comparison with other coun-
tries, I would throw some light on

the situation, I ypt ‘the yield of
rice per acre Lq(:iﬂ 1bs, in Japan it
is 5909 1lbs, In Italy It is. 48]0
Ibs. but in India. it ’is " only

939 1bs  Similarly. the yield per acre
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of wheat iIn Japan is 2010 j Ibs., in
Canada 1197 lbs,, in Italy 1374 lbs,,
and in England 2065 1bs., but in India
it is only 774 1bs. This shows that our
efforts to increase production have not

,)been successful simply / because our
approach is not correct.

The quality of our foodgrains is bad.
The Prime Minister also said so in
his broadcast of June 14. That is
why we cannot equal other countries
in production. Sir, I can say with
confidence that the quality of land in
our country is not inferior and its
production capaclty is not low, As a
matter of fact, its fertility and its
production capacity compare favour-
ably with those of the lands ol other
countries, and our natural resources
are much better. In spite of that we
have a deficit in food. @'We have to
ponder over this question. The recal
cause is that our methods are absolu-
tely antiquated. We take pride in our
old-fashioned and ancient methods
of agriculture. Our agriculture lacks
those revolutionary principles which
are adopted in other countries. That
is the reason why our country which
is called an agricultural country and
90 per cent. of the population of
which is agriculturist, is not able to
remove its food shortage. Instead .of
looking up to other countries for satis-

) tying/our hunger, we should have been
able to give to satisfy the hunger of
others. Although we are free now,
yet, because of our wrong approach
we have to depend to some extent on
others to satisfy our hunger and this
is not a matter/of pride for us. Al-
though we are / making our modest
efforts, we are not achieving the suc-
cess which we should have achleved.
There are many causes of this deficit
and the main cause is the poverty of
the cultivator. Sir, the cultivator in
India is 8o poor, so resourceless and so
depressed that though he makes his
best efforts to increase his production,
he does not succeed. His economic
condition is so poor that he only cares
to produce as much as would help
himself and his family to sustain/them-
selves. Since our approach ‘to the
cultivator is not right, his condition is
the same as before. We Thave not
been able to remove the deficit even
by spending over 7 hundred crores of
rupees. We have to think over the

Jreasons‘ In my vilew, there are five
reasons: poverty of the l:u‘lti_\rator. un-
kindness of nature, increasing popu-
latlon, social inequities and the wrong
approach of the Government towards
the cultivator. Nature has actually
not been on our side. Earthquakes of
Bihar and Assam. famine in Rayala-
seema. failure of rains in~ Rayala-
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seema and other areas—these are
things in which our country is extre-
mely wnfortunate. It is also unfor-
tunate that our population increases
every year and this increase is out of
all proportion to the production, Then
there are the refugees. But all this
cou be?set right if we had the right
approach.

Sir, the cultivator is not adequately
benefited by the taccavi granted under
the Grow More Food scheme. He has
to cross many hurdles to optain it
and the amount granted after all his
exertions is very small. The seeds
given to him are of an inferior quali-
ty. If he Is supplied with good qua-
lity seeds the production would in-
crease by 29 per cent. in the same
cultivated piece of land. Our deflcit
is said to be only 10 per cent. This]
deficit can be wiped out simply by
supplying good quality seeds. Simi-
larly, the fertilizer supplied is also of
an inferior quality and. moreover,
cultivators are not supplied in time
with the appliances and literature to
fight the crop diseases cffectively.
Pamphlets are published, but diseases,f
are not coped with in time. The cul-
tivalor does not get timely aid. There-
fore, I submit that the right approach
should be adopted towards the culti-
vator. The breed of cattle also needs
to be improved, Our country has not
yet been mechanized and our culti-
vator /is very poor. Therefore if we
are to aim at increased production,
we must improve the breed of our
cattle and adopt the system of balan-
ced cultlvation. It will be seen that
these days the cultivator sows those
crops which bring more money, for
example sugar-tane etc. Cultivation of
food crops in at least 60 per cent, of
the land should be made compulsory.
The biggest defect in wus is that we
are more and more inclined towards
big projects. .

Big projects, are, no doubt essential
for the progress of'the -<ountry but
small projects are even more essential
for our existence, We should there-
fore, lay greater stress on the smaller
projects.

The main cause of our low produc-
tion is the Zamindari system. The
Zamindar wants to extort the maxi-
mum amount of money from the- cul-
tivator and since the cultivator is
aware that he is not the owner of the
land, that he can be ejected at any
time and that the moment he stops
payment, his place would be taken
by another, he does not regard the
land as his own and tries to produce
as much as is convenient for him to
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produce and does not try to enhance
the fertility of the land. The aboli-
tion of Zamindari is therefore ess-
ential,

As a step towards the solution of
the food problem, the wastage of food
in formal functions and unnecessary
ceremonies shall . also have +to be
checked. So long as we do not check
this waste, our food situation cannot
improve much.

I am nearing the end of the time
given to me and though I have to say
many things more, I shall deem it
sufficient to mention one or two par-
ticular points, It is agreed that un-
less the standard of agricultural la-
bour is proper, production cannot be
adequate. It is therefore necessary
to ameliorate their condition and since
Harijans preponderate in -agricultural
labour, their wages should be increas-
ed, if they are to be uplifted.

Two things are essential for im-
proving the food position. The first
is abolition of Zamindari and the other
is  decontrol, 1 congratulate the
hon. Food Minister on the method he
has devised ‘to remove controls.

Shri N, Somana (Coorg): I am
much obliged to you for affording me
this opportunity of speaking a few
words on Food and Agriculture and
thé cut motions relating thereto. It
is just in the fitness of things that,
coming as I do from Coorg, which is
purely an agricultural State, I should
say a few words on this wvery vital
problem.

The problem is so vast and compli-
cated that within the short time at
my disposal, it would not be possible
for me to throw out any large sugges-
tionsy but I would humbly make a few
suggestions which I consider best for

the solution of the problem.

In my humble opinion, this prob-
lem ought to be considered from two
aspects. It ought to be dealt with
both as a long term plan and also as
short term plan, So far as the long
term plan is concerned, I fully appre-
ciate the measures that have been
taken by the Government, the several
multi-purpose projects and all the big
dams that are being constructed. what-
ever may be the criticisms that have
been levelled against them on the
floor of this House. They are neces-
sary in the long run. We certainly
cannot depend upon short term mea-
sures only; we have to take long term
measures. So, I fully appreclate and
support the long term oplan of the
Food Ministry. So far as the short
term plan is concerned. which I con-
Sider very important, there are cer-
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tain factors which thre Food Ministry
may kindly consider.

The first and foremost aspect that I
would place before the House is the
psychological factor. We often use the
terms ‘psychological factor' and ‘man
power' in this country, I thought
perhaps we have been wusing these
terms a bit loosely and without refe-
rence to the real problem. In the
short term plan, what is absolutely
necessary is intensive cultivation. One
of the most important steps in this
direction is minor Irrigation. Suff-
cient attention has to be given to this
item. This morning in the news-
papers we saw a recommendation by
the Krishnamachari Committee that a
sum of rupees ten crores should be
given to the States for minor irriga-
tion schemes. That is a very impor-
tant suggestion. I hope the Food
Ministry will attend to this immedia-
tely and provide sufficlent funds to
the States for that purpose,

Then, I would like to place before
the House certain difficulties that are
faced by the ryots, which have to be
met fully and squarely by the Gov-
ernment. A ryot is not so enthusiastic
in the cultivation of foodgrains be-
cause the prices of foodgrains do not
compare favourably with the prices
of other commercial crops. He there-
fore feels that the cultivation of food
crops is not in his best Interests. It
is necessary to see how far the price
level of food grains could be brought
up. of course, with due regard to the
needs of the consumer. It is an inter-
related problem. I agree we cannot
put up the prices very high so as to
affect the interests of the consumer.
Still, it is necessary to consider this
matter in the best Interests of the
producer.

There are certaln other needs of
the agriculturists which also have to
be met. My hon. friend Mr. Neswi
has referred to manure. I also voice
the same ooinion as his that the dis-
tribution of fertilisers 1is not being
oroperly done. This question should
be gone into and proper steps taken
to supply manure in time and as cheap-
ly as possible, There it another
difficulty which needs attention. The
small holders are not in a position to
purchase fertilisers. I should think
that Government should not insist
upon cash payment for the supply of
manure but should arrange for giving
them manure on loan system repay-
able on a long term basis. Another
factor in this connection is the lark
of proper village communirations. In
many parts of the country. the com-
munications are bad and the ryot is
not enthusiastic in producing as much
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as is possible because his grain does
not move as quickly as is necessary
and he feels cut off from the urban
area.

There is yet another faclor which
would conduce to intensive produc-
tion and that is medical aid to the
ryots. I am sorry to remark that this
aspect of the question has not been
seriously tackled. Medical aid is one
of the greatest necessities for an agri-
culturist. It often happens that at
the time of cultivation, the ryot falls
ill and for lack of medical attention,
he is not able to cultivate his lands
properly and in time. I therefore sub.
mit that proper attention should be
given to this matter and this question
should be taken up at the earliest.

Then, Sir. there i another impor-
tant difficulty that the ryot is now
facing. His daily needs and require-
ments of ordinary life are not met pro-
perly. Agricultural implements are
rostly; drought cattle needed by him
are costly. Government must see that
these ordinary needs of the_ryots are
supplied as cheap as 9osslb1e‘. The
ryot is facing a great difficulty in re-
gard to his clothing. Unfortunately,
in our country. clothing is very costly
and it is not always possible for the
ordinary ryot to purchase all the
clothing that he needs. It is time
that the question of nationalisation of
the cloth industry. and supply qf clot_h
to the ryots as cheap as possible, is
taken up by the Government. These
are some of the important factors.
which if dealt with properly, would
induce the ryots to produce more.

Lastly I would be failing in my duty
if I did not, in the short time at my
disposal. .refer to one or two prob-
lems facing my own State of Coorg.
I should say.—I am not trying to
make a complaint—that though mine
is a surplus province. so far as minor
irrigation works are concerned, suffi-
cient attention has not been paid.
and sufficient money has not been
nrovided for bv the Government of
India. If sufficient funds are pro-
vided /by the Centre. I should sav
that we can produce at least double
the quantityv of paddvy that we are
producing now and part of which mav
be supplied to the neighbouring dis-
tricts which are short of foodstuffs.
Next. I wish to refer to one other matter
and *hat is the orange cultivation in
my State. I fear many in this House
may not realise the impnortance of

orange cultivation In my State. It is

a subsidiary foodstuf!. What has
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happened now, is that the cultivation
of orange is in a very precarious state,
‘There is a disease known as the “Fren-
ching” for which the Agricultural De-
partment has not been able to find a
remedy, If a proper remedy is not
found out, I am afraid that the citrus
industry, which is a very important
one, may in course of time die out.
It is necessary that a Research Station
for this industry is opened in Coorg
in order to see that proper advice and
sufficient help is given to orange culti-
vation. I submit that these are a few
of the essential needs of the agricul-
turists which have to be met so that
a great flllip is given to intensive cul-
tivation of foodgrains.

Before I conclude I wish to sound
a note of confidence. I have no doubt
that the path taken by our Food Minis-
ter is the right one and jt is bound
to lead him to success, If confidence
is presage to victory. there 1is cer-
tainly an example here. I have no
doubt that he has taken the right path
not only in regard to food policy, but
also on the policy of Gradual decon-
trol. T am sure he will succeed and

I wish him all success.

Shri 8. 8. More (Sholapur): The
time has come to subject the food
and agricultural policy of this Govern-
ment to a critical analysis and I be.-
lieve the student who will do this
will come no doubt to the irresistible
conclusion that the present policy.
the policy of the present Government
as far as food and agriculture are
concerned, is a policy of drift and des-
pair. If we try to analyse the policy
of the present Government spread
over the last five years. we find there
were many occasions on which they
were confused and confounded, and
there were certain occasions on which
they nersistently followed a  policy of
drifting and succumbing to despair,
On the parade ground the Army
marches to the phrase of the Com-
mander “left. right” and ‘“right, left”,
but our Government is marching to
the phrase ‘“control and decontrol”.
For some time they control, and then
they get disgusted with their own policy
of control and they then go to the
other policy. their pendulum goes to
the other extreme of decontrol,

When they took power in 1948. they
adopted the policy of control which
was imvosed on this country by the
imperial powers. but vielding to the
pressure of Mahatma Gandhi in 1047,
they embarked on a policy of decon-
trol. The prices went up; then the
Congress Government allowed the
prices to rule very high for about twa
years. People became panicky, com-,
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plaints started coming in and instead
of devising a policy which will lead
to proper results, Government again
in a hasty manner, took to control.
My submission is that Government
have no policy worth the name.

+ The Congress have been criticising
the Britishers for the last 60 years and
more, The Britisher's policy was de-
signed to exploit the country, and
as a natural and necessary product of
the imperial system designed to ex-
ploit the country, scarcities and fami-
nes, destitutions and diseases were
our constant companions. But the Con-
gress. every time they attacked the
imperia! powers, every time they at-
tacked the Britishers, said: “You are
there exploiting the couniry, and
therefore, famines are ruling in this
country. Give the power to us, and
we shall show how famines can be
eradicated, how diseases can be wiped
out, how destitution can be made a
matter of the past.” 1 will refer with
the permission of the House, to some
-declarations. The first declaration to
this purport was made by Mr. R. C.
Dutt who presided over the Lucknow
Congress of 1899, What did he say?

Shri A. C. Guha (Santipur): A cen-
tury old stnry

Shri S. & More: My friends are
saying “a century old story”. I want
to tell them that the famines thal you
have taken up from the Britishers arc
also as old as your declaration.

Shri A, C. Guha: Which Luckpow
Congress is the hon. Member refer-
ring to?

Mr. Deputy-Speaker: He only re-
minds us of what we have forgotten.

Shri S. S. More: I am reading from
a pamphlet with which the Congress
came out: “Freedom Speaks—Being a
resume of the Ideals of the In
National Congress, 1885/1945'. I am
referring to Pige 9. '

Shri A. C. Guha: The hon. Member
was referring to Shri R. C. Dutt who
presided over the Lucknow Congress.
Which Lucknow Congress?

11 amM,

Shri S, §. More: The Lucknow Con-
gress of 1899, This is what Mr. R. C.
Dutt ssid:

“Gentlemen, it is possible to
prevent distress and deaths from
famines, to spread prosperity
and contentment, and to evoke
the zealous and loyal support of
a egrateful nation, only by con-
ceding to the people—in so far as
iz safely possible—the blessings of
self-government.

100 PSD
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“Gentlemen, it is not possible
without this concession, without
admitting the people to a real
share in the control of their own
concerns to save India from dis-
tress and discontent and deaths
from famines. Therefore, as an
old and faithful and retired servant
of the Indian Government, 1 have
thought it my duly to raise my
voice to urge the adoption of the
better and the wiser course—the
only course which can save my
countrymen from preventible fa-
mines and deaths...... "

Then I will quote from Mahatma
Gandhi's correspondence with Maxwel-
Is and Tottenhamas..

An Hon. Member: Antiquated.

Shri 8. 8. More: Of course, Some
of them will also say that Mahatma
Gandhi has become antiquated. He
is worth keeping in the museum.

Mr. Deputy-Speaker: Is it necessary
to quote themt

Shri S. S. More: After referring
to the many privations which were
prevailing in the country since 1942
Mahatma Gandhi said to the Max-
wells: “If this should continue, then
I will have to stage a fast in order
to show my protest”. I believe in
Mahatma Gandhi were alive today
looking to the privations the people
are sullering, he would have surely
staged a fast to record his protest and
to show his sympathy for the popular
cause. This is what Mahatma Gan-
dhi stated in his letter of 29th January,
1943:

“Add to this tale of woe the
privations of the poor millions
due to India-wide scarcity which
1 cannot help thinking might have
been largely mitigated, if not al-
together prevented. had there been
a bona fide national government
responsible to a popularly elected
assembly.”

That ix what Mahatma Gandhi said.
But the Congress leaders were in jall.
After coming out of jail, they took a
very critical survey of the then Gow-~
vernment's policy a{ld passed a re-

reading

solution. I am from the
Indian National Congress Report
submitied by the General Secretary

for the period March, 1940 to October,
1946, On Page T2......

Shri Kidwai: All this labour is lost.

Mr. Deputy-Speaker: Have they sug-
gested any practical step?
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Shri 8. S. More: Yes and that is
my complaint. The practical steps
which were suggested by the Con-
gress were not accepted and imple-
mented by the then Government, and
these very suggestions are not even
now accapted and implemented. That
is the gravamen of my charge. This
is what they said:

“The Working Committee made
it clear that measures for meeting
the serious situation could not be
fully successful unless effective
power was transferred to the
people.”

Some hon. Member was ejaculating
that all this labour is lost. I do not
think so. We must take a very serious
view of the matter. When we were
fighting for our national liberties, we
were concentrating our attacks on
the exploitation by the Britisher, on
the privations and the hardships to
which we were subject, and we were
saying these would disappear, would
be a thing of the past only
when the national Government
came to power. All our hopes
were hinged on that faith, and
therefore, all the people participated
in the national struggle. They refu-
sed no sacrifices for bringing the strug-
gle to a successful conclusion, and the
national Government has now been
in power for five years. And what
have they done? Have famines be-
come a thing of the past? Have fa-
mines accompanied the Britishers
who were ruling here? No, the British
when they left the country have
left behind famine, have left here di-
sease, have left inefficiency, have left
corruption and the rest of the many
ills from which we suffered during
their long regime.

I submit food is a problem regard-
ing which we ought to take a very
serious view and apply all our ener-
gies to the solution of the problem,
because in this country 69 per cent.
of our people are taking to agricul-
ture and yet it is a paradox that
though so many of our people live on
agriculture they live in a semi-star-
ved condition. If we are to wipe out
starvation, if we are to demolish the
demon or Bhakasura of starvation we
must act like Bhima, take our own
gadha of new proposals and smash
the demon compjetely. But unfor-
tunately our Government are not going
the right way. Our agriculture suffers
from many handicaps. First and
foremost the cultivable land is over-
crowded. as a matter of fact. and
right from the inception of the Con-
gress we have been pleading that al-
ternative employment should be found
and the excessive pressure on land
should be immediately relieved, so
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that they can have an economic live-
lihood. We have done nothing, we
have not lifted our little finger in
that direction. Zamindaris will have
to be abolished and Government is
refusing to do it. People are suffering
from a land hunger and unless you
satisfy it people will not remain calm
and contented and in spite of many
preventive detentions Acts you may
have they will resist them and take
to revolutionary measures and try to
take the lands from those who are
living a parasitical life on the people
and the toil of the slaving peasants.
These things are not unknown to
India or riew to Indian conditions or
Indian soil. Our friends on the other
side have been complaining grievously
about the attempts of the Telengana
peasants to wrest the lands from their
feudal lords. Inorder to wipe out the
resistance movement and to oust the
peasants who have taken forcible pos-
session of the lands of the feudal
lords, our Government is sending to
that area police and military. A simi-
lar attempt was made in 1820 in Italy,
where the peasants suffered from a
land hunger. I have here a book cal
led “"Agrarian Reforms in Western
Countries” published by the Indian
Society of Agricultural Economics and
on page 30 there is a statement and 1
would like the Minister in charge of
Food and Agriculture to take a

from the experience of Italy. This is
what is said there:

“The peasants’ revolution in
Russia, the popular slogan ‘land
for peasants’ and the agrarian re-
forms in the neighbouring coun-
tries led to the organisation of a
peasants’ movement in Itlay,
which threatened to take a dange-
rous turn as its aim was to seize
all land that was, in their opi-
nion, uncultivated—whether it
belonged to the §State or to a
private estate owner. The Gov-
peasants’ movement in Italy,
all too powerful sought to give
it a legal form and in 1919-20
gave such seizure a legal recogni-
tion, wunder certain conditions.
This resulted in the farmers' get-
ting about 50,000 ha. to settle
themselves on."”

My proposal to the present Govern-
ment will be that this parasitical class
of people living on the land, squeezing
and fleecing the tenants, these ele-
ments should be wiped out and their
land should be taken over a distri-
buted to the peasants. This was a
suggestion made by Pandit Nehru
himself in 1928, when he presided
over a political conference. He said
that we must abolish zamindari and
zamindars, because so long as they
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existed there was no prospecl of pros-
perity to our country and he there-
fore pleaded that zamindaris ought to
be abolished without compensation,
except in a few legitimate cases,
where relief by way of compensation
may be given. That proposal ought
to be put into practice.

And now in their despair our pre-
sent Government is going in for a policy
of decontrol but that will spread greater
misery and greater hardships, because
then prices will go up because the
small peasants with their fragments
of land have no staying capacity.
Some busybodies will purchase all
their grains at the lowest price. not
even at the procurement price. which
itself was very unremunerative. So
the weakness of the peasants will be
exploited, hoarding will be resorted
to and that will result in sky-rocket-
ing the prices to the detriment of many
millions. If the Government were in-
terested in making the controls effec-
tive, the right policy would have been
to wipe out corruption which goes
with our controls. That was the opi-
nion expressed by the Congress in this
very report, when they criticised the
policy of Lord Linlithgow with regard
to the Bengal famine. They sald that
the policy of the Government did not
result in eliminating the food crisis,
because the administration was cor-
rupt., I would here quote one state-
ment from the report of the Reserve
Bank of India 1946-47. 1 believe Mr.
C. D. Deshmukh was the Governor of
the Reserve Bank at that time and
this iIs what he said:

“The most urgent and serious
problem that will claim the atten-
tion of the two States (Pakistan and
India) as soon as they settle down
to the real type of government is
that of removing corruption eating
into the wvitals of public life gene-
rally and the administrative
machine in particular. Unless this
corrosive influence is rapidly and
relentlessly removed, controls will
deteriorate progressively into
handicapping the poor and law-
abiding members of the communi-
ty and all talk of land develop-
ment will have to be abandoned.”

We are busy forging our own plans.
I cannot imagine a planned economy
being implemented unless we have a
minimum set of controls. I cannot
think of planning without controls,
because otherwise it leads to an ab-
surdity, because it leads to chaos. If
we are going to plan our economy and
if we are golng to implement onur
plans with dash and energy, then con-
trols will have to be there. But it is
rather queer to watch when our Gov-
ernmient §s hammering out plans,
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at the same time they are doing away
with the controls, that is removing
the very foundations on which they
can build their planned structure
That is a thing which I fall to under
stand.

This is my submission regarding the
subsidy. The Finance Minister in his
superior wisdom has thought it wise
not to allow any subsidy for the poor
people to enable them to purchase
their foodgrains. The result is that
the prices have gone up. The Finance
Minister may well say that his cal-
culations do not permit the payment
of subsidy to people who belong to
the middle and working classes. I
believe this policy will lead to the
growing starvalion of the people. And
in middle class families it is the
females who suffer most, because what-
ever little quantity they purchase
they give it to their husbands and
children and go to bed without a mor-
sel of food. The result is that they
suffer in health. If we study the
figures for the last filve years, we will
find that female deaths have increas-
ed, which is due to starvation. This
is a wvery serious matter which will
have to be taken into account. When-
ever we talk about the subsidy some
of the Congress people come down upon
us and say that instead of greater
production of food the populaticn has
been on the increase. * * * I am speak-
ing about this, because it is a problem
which Is threatening our economy. 1
may quote from imperial authors like
Dr. Vera Antsey who wanted to ron-
tend that the famines and scarcities
in India were not due to the imperial
rule, but rather the country was
suffering from a sort of “devastating
torrent of Indlan children”. This
what she has stated, and we in India
now are bringing in experts to ad-
vise on family planning. Even he
five year plan speaks about the matter
of family control, and therefore I say
that when our people are starving on
account of poverty, the rate of pro-
creation goes up, and whenever they
are sheltered in good houses and are
provided with sufficient food, the rate
of procreation goes down. That ig the
conclusion which many exoverts from
England who have studied differont
families in different income
groups have come to. Therefore, my
submission to Government is that if
vou want to regulate the family, if
you want to bring down the procrea-
tion rate of the poorer classes, remove
their poverty, give them sufficient food.
give them good shelter. make them
happy and contented. That will be
the nnly way in which you can solve
all these problems.
¢ ¥ * Evrpunged as ordered by the

Chair,
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[Shri S. S. More]

There is another thing which the
Governmént should be kecn on em-
phasizing in regard to this agricul-
tural problem, as strictly as possible.
I have not the time to quote authori-
ties here, but I feel the price pald to
the rural people is the crux of the
whole matter, We are starving the
people, we are robbing the poor
peasants, to whom we are not
giving remunerative prices. I say.
that the peasant-conditions should
be first looked intn, his conditiun
should be improved. he should be
made happy and contented. You
must give him some capital which he
can put in his indusiry, and then only
you can think of feeding the whole
world. Even in England, and in
America and elsewhere, they have been
following a policy of self-sufficienry
in food. Self-sufficiency was their
slogan; even Mussolini, one of the
greatest of Fascists, right from 1925
- onwards was fighting the battle for
grains. What was his method? He
fought the battle for grains by giving

a just concession to the peasants,
by giving the proper prices to
the peasant, and placing at his dis-

posal all the mechanical equipments,
and fertilisers etc. which go to increase
the yield of the crop.

I know the lot of the hon. Minister
in charge of this portfolio is very un-
enviable. He is facing many difficul-
ties, and food is a problem on which
any Minister would have to satisfy the
public wants more than any other
Minister who is in charge of the other
portfolios. My sympathy is there
with him............

Mr. Deputy-Speaker: The hon.
Member has already taken 22 minutes.

S8hri §. B. More: I shall only con-
clude by saying that the Minister in
charge of Food and Agriculture should
take into consideration all these
factors, and arrive at a long range
policy.

Col, Zaldi: Is there no time-limit for
fertile tongues?

Dr, P, 8. Deshmukh (Amravati Eost):
After listening to the very chivalrous
amd distressingly documented specch
of my hon. friend Mr. More, T must
say that in this debate, food is of
course dominating more than agricul-
ture. It is also natural that this sub-
ject should be uppermost in the minds
of every Member although it is agri-
culture which produces food. At the
end of the speeches of many hon,
Members, a catalogue of suggestions
has been proposed for the benefit of
the hon. Minister for Food and Agri-
culture, and he is expected to consider
and bring them into effect. I heartily
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welcome the present hon. Minister
for Food and Agriculture. I  wel-
come him, for we know. his reputa-
tion so far as the night air mail sys-
tem was concerned. He introdvced it
in the teeth of opposition of almost
everybody. And we know that he
succeeded, and those who presaged or
foretnld disaster were in the wrong.
So far as the present policy with re-
gard to food is concerned, he is hring-
ing in his new mind, and a different
‘mind too. to bear upon this question,

* He is- new to this portfolio, and he

has decided upon a different policy
and made a different assessment »f the
position in the country. This has be-
come apparent from what he has been
doing so far. I am very bhappy to
say that he has got not only the goaod-
will of the people, of a very Ilarpe
section of the people of this country,
but he has alsn pot the gnod wishes
and when we sce that even a person
like Dr. Khare is imnelled to wish
him well, I think he must be on the
right road. 1 said earlier he has got
a new mind and a different mind o
bear upon this question. because when
I compare him with his predecessor,
—I do not think there could bhe twno
men unlike each other more than these
two gentlemen—between one who has
looked after this portfolio for a long
time and one who has come in charge
of it only recently. The present incum-
bent is not only not fond of publicity.
but he is averse to publicity. He is
a man of lesser words and more acts.
I think the hon. Prime Minister has
made a fit choice in choosing him, a
man of action, a man of determina-
tion as he is, for tackling the grave
issues confronting the country. In
fact, I would go further and say that
the House should congratulate the
hon. Prime Miuister for not permitting
any fossilisation in his Ministers. If
we analyse the portfolios and thg
present persons who are put in charge
of them, we will find that there are
only three or four portfolios which
have been retained by the old incum-
bents.—Foreign Affairs. Finance.
Health and Education. Almost ewvery
other portfolio has been altered. and
I think it has been altered for the
better. It is very necessary that some
problems should be viewed from time
to time in a more detached manner.
Otherwise .a man’s mind is likely to
get into grooves and ruts, and is in-
rapable of seeing many questions in
the proper perspective which it is ne-
cessary for policy-makers to see. So,
from that point of view I welcome the
fact that not only has the present
Minister taken charge of the Food
portfolio, but he has already started
making his presence felt. He has
undertaken a bold task in th2t he Is
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encouraging decontrol. Of course, he is
taking every precaution that no
disaster will rome in the way But
so far I am concerned, I have been for
a very long time an enemy of con-
trols. 1 never liked controls and
that for one main reason, namely,
that the agriculturists hardly ever get
a fair deal under controls, In -on-
trols, it is the middleman who profits
in thls country to such an extent thal
it has become his vested interast.
There were many people who were
enemies of contirol, but they are now
lovers of control, because they have
profited by controls to an enormous
extent. So far as the success of con-
trols is concerned. that is the posi-
tion. And yet in the present circum-
stances with regard to sudden decon-
trol. although I was ance a lover of do-
control, I entertain some apprehen-
sions in my mind, And it is dikely
that, because these people have pro-
fited for a long time as a result of
controls they may be instrumental in
defeating the good intentions of not
only our hon. Minister but our Madras
leader, Shri Rajagopalachari. There-
fore, I would make the sugpestion that
while the policy of decontrol is being
tried, while we wish it well, while we
hope that it will succeed, simulta-
neously some steps should bhe taken
so that the interferenre of middlemen,
the trading community in the country,
is brought to the lowest possible level.
The trade has been ever misbehaving,
Most Ministers have had to complain
against them. I have not muchy res-
pect for the trading community. I
think trading in India as T had des-
cribed it once before was not much

of trading; it was more cheating; it

is not trading. Look at the trade
in the foreign countries, Look
at the food grains that you get in
India. Do you get a pure quantity
of grain anywhere in India? He
would be a bold man who would say
that he can get any food grains in a
pure condition anywhere in India.
Have those people who have been
in foreign countries seen the like of it?
When shall we reach those standards
or shall we for ever despair?

Mr. Deputy-Speaker: Is it necessary
lﬁ tc,ondemn a whole communily like
that?

Dr. P. §. Deshmukh: I admit my
statement is somewhat general. but
when 85 per cent. misbhehave, I think it
is rorrect to say that the whole commu-
nity deserves condemnation, (Inter-
ruption). 1 find my hon.  friend
Shri B. Das is prepared to increase it
to 95 per cent. I had put it at 85 per
cent. Dith such solid support I think
I am speaking on good authority.
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So I feel that while we try deron-
trols, every effort should be made to
climinate the trading community, ¢nd
wherever possible co-operative orga-
nisations should be substituted, There
has been failure in the fleld of co-
nperation, but even so, we will have
to stand or fall by co-operation, and
s0 1 suggest that wherever possible ¢n=
vperative organisations should be set
up, so that nobody else should be able
to trade in food grains which should
be available to these co-operative orga-
nisations at flxed prices.

So far as the portfolio of Agricul-
ture is concerned, before you ring the
bell, I must not forget to refer to my
pel subject of cotton. So far ascotton
is concerned, I am not {n agreenient
with the policy of Government in
respect of prices and I feel an intense
amount of dissatisfaction witlr it, Ido
not know who has profited by a transi-
tory slump in the cotton market. It is
only the middleman who could have
profited, and I was really sorry that the
Ministers should have gloated over
this very transitory and temporary
slump. I could have understood if
there had been a general lowering dovn
of the prices of not only cotton but
other commndities also. But what has
happened? The rate, which was
Rs. 335 at one time, came down sud-
denly to Rs. 135 per khandi; and now
it has gone up to Rs. 250 again.

An Hon. Member: It is being stabi-
lized.

Dr. P. S. Deshmukh: It is not a
very easy maiter to stabilize prices,
There are many factors that have to
be considered.

So far as this question is concerued,
1 must again complain that the Gov-
eenment is acting in watertight com-
partments. Whereas the Ministry of
Agriculture encourages people togrow
more cotton, they have very little
say so far. as the fixation of prices is
concerned. The prices are fixed by the
Ministry of Commerce and Industry,
and they very rarely take the trouble
of consulting the Ministry of Agri-
culture. I hope the present Minister
at any rate will see that no changes
in the cotton policy and prices of
cotton are made without his consul-
iation. The guestion of the fixing of
flonr rates of cotton is on the anvil,
and I would strongly urge that the
floor prices of cotton, especially Jaril-
In. which is grown in my part of the
country and which is more or less 30
per cent. of the cotton grown in the
whole of India. should be increased
by at least Rs. 200. There should also
br no delay in declaring the policy sv
far as cotton is concerned: otherwise
the production is likely to be affected.



2817 General Budget—

[Dr. P. 5. Deshmukh]
I had compared the predecessor of the
present Minister with him. My friends
opposite have been complaining that
the policy of Government has been
wrong and it has brought despair and
disaster. I do not think so. There
may have been mistakes. There may
have been changes of policy. If there
had not been changes of policy whick
the Ministers thought suited the oe-
casion, my hon. friends sitting op-
posite would have said that the Gov-
ernment was following a wooden
policy, an inelastic policy, an ur-
realistic, policy, an irrational policy
and what not. When we think the
policy needs to be changed in the in-
terests of the country and the consu-
mers, and a change is brought about,
they say that the policy has been
vacillating and one of drift, I would
say that, by and large, though there
have been mistakes committed—and I
have been one of those who have al-
ways pointed out wherever I have
found that there were mistakes com-
mitted—but by and large, we were
faced with very grave calamities and
I think the Government has come out
of those grave calamities very suc-
cessfully. There was acute scarcity
in Bihar; there was acute scarcity in
Rayalaseema; there was scarcity in
other places. I think no human Gov-
ernment could I have done more than
this Government has heen able to do.

Of course it may be said that if
we had done certain things there
would have been greater benefit and
lesser distress: At one and the same
time we cannot pursue more than one
policles. There should be only one
way of action, and if that one way
of action succeeds to a certain ex-
tent. I think hon. Members opposile
should not condemn the whole policy
as such. Mr. Munshi has done many
things which have benefited us. There
is one thing common between thetwo
Ministers and it is this: they have
no agricultural background. In spite
of that, I would say that Mr. Munshi
has been on the whole successful, and
1 have no doubt whatsoever that the
present Minister also will succeed. I
have often heard the Opposition com-
plain: “The people are not being en-
thused.” But, whose responsibility is
it? I am prepared to accept that it
is the responsibility of the Ministry
and of the Government. But in this
fleld, what is our responsibility? 1Is
there any responsibility shared py the
Opposition, or are they merely to act
in the way they have admitted thuey
have? Take the question of Vana
Mahotsava. It is looked upon as a
joke; most people treat it as such and
they ridicule it. One of the bun.
Membhers sitting opposite sald that
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in his State 10,000 trees were planted
and not a single tree is now in exls-
tence. Now, does he want us to be-
lieve that that is a creditable thing
for him, that it is a flattering achieve-
ment for him and for his State. Has
the Central Government done anylhing
wrong in starting Vana Mahotsava?
Did the Central Government plant those
trees and spend money on them or is
it the people und the State Govern-

-ment that have planted them? I do

not think it is a very flattering thing
or a very creditable thing for the
people of the State to say that 10,000
trees were planted and not a single
one survives. While we accuse the
Government of so many things, what
has the Opposition done in the way
of creating enthusiasm among the
people? There are some duties and
responsibilities which devolve on our
shoulders also, and it is the duty of
the hon. Members of this House to
consider from time to time in what
way we are discharging those duties
and responsibilities. = Whether it is
one policy or. the other, enthusiasm
will be created and increased only if
there is complete co-operation so far
as the constructive things which the
Government does are concerned. If
you are going to quarrel about Vana
Mahotsava also, what is the item of
policy about wirich you will not have
a difference of opinlon? After all,
these trees were not planted for the
benefit of Mr. Munshi’s garden or for
the pleasure of any Member occupy-
ing the Treasury Benches. I merely
want to urge that while we accuse
the Government of certain faults and
mistakes, there are certain things
which we ourselves must do.

I do not expect that there are many
more minutes at my disposal to en-
able me to dwell upon many impor-
tant subjects which I would like to
dwell upon. I am very glad that the
Grow More Food Committee has ad-
mitted that there has been consider-
able wastage. That was our impres-
slon., and our {Impression has been
confirmed. I congratulate the Com-
mittee on their suggestion that they
should give Rs. 10 crores for minor
irrigation. My hon. friend Mr. Das
was quite wrong In saying that minor
irrigation projects were altogether
neglected. He could have said with
some correctness that the emphasis
was not so much on minor irrigation.
Secondly, minor irrigation cannot be
the concern of the Central Go-
vernment. Something like State
Governments exist in the country,
and State Governments have also
departments of agriculture. What is
their responsibllity! Doeg my hon.
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friend expect that a bund on one
small nallah in his own village should
be constructed by the hon. Minister
Mr. Kidwai? If that is his expecta-
tion, he is quite wrong. 1 was saying
that the suggestion that we should
spend Rs. 10 crores for small scuale
irrigation projects is a welcome ea-
sure, and I would suggest that another
Rs. 10 crores should be found for vil-
lage roads. Roads and prosperity
go hand in hand, and if the agricul-
turists, after producing the best pro-
duce, do not get proper prices, the
main reason is lack of transport &nd
lack - of roads., That is an important
thing. And lastly, Sir............ before
I sit down............I do not know if
there is any txme left for me.

Mr. Depuiy-Speaker: Hon. Member
may reserve his further remarks for
some other occasion.

Dr, P. S. Deshmukh: Then the only
suggestion I would make is that the
hon. Minister should expedite the
examination of the Cotton Marketing
Committee's report and the several
suggestions made therein. very useful
and very beneflcial for the cotlun
growers, they should be implemented
at an early date. Sir, since you are
not pleased to extend the time I wili
close my speech here. ~

Shri Chattopadhyaya (Vijayavada):
On a point of information. Sir, with
regard to irrigation 1 would just like
to ask one guestion: The budget spent
on waterways keeps soaring like a
rocket. It does not irrigate the fleld.
It irrigates the pocket. I would like
to know if this was love.........

Mr. Deputy-Speaker: Shri Bibhuti
Mishra.

Shri Beli Ram Das (Barpeta): May
I be permitted to speak, Sir? Assam
is a problem State and I would like
to speak.........

Mr. Deputy-Speaker: No. The hon.
Member will await his turn. I have
heard this very often from the hon.
Member. The discretion is left to the
Chair. Shri Mishra.

st festfar faer - (a7 @ 7T
Heqy WEIEW, W1 NEE g ¥
avE & o1ar T &, 9§ w1 ¥ awdw

@ E | O F AT AFR &
S WAT T G9AE 2T § F oI
Ffe & 55 7 a2 AT £
RIS TERF TAE | W fag
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& aF A A G W T F@T
qr fagre & aga & st A A
# a9 AT ¥ aaerar g R AL i
T Iy R W& & A fgwra emar
N d QA i F o=
/M FT TEST 97 | &Y &) sefaE) &
T W A g § 3 § enw
TeoT AET 9T q@E q, WA G
q, A ST T Iq TS FT AT T
F <o 'ﬁﬂfl’ﬂﬂﬁlﬁi AT AT
F I | 7 ¥ W 733 ¢ i aw-
mﬁmmﬁrﬁmﬁﬁm
g i oo sfed sl fagre & wiaf &
TF 0F 4 &, OF 0% o ¥ oF
w 33 ¥ gfed fF ¥ awx 3
T fFar dR odt wrowr g R qw
“W"E"Wﬁmm
fast &

Rew At 3 3w wg, W

g

& gwwar ¢ 5 swrefrs ard o )

F o g 9w forr F @9 e

gaTg 139 fawm & go fadt aw &
# gewe< (honorary In-
spector) ata 3w Haga ¥ wig
TrA H A AR A o 8, ) 0w
aEew  (item) & F Bev &, 77
74 § & arAx g (minor
irrigation) % Fm & &
ATNWME, T W A F
q 3|1 AR T qTET § ger @R aw
AT H1 A I I H 7 g
1 or R fefigae afoe sk
& fal  ¥Fh F AR W ogw
a1 | 39 feyrdde 7 aga & fargr
2 1 & 7® %< a1 5 QB feurd-
#7T FY ager g @t 5 S@ geiET
FardmE  (abolition) & srrm
9 ag ¥ Fom | fer ol
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[ fangfar o ]
FAEEA FT FH T AT, I§ &
wron ag a1 e i &% F ag g
AT A Tq qF A FH F@aAr @
Tt a1 ¥ 3w fewRdzr § qu

s fFar 3% qua A o fF fagred

%1% 97 | 99 feugde aet 4 wig a9
O B TOA FE aATAT 9,
B ®E F aHT@T AT I fw
whed arfs P& ow gowiar
I WFR N A7 q57 fae 4r)
af) 71, 99 feardde At 7 @iy wig
ST §T W9 FT F@@rq A faar
I wg & e 3w fewdde s v o
g13 qom g fr s g s
(organisation) 9g& & g
gran @t 1A & ferdde a1 ot 3w w1
B 5G]

dfea GRo ®Yo fas (T IT-qd):
FHEE dard, IR )

st awfa fam @ w0 swa g,
¥ AT A QAT FEFAT § wAEs
LCA

FaL & 7 w0 VR E 5 ag
ge0 & fF A aEswFwEe ar 9w
& qrer aga 6T A€ A% v § A
I ¥ AWML qNA w FwAT Tifeq fF
xa feqede A fofaar & fFar §

ax 7 §8 W (forest)
% ark & wgm e § o fad F Q@)
wfardl & s @ oF dfqar o w
T U AR TG FT | q19 HY
ara 2@ ¥ & f5 afaar o #1 famar
F9BT R &, TOA TF w1z ¥ yHfa
w1 a1 fow B & Tz ¥ fomr
a1 oa ¥ 99 A wEEae 7 feur &
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a9 o F3 3fEd A W faa
TRY g0 9T F@E oK frg
AEH T @ E

THATES & qTX H HET AT | OFETET
a1 QET T S s gfear arfesy
AT 1T ETQ T F qifet
g TR fagrT ez €1, @ & e
T ag ¥, A g am g & f
ag g a‘rf‘g&nwna‘ri’mgawﬂ.
faor o fs et 3@ & wifefam
(prohibition) #x fear wrr &
=91 g | fw a2, o aew
sgd & fo  arfgfesw memw & ganr
1 ®ua g | 3fFT @l aew
wgx g fs fage & a8 g @
qUA gAr | a9 Aifag fE A
# w1 @ A agy § 1 Il A ag o
Fer & AveaT s #1 W) feardde
Tar T ¢ ag aFre femédde @ v
g1 & @ awwen g fr 9 femdde
®TH1T @7 747 & F41 5 wrgae e Qo
¥ Afee A w98 79 T fa
# agaesm g, swefax (last
year) @@ fF gw @/l #1 &|q
g@ w@r a1 a1 39 fewdde § aig
gaTar, §9 949, AT I F afd
¥ S w1 oW gam &

GurFeae & ATy § F FgAT AT
g f& ggtox aga &t wfaw (plan-
ning) g, 9= T & ot g,
=z |1 FY ot § AR o7 qg et
gri a7 99 corfAan F Arg gW S
#1 3@ A | AW AY 98 &
f& Y §9 @vw g7 SN0 & 9w Ag
§ Y grA a0F ¥ g , 9 9T adw
AY @T §, WX I F & TER S
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TE FX Al dgd Fo & awar
§ 1 F@ g S &Y sswr A9
2, TXFT g SN w HwWT
gz 2, @ttt &ft v AW AT A
@ q%aT g, }ife w Hifod fw anfr
g § w18 safens aeam & 917 @
HAOFT ¥ HEE AT aF @ FTEM
T foe g sat gt @ o i
FAT I8 | 39 fod 7 Y ag awwan
Efe Mawa A sas§ s
IR/ ST AY AT FY FAT Y GIrATT
[ awdr g1 A gwmar § 5 &t v
arEAt agm & fod oy aga e
& f seer i fear otg | F @Y e
gfrom am & dior 31 #1 www fage
% arar § @ i 7 e o afew
o AT 1 AT AT I@ qW
@i ggwar g 1 F ag q@enr g
fe feedll & & 57 fageas o fagre
¥ ¥ w7 Mfagrdy a5 ag o & feare-
He F1 FH § ag a9 FIH & | 78
damar g 5 &@ &t @ & o
2,58 @ ¥ umwE (expert) &, |
T & sorar @ A & A g
aY E 1 e wm F A 7 3w
TE AT | AT R @A RH A A St
dreoe frded g SO AT A @A d
fog 1 5 & www lf avy
TR 4T FT W 1 gATg WA
e dsgné fr g e dfs
5w feuredie &1 QO gaIT &Y, ALY ay
Afagrdr 4 F @ar § fF &Y fear-
A FqE AT g E, AT & 3
AEEE | FEAT WF g TS
wq a% dg feaddz 7@ guom
aa a% ag grn fw =y s g &
faedt w9l ggf & qear s
ot oo & Afoerdy eI aw
100 PSD
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s | fFaml @% ag ad ag e
w o framal a% o=t &1 FE dw
a9 AT =rfed |

d om0 # qgerar § f§ adf A
FTH FTA AT frarl Y @1z T4 faeer
3 @z 91 *t faodt § o a3 @3
gofafa &, fas mifes @1 sasraY
az fae el @ Sfer ot 8 B
framg , fm & o f& o &,
Lo FITaT, & FeaT FaT grdT § IT FY
g ag faedr

37 F1 @12 fae A1 agfeaa faesr
aifgd | iy gare W A W@ fw
T3 7€t @t FT fgd o F oy ¥
FgT w1gaT g & @@ wifaw v &
Faer A€t g, dErar af @@ o
rdfiod & g ¥ Fgam g e o 21 3
&t gt & ag wsdr gt & s 5w
# darare WY saran @6 & 1 oF fRET
¥y FIT QT AN IR IH F dS
g1 ¢ fow & fd & ag @a ) sar
g MrTmanErAra AT W
TRAAT Yo AT ET A &t
aY ag =g TEY grit afvea y weEr
7% g SR PR AT AR WA
§ ag fggem &1 o= @)

A oz wu § AR s § R
&t & fear @ gl &1 g
s wgfree wrE § g @Y &t Fr
e a@Y o wEl § o F2 SR
Y ATFAT TA § | T WY gAIR /TG
=% a7 37 # 7w gen f5 feam
Y 37T HEET LT § T T TR
AT I T IR AT A e
A ¥ T WM ATAT FH FQ E

& @ ¥ AT A Y @
fasar & 1 & FT@ ¥ gOOIL
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[ = fawfa fasr ]
SIFEGT  (procurement) FTY
£ 1 39 1 oA | a0 § | gHR
< T941 {9 979 I61 § 99 5 e A
stegmA (cost of production)
TR qLAT & | AT AT 4 WA fF
frr g ¥ fmme ¥gaa w7 F 59)
WAL N FT qIY W aF @q
W wgEd T FT 219 71 1 O F qE
T Fv, uafegr At |1 "awen
FIT gU dg W9 da1 ¥ar g | 4
O WET ¥ W1 w7 fHEAT ¥ < vy
¥ H 91T ¥ ¥ § | v A9 7w
aret ¥ Y F aeeaE =9 w4 0@
Fg g1 a3 a3 faw wifemi & it oy
qTEATE FH AL AT | WX AG SRy

fFramid e & aaamid zzqed

F& & A | et dgrar a7 wf §
ag A1 §a &Y AH § | T F@T AT 7@y
s swadawaa Qo wfgd
N o ¥t frmat & wm & e g
& 99 & 3o & ntaq andt § 1 Wy
T F 7 7 TEY wEr fr AT e
€YY & a8 & g wifed |

fFaT s SWT A s ZaT g
R AT A FA ag a9 fF feama
o AT G & I A qEA ¥
I ES | WK F "R F AT A
&7 # aga & foma fom Y &
9T 9% AT &, 7gd ¥ fFEE & q
fior aff v €, ag7 ¥ famw oF
& fm & at@ gw wre dar
g grar &, 39 w9y 9 W A
Al ¥ weg A ATgEEAT ger & |
¥ ¥F9T 9T g FY g fF 99
framal #Y wgz FT | W AE § T
FHTT  HES SO0 a1 I9 F1 G-
e & ez fadl atx ag urA e §
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TS FI a1 | WL FFAET $ aEn
FW AT HE AEY & | g Far T
¢ i a7 693 @ 1 F1% =T A2-
FTU T § WX TEIG T BT AT
T 1§ | Ag A faedt o g&
fou gTe ¥ st & i & feurd-
AT 7 g8 wW gAr wrfgd fw
ag fFamAl 7% 72z 9gEE #1 EW qW-
foq wifew &7 1 wgt o d=E @R
§ =% ¥ g W 30 e, F1E 30
o A a1E Yo Mo A 98 AT g |
agl aF Y fRETAl A1 AR g &
feq =™ FX | ag 3= € fF A=t
e srerrifes @EEEr (multi-
purpose co-operative society)
g@t gfd | fed ot SrEwd @ dr
I # fFaml & T W &7 A faar
TR T 9T & AT FF ¥ g 5
™ | @ A d fFam semifer
arrser & faors 2 13 1 A we
qE HETEEY e g 39 8 feeei
1 FTEE GO T AE, IE q0T@ @A
T E

FEAY a1 Y AT F AT FEeAT §
ag g9 A FANEIEE F oA )
g A oY ow &Y durare WA E ) qw
ST A IE &% § qiAr A7 FA) A
grit | FT g AT AT ¥ wEr
wrar & f aAwgrEa wATET 9y A
X AW F g AR ATH | AALT FAT
ggt WA & ot fae wifew & g
AR o1 F1 FE W& 1 TF T av
g s & fou w7 wmr §
g AR g sq A & fires arfowt
N ATFFE TR E | @ wrew & Fr
oF AFaT g Agt awTe qE A
S JrET ST AT w7 FT O QA F
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A 9 7R aw  E @ W

¥er aw g v g f AW R
fores aiforss il #1 F12d € wo o1 @

€1 % faor wvvE ge o AL

fergeam & afger smar | 9@ & afger
ww fam T 0 g wsEr avE
Fuaew g fF gw oW 7 39 §ug
feat ¥ am o W & sE
@ WX Tgd 1 AqO9 48 § 6 g WY
F5 Wl 10 FL 99 71 @i gfer
& ¥ gw agt o aifenriz § o &
#T TE a8 T g9 FQ AT GEST
FW & | FATL FTAT T FFT FAAT IC
qzar & #IT ag W SN & aga A
s 33 & | gW FNT AT AR AEA
FTEAAFWE 9 odgwar
W oww FAT § 99 w1 sEEE
gfe & ¢ g o1 a8 < gE aer
FT AT ¥ FT A §, framT &t ae
Fac o & frael & gw #1 AR
X FT qgT 9T AT | AY ol s ¥
@ S A W A oA A famr
I g § fF gw S F F= A
WHFAT F TP & 9T 5 | H
R agd TAa A oo TaT Y @w
T R W A § ¢ et @
I 99 FT UL F g qrieardz F
feggmmarg | A A § wgfaee
Wt 4, e 2 AT o § o v o
9| ISR A gl wvan A fawg
&« faar 7T 34 %1 Frwme a@ gé
w fod o qevEw, & sdA wT
T1gaT g fF It agrewy it oft 7 ey
HAX H Fg1 & I9 T A F FET

wifgd | @ arfemide &1 iy
A AN A wE F R oAy
FH § TR T W T FET
&
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g Frafier wTé gt O X §
f& e & @I ®1 A
doAr wifgd &l agi #Y owAT ®Y
FIAT AMMEd | AR W9 TF qW
el &1 Y e & I v g A
¥ a9 aF 78 FH g A G @
FT g% | Tfeardz & av gEdt g
grHe 3J F FH TE T | F Fgr
g fF ag S woe @ & 9 ek
IS & GG FIH OFE | A AT H
& #ré 7T A} AT &Y WET g AT
& it 75 & fr sgfael & o= fyw
& w1 frar & : agi 9x nifeariz &
Fgd & I Ad T

IS WRIRY : AT §HA g g
g s s W wew A

ot fasgfer fovg 0 & @ Wt H
STeAT FE9T {6 7 TiET A a6 1A
o & &7 framEl #1 S T @
ST HY g AL | AW AR gEd A
ga wial ¥ & §2T 2 & | TF 9 A
F1 3@ FT AT IT T HET w1 | A
AT ¥ ag o o FT SnEAr £ fE
fiperat & famal 1 STaRT €Y N 0
g, I wag gwv faonit f few
gAm & Far |5k aYd amEr @
F¥7 #f fredy 44 2 &1 @ %
|17 F qATS &, TAC A1 0H @T g
N 5 FEREE QY aFd § 1w
|z # g% fagg alv ¥ eore famn
wra =ifgd | s & wAr A oT fady
w1 FTETAT @' fzar & | agh oy
arE AT g & I ¥ g S0 w FH
qoA AT AEN @ | I AT Ky @R
adi & JmAM AT A & @ F Iwfa
@ @ &l rw fod Tl A<
sarer e A afed o
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Shri Bogawat (Ahmednagar South):
I must thank you for giving me this
opportunity. The problem of food is
a very vital problem in which we are
all interested. This can be judged
by the large number of Members pre-
sent during this debate and the
number of Members who have taken
part in it. We were returned to the
House of the People by our country-
men in the hope that their impor-
tant problem of food and clothing
would be solved by us.

Our friends on the opposite often
blow hot and cold. When thre levy
of food-grains was being collected,
they advised the people not to give
the levy. They put all sorts of ob-

¢huctions in the way of food-grains
when being moved from the godowns.
In my own district the peasants and
Workers' Party Instipated the people
with the resuit that the police had to
resort to firing. My hon. friend Mr.
More said so many things. 1 would,
in this connection, like to bring to
your notice a passage from the Five
Year Plan (page 15) regarding pres-
sure of population.

“A significant feature of one of
the trends mentioned above, wviz.,
the accelerated growth of
population during the last two de-
cades or so, calls for special com-
ment here. This acceleration has
been the result it appears not
of an increase in the birth-rate,
but of a decrease in the death-rate.
The recorded birth and death-
rates in 1949—were 276 and
16-4 nas compared to 38 and 34
respectively. for the first two
decades of the present century.
Allowing for the fact that there
is considerable under-reporting
of births and some under-report-
ing of deaths, a recent-estimate
puts the actual birth and death-
rates for the period 1931-41 at
45 and 31 respectively as against
49 and 43 respectively for 1901-11
which means a doubling of the
survival rate.”

So, without looking at the other
reports he wants to say anything and
everything, and he wants to condemn
the Government. They say one thing
here and another thing outside. I
know how our Communist friends
and other friends behaved when there
was famine in Bihar and when foond
was to be sent from Bombay. They
wanted to create a strike in the rail-
ways so that the food may not reach
the hungry people of Bihar,

Several Hon. Members: No, no,
Shri Bogawad: I know and I can

quote the time. When food was lying
in Bombay port you preached strikes
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in the railways and you wanted that
the food may not reach Bihar. It is
you who wanted to create anarchy,
who wanted that the country should
suffer and the Government should be
overthrown. These are your tactics,
we know, instead of doing construc-
tive work and promoting the stability
of the country,

Shri Raghavaiah (Ongole): You
wanted to strave the railway workers.

Shri Bogawat: I am not going to
take any notice of these interruptions
because I do not know the names
of ]these brothers. As regard to con-
trols . ... A

Shri, N. 8. Nair (Quilon-cum-Mave-
likkara): On a point of order, Sir.
Is it in order for that gentleman to
say “I do not know the names of
these beggars”?

Shri Bogawat: 1 said ‘brothers’.

Mr. Deputy-Speaker: Order, order.
Even if an hon. Member should have
inadvertently said so, it is wisdom to
ignore it and say we are only brothers
and not beggars,

Shri Syed Ahmed (Hoshangabad):
We are discussing the food problem
where we have sometimes to beg aiso!

Mr. Deputy-Speaker: It is only a
misunderstanding.

Shri Bogawat: There are so many
evils of control, namely, corruption,
bad food and deterioration of people's
health,. We have therefore to de-
cide whether we want control or de-
control, In 1946 there was difficulty.
In 1947 we wanted to have decontrol.
The hoarders hoarded a lot of grain.
If this had been done in China, they
would have been beheaded. But we
have not inflicted any severe punish-
ment on them, If we are going to de-
control, the people who hoard corn
must be punished very severely, A
minimum punishment of two years’
rigorous imprisonment should be in-
flicted on them. Otherwise, if there
is hoarding we will be in great trouble.

This is the most appropriate time,
and T must congratulate the Food
Minister on having chosen this time*
for saying that there should be de-
control at least in the Provinces
where  there is  surplus food.
I would suggest that all the Provinces
should approach this matter from a
natonal point of view. There are
some Provinces where there is sur-

lus corn produced every year. I
ave got flgures with me, and I will
first take Madhya Pradesh. In
Madhya Pradesh the population is
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2.13 lakhs where the production is
about 42 lakh tons. Their need fis
about 26.7 lakh tons on the basis of a
twelve ounce ration, and if sixteen
ounces are given they will need 33 lakh
tons. So, there is a surplus of at least
9 lakh tons even if sixteen ounces of
corn are given,

Bombay, which is my Province, is a
deficit Province where the popula-
tion is about 3,59 lakhs and the pro-
duction is 43,83,000 tons. The deflcit
is of the order of 722,000 tons. So,
I would make a suggestion to the hon,
the Food Minister that if this Pro-
vince is joined to Madhya Pradesh
for the purposes of a zone and if
movement is allowed between Madhya
Pradesh and Bombay, then there would
be no difficulty of decontrol if some
additional corn is kept in Bombay
also.

12 Noon.

In Madras the population is 5,60
lakhs and the production is 70,05,000
tons. The need is Tl laklr tons. That
is there is some deflcit in this Pro-
vince,

In West Bengal the population is
249 lakhs and the production is
37,84,000 tons, The requirement is
31 lakh tons. Owing to Calcutta the
deflcit is about 3,15,000 tons, and we
have to import some food in West
Bengal.

In Orissa the population is 1,46 lakhs
and the production is 21,73,000 tons,
the need being 18,30,000 tons.

There are other Provinces which
are surplus. The only deficit Provin-
ces are Madras. Travancore-Cochin and
Bombay. We have to take care of
these Provinces by allowing the im-
port of corn from other Provinces
which are surplus Provinces.

In Uttar Pradesh there is deficit in
some districts. but there is a surplus
in some other districts and therefore
the need can be accommodated within
the Province itself.

So. what I want to suggest is that
there must be decontrol. Otherwise,
if the controls go on for a number of
years, our health is sure to suffer. As
there are decontrols in other places 1
think there should be decontrol in
Bombay State. In Bombay. in rural
area movement of twenty seers is
allowed and people are very happy.
They can purchase good corn, and
they want that there should be no
control.

In the City of Ahmednagar there
is a population of near about 1 lakh.
if a movement of at least four or
five seers is allowed for an indivi-
dual, people will get good corn—even
if the control is not being lifted for
about three or four months, Because.
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if there are good rains and good
kharif crops, tnere is no ditliculty in
raising the control. Upte the 15th
of June we have about 37,15,000 tons
of corn in stock. And with this
stock we can very well go on with
the policy of decontrol, and there
would be no difficulty in raising the
control.

One thing I want to suggest in this
connection. If we want to raise con-
trols, we must follow the policy of
self-sufficiency, because on account of
the separation of Burma, on account
of the partition of our country in
1847, on account of the coming
of the refugees and other diffi-
culties such as floods, famine, etc.
our country is suflering from deficit.
So, we must have proper planning
very soon; without planning we will
not be able to have self-sufficiency in
food. 1 would suggest the following
things in this direction. There should
at once be abolition of landlordism.
There must be co-operative farming,
reclamation of lands, mechanized hus-
bandry, and minor irrigation works.
The big projects also are quitle neces-
sary. lInstead of spending only
Rs. 450 crores for irrigation why
should we not spend more, so that
we can produce more corn? Of
course, we are producing fertilizers
and other manures. That is a very
good thing. If our population which
is increasing daily is not to be star-
ved, we have to do all these things
very heartily. We are people suiler-
ing from poverty, from misery, from
hunger. In the provinces we have
not got sufficient foodgrains. In short,
what 1 want to suggest is that these
reforms should be carried out very
hurriedly and very quickly. Unless
that is done, we will not have self-
sufficiency. If we want to create
enthusiasm in the people to cultivate
the lands, the tillers must be made
the owners, If we do that, there
would be more food production.

I would also like to refer to one
other matter. Four or flve years ago,
the area under food crops was 19.6
crore acres, From a recent report I
find that about 3 crore acres have
gone out to other money crops, Now
it is only 16.7 crores. The reduction
in acreage is due to the higher prices
obtained for money crops, and the
system of controls. Even agricultu-
rists used to purchase their rations
from the ration shops and they culti-
vated money crops like tobacco, cotton
and oilseeds. This position must be
reviewed.

I humbly suggest that there should
be a crusade against the age-long
enemies of misery, hunger and poverty
of our people and we must try for self-
sufficiency.
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st do Ao T (ILT) ST
Y, W agA IR N fFFA Y ww
ITATEl fAe & a1% aY g9 oA sqreTa
AW AR AW A AT FA
F1 wrwr fadmm | 3few aefrem ¥
W g A AT 9% @ & 5 ard
faelt & a1 ad s AW FoT AR
A E AT SIS FT IHEIT FA F1
wYr g @t fow o & § qATERT
B FT AT § AR F WAAS H g
=gl aYg AT ¥ QWA T gFaAT 97 |
affr g@t d7w (language) #
o 9§ FaT & a9 F 9T W 799
frara @r € 1 5w fod # a8 o s
g f5 & a7 sTem A AT WA
FT FHAT AT AE |

fra T @ R Agw & f&
fra i d s fs atafoe d=d
(hon. members)d #gr qg favit
1T Wa &1 A|eT § | Ofew  gEEa
W TS F fFe aE ¥ §® FTT At
@R A aedlc AN anE T
¢ 1 T &= FT wErE wifaw A faeet
TT@TEE @1 3Tt § 98 ¥q
frgfed wWAFS F - practice
# TEAT AEY § 1 T ) A9 F
@A W AT A oF E g R
& AT A gfee § A B A AT
% FATOF g4 feaE A1 W Ag
984 gu & @ FgEa A feam
qfgaaT g, 29 & FATET W W AEA
A § 19T ag N qw wifa=( pro-
vince) a@i #1 ¥¥T (message)
¥ g 9@ ® IT W FFYT
f gral ¥ ao forew &) 93 a1 qE
MNa Fug A AR BT WL T
rq e AT AT e i faE
gy ¥ afag seasag s .. .
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Mr. Deputy-Speaker: The hon. Mem-
ber may make any observation with-
out referring to individual Ministers
of State Governments,

%Y o MTo T : CF qTa<) A7
FT AT Y E, AN W ATAT & ATF TW-
TR FWANF wrare, A e anfax
g gt smaferafed §7 e seey
afeqr  FwfEt (thumping
majority) & a% 9T 9 WEY §
Fot Afa stz aifedt (policy)
gere (adopt) #T ¥F F
afa fora = & gF agr wsm 3
AN fom sra & & samar §, 9=Y A
WAy gw ¥ go IwR aml gk §
f& gw agi o Fqenfs. ... ..

Mr. Deputy-Speaker: Order, order,
pleasn iﬁﬁ', qg BTF % f& o9 7E
¥ a g, 3fFT agi v mm R F
a7 A oA ifgd s omEm &
o) f aT@ F1W #TIAE, 98 AT T
q A B AFAE )

st dto Ao VT : FTTGW IT &
&9 ¥ AT H g TN FE A5 G,
oY s feT %41 g 9FAE, ™ qA@
A A EAR T A aFT [AILATR)
Mr. Deputy-Speaker: Order, order.

Shri S, 8. More: May I ask, Sir, is
this to be taken as your categorical
ruling, as a matter of fact, or as your
advice?

Mr. Deputy-Speaker: What I say
js this. It is also my ruling. The
conduct of a Stale Government is not
to be criticised here, There are
State legislatures. We are forgetting
that and we are arrogating to our-
selves the functions of the State legis-
latures, General policy can be en-
quired into that in certain provinces
that is done, etc.

Shri S, 8. More: One more sugges-
tion, Sir. We are criticising the pro-
vincial administrations not in matters
in which they have exclusive jurisdic-
tion, as stated by you, yesterday.
They are acting as agents of the Cen-
tral Government so far as food is
concerned.
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Mr, Deputy-Speaker: No. They are
not the agents. Food is a provincial
subject.

Shri S, S, More: Procurement and
other matters, Sir,.........

Mr. Deputy-Speaker: Procurement
is not made on behalf of the Central
Government,

Shri S. S. More: May I make a sub-
mission, Sir, Whenever we go to
the provincial Governments with our
complaints and grievances, they have
pointed out—I can show Yyou sO
many slatements of theirs'—that the
matter rests with the Central Govern-
ment and thal they are acting under
their instructions.

Shri A. K. Gopalan (Cannanore):
This policy of decontrol is not a
policy which concerns Madras only.
It is an All India policy and the hon.
Member is criticising that policy.
When we_speak of food, are we not
entitled to criticise that policy?

Mr. Deputy-Speaker: I do not know
if the hon. Member has been follow-
ing what the other hon. Member was
saying in Hindi.

Shri A. K. Gopalan: 1 could not
follow.

shri P. R. Rao: I was explaining the
same thing.

Mr, Deputy-Speaker: All that I said
was this. 1 never took exception to
criticisms being made about the policy
of control and de-control. In parti-
rular provinces these are worked.
We can draw upon the experiences
there. It is not necessary to say that
it is a matter of no consequence to
Madras Chief Minister whether a man
dies or lives, that he iz a philosopher,
and all that. Conduct of individual
Ministers or Governments ought not
io be gone into. General policy can
be criticised, We can draw upon the
experiences of the working of the
pulicy of control and de-control in
various States. The hon. Member
says he is unable to speak except in
that tone. In that case, I will ask
him to sit down.

Shri Raghavalah: On a point of in-
formation, Sir. may I know whether
any reference can be made to the
hon. Ministers of certain provinces
in lighter vein when  dealing with
questions like de-rontrol, which relate
to the Centre and not to the provin-
ces alone?

Mr. Deputy-Speaker: It is a hypo-

thetical question; 1 am not prepared
to answer,
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Shrl Pataskar (Jalgaon): So far as
production and distribution of food-
grains is concerned, I think they are
entirely State subjects. I think any
reference to the policy of a particu-
lar State with respect of the distri-
bution of foodgrains or production
thereof cannot be made here.

Mr. Deputy-Speaker: Apart from °
that, being the conduct of a State
Minister or State Government, even
though they follow a particular policy,
here, we can only say in broad terms

. that the policy of de-control is wrong

and that it will lead to such and such
CcOonsequences. The hon. Member
ought not to go beyond this. If the
hon. Madras Minister had been here,
he would have replied to our hon.
Member in a very humourous tone and
would have made him sit down. I
know they can answer. This House
cannot embark wupon a discussion
about the conduct of individual Minis-
ters in the various States when those
Ministers are not here. That is all
that I wanted to say.

Shri M. S. Gurupadaswamy; My hon.
friend told us..................

Shri P. R. Rao: How much time are
you giving me, Sir?

Mr. Deputy-Speaker: I will not al-
Irow any more discussion on this point.
The hon. Member may continue.

Mr. Deputy-Speaker: I will not
allow the time which he has taken

by discussing a provincial matter, It
will be debited against him.

ot gt sTCe T : FTET G AR
& ar w2 7¢ ) few fawrgre (de-
control) % am & &Y grea
dar gf ag 9% (paper) # ams
g, W & w16 grfev & awan €, W7
ag ®¢ Fr ez quT A €, feg due
§ - T g oamaT @

“Following the policy of de-
control, the price of rice in the

open market has gone up by
Re.1/- per Madras measure.”

TH a0 ¥ 77 "o A § fr am
W FIA AT TE § | AT Agh uF wg
g A T dex s
m9 (Fair price shop) #
974 @eH & O E, SR AT 7T AH
T S @ &, IfeT a8l qr
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[=ft dto 3r1ze TmE]

Fgram g 5 e e wr d 1
g fwer €

“While most of the two lorry-
loads said to have been brought
here from Palghat were sold in
whole bags, a few retail shops
were selling rice between Rs. 1/8
and Rs. 1/10 per local measure

which is about 50 per cent. higher
than the control price.”

N @i v s
wizg  (control price)........
oy frad : o arlma 1 &
oY fro W7o T 1 §¥-S-UR FT |
ST § 78 7oA ST AT @IE % Ao
A F=<w (control) W ¥ wredw
(prices) st wf g, sfd ar
T8 &1 TSN T o R qE
3% wiae 5w (black markot
price) & |
Shri Kidwal: May I give the latest
price ? I want to say that the latest
price of Nellore rice is Rs. 17/7/- per
maund. That was the price quoted
on the 28th June which is below the
ration price.
st fYo HTT» VT F A q@T @
§ ®|® fewd® (de-control)
a2 A Fged g |
oft fopead : & 3q & ) a1g %) 74T
g
oy Zea : (foe1 g afemw)
felt ¥ ad a7 A gwaa, @
At A W, I|@ FY TWA
oY dr.o Mo T : W FWAX F
T (news) &  f5 o feads
(de-control) & == &, 3fe ag 43
FMF aR F §7 TE AwgT AN
FUST AT AR F gWIL 29 & aoy £,
g frara A and & g I 4 s

TE |/A T R E g A
g9 TEA Y A 8, 3T w7 ¥ &
g T (guarantee) @t gt
g fs ag fadmm ) ag Y s 93
WE g (omifa, a ssureey
(black marketers) # & 3%
s AT § S R § ek
78 oF fovar faee & f &t 3w &
food subsidies & &
At gaw g I F fawrs sy
arafat fah awd F d o e
7 si€ez  (protest) # gears
Firg fear o\ @y Sfge A
g & @ 3% (control)
wred &, ¥ afsrdsr (subsidies)
% & w3 (control) WA &,
7 fewg®  (de-control) %
faors &1 =@ @ T am
AT E | AT AT w9 fRar e
@WE, A ANNwam T
foar &

Mr. Deputy-Speaker: I have allow-

ed for all that time,

»Y dto 3T T : ZEY AT TR &
f& s &5 (control) i =
STeA § | AT (procurement)

¥ aga o TOE srare g o
R T W 31 T § SR ot
¥ FA Agw wE W aww T
feaml & st ¥ qgw @
T qafad F ofr o ) aga ww
dar foaar mr € o ag ot T[T A
a‘lﬂ’fﬁﬂé_’ffv{mémgqﬁe‘r(guu-
rantee) W 7 § ¥ ot 1 97
arl faedt @1 sax & 9w ¥ B
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qE GEE FT FER FEEET
T3 A Freft & gardy sy i
#1 %3519 (control) s ¥ e
(supply) ®%f | s & s
T TR F g R Tnd 9
fefrr (cities) & & fwar war
&, o g & wer srey oy W A
TAA§ qGT G TrATH AGY &, Foremiy
Fr Y fr @ @ AT I A@
faresft

IS AT
afg@ |

ff dYo Areo T : TW ¥ wTAT AN
FTA a9 ¢ 9g FUG gEHAT J &S AT
g #t e i gawa Y 99 & FA
Fff agq AUA ) JwAR A {
F0 gz A (guarantee) Wl
fr for oo 7 fadt ol 9= ol
T H T @, aF FEd A1E I A
922 &1 gwF fAS | 39 F fawren &1
g#r fredY ®Y 7818 gg F197 a1 3w
sa orffar<l #f gEAT At Fw
gRAT o ¥ Am Oy aeie anf #
fi& offEe vt ol e & o
fedt ff = §Y N 7%, §AT AS A
farefy st o wfaw &, 9@ A e
#1 dare fFar, 7o avad, faard
g fan, 99 &1 3T § faee
qFAT S, T A, A T, KT GHRAA &
T T F) IS ° 1 @Y & | T ¥ IrE)
smafual, ol 24z8 (tenants)
1 IR Y dgEe oo w@rg
gaam Y fF & ol Fma & fod
9T g, § 99 # &% F foq awde
¥ q@ET A g
100 PSD

4 H FE0
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AN AAW: I AT TF Hfo0A |

ot fewnfe st (g=l)
W oHag  nft oW o wmem A
G et 6 fororma Y gawa & A
Wt gEwa arf ag framl & faers
g A fadgFaarg o faamw
Y gEAT & AT AT gEwT ArE 39 ¥,
F8 AUGS WS Y 7T A T 37 &Y 74
g, arag 7 aa v At &, fac ot
TEF A @NE F@IE | T HAT
TR f5 ot off anft o wRET
Asg e aEy § 9 ™ & |

Y &Yo Mo wAW  (FVTETE)
mefy A, F A A ¥ A g A
Ay & fF T ofe &
GA T 9 Agw aq A HIK
FW I AW A Y g Y qg A @A
dfF #rf S g qw 9w
IRgR gt e ag | @ @
T I weT A I A& 1 g
qF o gufa § a1 9 @1ea € 99
Tgfe HT I ST T AT T
ITGT FT FRAT AR FAL AT I9HY
T gy odY u7F s g

TE T T F1S I agy dY ard
g argat s W A R
Fge g F1 dver W gema ¢,
W TG A W g I3 M
T E
Mr. Deputy-Speaker: Let there be

no talk inside the House other than
the Member speaking,

»Y €Yo ¥o WAR : £ & I §
S it farrd Pl A g AR AN AR
YA & AR AT F FA@E | AR I
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[ & $o wtaw ]
UM FT ATGEL TN H TR AH
i frmaw &1 fagd feaen =
gE &\ v Fve gy W difod
fis 39 ga o feam e fao & @

i gmmas Do fad A Ak,
I ¥ §a A FEM § AT

FCSTT FT FHST & | TEIS gy A
Y Fog ¥ Az A4 TLH AR @a A
& 78 ¥ a1 A W N S
93 @ § 431 @1 § A W T
9 gAY @ EHAT| g wrEET
ot fs mg A Swn g, AR IR E
AT AT AT g | T & sfagre # Y
gw & dar oy an A, A g A
rar§ swAchgw A Wi e
oot &4 & foir am oX q A A S
ST OTEY #IX A9A ad ) qEEr
A7 G AR T qwA | A g &
7€ | WYl Y EAFE T FT AFO AT
mar | SFEF ﬁg‘iﬁﬁﬁ@ﬁ'ﬁﬁﬁ
o fear ¢ fra v ar fE
seren it 7 g9 F1 Fa<ey feem,
qfex dg€ 4 &w W U feem,
o arg 7t & 7 & fo st gy AT
w8 e g1 Wy 3, # fopdt A e
E o A g, § FAw
g, ot o W AT & WA TS
& g & wwa v g A @ s
g@ﬁqﬁ'mqﬁmtﬂ garfe
fopamail ﬁwﬁnﬁélﬂﬁ#ﬁ
STreTAT AR Fear g 3t &t feoqoly
FTAT | I FAR FGAATATS AT
¥ wm § A% |

g JaE g ¢ e form
& @ g am ad & @A
y = s g gme fay oo
ww T s (rice mill) g
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g A A AT AW AH ¥ oam
FAT | R AR 9T fm qem fay
® T qean § 1 fec sma 2fEd N
% & aer T w3 AT A IEE
o g o g, gk foy &1 awr
T MR FAT Mo | w
¥ AT WA A A€ & o7 @waT |
we q A § g7 A e F s
TIAE | AT AGE AT A
TR feaml a1t fre @ ) waw
* T A E. FAH A IS HT
IR A FHAT §9 ez (amend-
ment) fear st s 7 gaw
frd e sfasfe Y aaomr fs
FA A7 56 qE FT § TCITH I
FEA 1 ar feazdr (liberally)
T 7 o7 Arfed | 97 e fr aga
dra g4 &y @ fom & et
FI THAE gt Wl AW Ag T
AT W@ W e S w9
SETT T 9T AT IW FT 9 T Y
qift {3 TE A ST redrdY 1ae A
9FTH H ARI @Y 97 | SETC 9HEd
o dar @ ar | IR arfai
Y aga 913 093 4 AX 9 | qW
FrEdl FT@T FATE | T AR g N
Fr o g TEE 1 gW arer
@ FEA A A W E 9T gl
dfwar aga WA TEE | W T
w1 foege =e T @ R gl
Ffera %1 T A g1 AT & R w=y
HE WHRAG @M | avady
gz arwar & fF a3 ard & arer
araelY, g FT A awar § a7 4
Faw A aFaTg | G dar F vy
oA AT Afowar F1 W9 9 & fewd
a8 WA\ A FTA FT I AW



2003 Generul Budget—

AR I FA ¥ 797 & fod wa 5B
F@IE | FCAg @A s Iadaw
T A oNg Y T A BT ATHST
awer A § I gfew #Y mw & av
araar € i aar Ao w6 | 98D ag
IR Y dron § fF qA ¥ g A
TG ¥ WY | I FTEHTT G AT
M ag gfem # dear € fF o of
W!oow%ﬁhﬁlmm
St A 7 foan @t e | &Y s
# 1 9T AT TACAT ST A ALY FrAT @Y
AE TATE] F1 FIF  AFT FATH AT A0
F@IE | T g i T Ay A%
THEAT Wi ¥ AmA W g ar
ag Y Twar ¥ A wifew Fw &
WARY TG FEAH ag TAE 5
A FAT & | A Fre w0 feawd
R @ Ty w5 Ny §
AT i o g g ek g
eqrarfeal &1 Afaw 9o gan & 1 g
g @gg A 9 a2 FI g faar
TZ I M adt g g AR s A
F 3 #1 AR fawm 44 & 59 Ay
AT g gl 1 WY g Afew ga
T 99 ® gUTH FY AE@ @
AT TH ATHY AT ATHIT qER &
AT AT Far &9 S|t qTqE a9 @Y
&) Fawwarg fe wh gt g &
¥g qf@dq gm

Fq o gk feaei B 59 avdis
wgga EdY & du f§ awdr
g1 awTl & wOAT 99 A G@A @
ae § faeer afgd wc &g @
wt qAAT e F frmar @ 1 fow
F1 ofcor a8 gar & fF g feamw
e & AR qg TUr F A1 S §
WIHAISFT G T E | FT
3 T AY AT § AR AT fAwear
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F a1 3 A avd d% FuT 93 §
AT T avg ¥ AR geEd A
i

wrdtorsad (fertilizers) Fam
8 a7 ¥ am wE fis wAwEAT
TF T FWr AT g 9y I A
TF T HAT Y ) o T 4 FEN-
W/EAX ST qET & 41 WAw
FqY OF AT qGA FAS & AT E
AT & 7T AT A7 Y FT ITA FY
FEY § 1 9% qg AEA F faee
TZFTIATE | THEE AT HEN-
@RI F TG AT & AT & al
FENSTEST § agd T &Y qFar § 1
anre o far s Y gw St wae
# qgd T AFA |

AR B WEAl F Ears § R S
#Y 59 ¥ qa7 qOET are fagr am
T OaT fFar s Ay Rl & oF
wre A fas Jrger s fedr
ATHT OFE A fae et 1 A wgar
g THM AT Y afE TATT A I 9T
&Y & AFET | 19 57 4o FgT A S |
3Tq AN g SNET W FEr § ST
ar gz qY A 21 9 | T AT B
B feaEl $1 90T aEdar ST
| G6T A @4 & ag & 8 1T &Y
AT AR AT &@d 5T & 4w Ad
¥ @i @t Adr aF s o )

&% ®YE 9rE aay § fF s A
TFE, AT TFT A7 ST 0FE & @A
giar 3gor Surar a3 | ag & ol
EATEAE | W FEAE T g OF wH
£ &G & fod aFs  F7 €A g
g1 adr & foq ot sEe £Y FF@
g d 1 sorr ey AAY T AT
A A EraFs A& T A g
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[ #ro Ho maw]

GU FT FAT § | AL TE T TF S
AT TR UE I A A I
A | 79 wHe ST AY | w7
& WY 9T Y & 9X AL T@ G AR
AT @Rt F@ G gEL e A
ot fr fFam gt 9w iR @ fer
A 99 # 99 A I gATT HA Aol
gifes fear  adife feam @ @@y
FTAT AT AT IUAT 9@ § FH ST
q1 |

Shri N. R. M. Swamy (Wandiwash):
Food must be above politics and
should be foremost in the minds of
every administrator and statesman,
and if they do not do so. certainly
we would not be in a position to work
out a good food policy. The policy
arises because there is not enough
food. If there is food, the question
of a4 policy will never come. I would
suggest that in these days when India
is under the grip of starvation, and
we are now trying to solve the prob-
lem, we will have to see the popula-
tion of the world with reference to
India. So far as the population is
concerned, it comes about 2,400 mil-
lion. while the available acreage of
land is about 3.400 million acres; so,
if this land were equally distributed.
as such, the per capita acreage would
come to about 1-4 acres. In order to
have free flow of foodgrains from one
surplus country to another deficit
country, there must be a policy of
laissez faire. Wherever food is in
surplus. it has to leave that area and
go to the deficit area, Though the
country has got the highest acreage
of land, the production is the lowest.
As regards the proper distribution of
food. the concept of regionalism has
to be adopted. And in doing so, we
will have to take into consideration
the present situation in the country.
We have to give adequate irrigation
facilities to the agriculturists. We
have to harness the water for this
purpose from the rainy water; rains
will come only if the people are not
very bad. There must be good eciti-
zens in India. and unless the people
are very good, we cannot get good
rains. Therefore. instead of being
law-abiding citizens as the hon. Home
Minister stated the other day, it is
better we try to be good citizens, so
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that we could have enough water and.

good rains,

If we have to tackle these problems
very successfully, there are certain
initial problems to be solved first. The
statisticians and the geographers have
to join together and give proper data
to the Central as well as the Pro-
vincial Governments in ofder to en-
able them to chalk out their own poli-
cies. So far as our country is con-
cerned, there is variability in the rain
fall, the soils are all different, and the
productivity is not also uniform. The
statisticians give out something from
their mathematical calculations, and say
that in about three or four years,
India will be self-sufficient. By work-
ing out like that. it was said that

India would be self-sufficient by 1951- .

52. But what do we find? We are
not self-sufficient now as a matler of
fact. And the reason is that there
been a drought for the last three
or four years consecutively. There-
fore, the statisticians and the geogra-
phers should study the position with
regard to the fertility of the soil, and
the amount of rainfall. We have
had in some parts excess of rain and
in some parts no rains at all. ‘This
factor has contributed largely tc the
shortage of the food supplies in India.
The geographers and the statisficians
must co-operate together in giving
correct data to the Government,

The second point is with regard to
the population in the country. In
the last two decades or so, the popu-

lation has increased, and there is a
godd deal of starvation. Whatever
that might be, the modus operandi

of the people should be that there
should be no increase in the popu-
lation. Recently, there has been a
downfall in the birth rate, and the
death rate has also been decreasing,
with the result that the population is
more or less static. And our pro-
duction also has been static with the
result that with an increase in popu-
lation, the result is a great respon-
sibility with regard to the food
shortage, lying on the governments
of the State as also that of the
Centre. We will have to see that
there is a good system of family plan-

ning; otherwise it is very difficult for -

us to cope up with the problem.
The need at the present day is the
regrouping of the States properly, so
that the States which have got a sur-
plus in food can supply the ones with a
deficit. We should allow foodgrains
to flow freely from the surplus states
to the deficit states, without being
impeded in the way. While there
are about three or four surplus
states only, the deficit areas are
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many. We have to see that some
sort of regionalism should be brought
into the picture, carefully.

Another thing which we will have
to deal with, is the problem of land
tenure. There are three kinds of
land tenures—the land is being
held by one syslem or an-
other, the permanent settlement
areas, the temporary and the
ryotwari system. A large portion of
the land is being held in small hold-
ings, the income from each of which
is rather meagre, with the result that
very often the owners neglect them
without irrigating these lands. What
they do is this; they simply lease

out these small holdings to some-
body else, who have no interest in
the lands. With a view to create

some interest and enthuslasm in the
tiller of the soil, we should create in
him a sense that he is the owner
of the soil. If the tiller of the soil
is also given some interest in the
property, he will be able to have more
interest in the land, and grow more
food. As regards the redistribution
of lands, I should say that while lands
are being transferred from one party
to another, we should see that they
are transferred to agriculturists only,
and not to anybody else. With re-
gard to lands that are left unused but
which were once cultivated lands,

I wish these lands are taken away
under the custody of the Govern-
ment, who should lease them, after

reclamation, to a co-operative agency.
Then only you will be able to have
enough foodgrains.

We have also to increase the guan-
tity of foodgrains, by introducing im-
proved varieties of seeds, and by
that system, the production can be
increased by about 5 or 10 per cent.
A good variety of seeds has to be
given freely to the agriculturists, or
it not freely, at least on a loan
system. We have to give them better
varieties of manure and additional ir-
rigation facilities. The manures to
be given to them may be cow-dung,
or the refuse of the sewage water,
or even green plants may be allow-
ed to grow in the lands. The pro-
gramme of reclamation of waste
lands has to be intensive and also
integrated. There are several mil-
lions of acres of waste-land, and the
World Bank has allotted about 10
million dollars to India for this
purpose, and we should make the
best use of it: otherwise we will not
be able to achieve any results.

With regard to the regrouping of
States, the contiguity of the areas
has also to be taken into account:
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neighbouring surplus states are to be
:Lnked with the deflcit states adjoining
em. .

In conclusion, I would like to say,
that we will have to formulate a
scheme for the proper distribution of
the grains, otherwise we will not be
able to satisfy the teeming millions
of the country in the matter of ade-
quate food. We must allow a free flow
of food grains from surplus areas to de-
ficit areas, and we must give loans
to the agrir;ulturlsts for them to in-
tensify cultivation. We must supply
manureg to every cultivator at his
door. They should be given not only
nitrates, but also fertilizers, of which
we are now getting 5 lakhs of tons
trom Sindri factory, but which is
not quite sufficient; India needs 3
million tons of fertilisers. There-
fore, we have to see that manures
and proper seeds are distributed at
the very door of every cultivator,

Wt dwm: (A STsma W,
T 7l 7 & 7v wgw & s amaw
g @ e & fore Y g & el
A 3 g e T 3 &
wrRar At 5 97 At wamm
I #1 " o A sy @ ) e
¥ an wow den @ fe oy ¥
ag AT & 1 5 S gam, g Ay
amA i & rEm ¥ “‘ovg” qe
sgfea g8, #fF 37 4 wr oY
"Wﬂ“ﬁ"’lﬁ g 2 g Ia ¥
a7 fauw 9T §B FgFar )

WO &Y AT ®1 AW &Y A
& @y oo FFAr § 1 9@ A g
ST §F a1 9% 977 2 5 foraet armi
TR AW A &, foraer gary 2w & gwor
et &, a8 fvr ag & @3 1 97 Suw wy
FCET FHTY 9E&T a7 & | T oy
P fE =g &y w7 wim, me
FA 9 &1 95 A e § e qg
WY 7Y T A @ for o s Y
g & ATe ¢, 48 99 g faare ¥
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[t Z=]

&1 &, I Aol # ) dar @ g
AT D &9 g, ITEX T ow |
afuF I gAm, W F sasy waNg
& &% &, ¥ g8 wT ag & fr
TFARE &Y S S @ ey 9y
qmﬁg}.-.\"fg‘,awﬁ’ QT 3418
g g w7 g, fadinsT ag o -
fratar &1 fammT €, 3@ & gru @ a2
¥T T 2@ 9§ ¥ ISHFAA F awx
a7 & A AR F & g
A & g A wwAr e agd A
IR T U H ATd A1g w
am s fafrrr wmdd g @ s @
§ quar g B #0 97 § aga &, ww
¥ # oy ferw € fE ag g %% A
f§ qmr & & ;

a1y T fog c @ g

N ZFga : am fafaed &
dfag & &8 &1 WU A FET A
wr wFAAT A § 1 A I A s
799 FXF 3T AT F1 HT FHOA
wdwaisl w1 wmwa fear & Y A
T 7g WTAT g 6 9 Wl A A @A
gfos g @ar # | # I droAsit
w1 fant 79 g, ¥ o= gwi a1
eqd €1 &) &, auT ga waar ¢, oY 3@
Toq ¥ g afus & sfaw w9 F7 79
m“mqmlmmmﬁl
gk 48 A7 sifew & sifus syafmEr
2 ag g g FRAE 1 T
fosd oo Y O @ ¢ o6 arfus & aifus
It 2@ A & e fR gw et
v dmg 92d, e & o W,
AT fram FY 99 ¥ w9 A wgfoud
%, 19 g R fomd @i § s dwa
i § 1 uF SEEI A g
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7% I 2% § 5 feamr &Y gy
oifed 1 o & fod A W ey
ATT AAE AT § | Ff Ay
78 #0270 @in oV qrg s
RS & QA1 I § R s 2w i Ay
T Y TR A AT AF 3 37 Y
FA R el A afuw ¥ afuw
gfaer & & 39 § T v AT
AF grm 3T gw £ ol st sy
fadsm | oF W Wrea q@TT A9 #
A g wA W A g ) A gfe,
Tife g ad, Tw ¥ g oa e
119, mi A fram g
Wt T g AW A qq §, 9 aw
TR §, 9 Tg1 ey &0 & 78 § 9%
gt 3w gfannd =i & 1 F 7 gera
&ar §—a% 7 7 foft Al o a8 far
W f—fr g oF @ v ¥ T aww
fed | ¥ st gwTa 2T E I QU AT

- @gA avE § 31 IO & A1 Tqur smar

STRT 99 F g6 gea afon s
At § g AT el & |
I FT AT @ FFA &, g GRAC AT
TAY gU W T § | §W II A g
Y § =W & fod gma @ v
g Tfgd fs oF oF g9 i oF o
et v afoaw ¥ w3 o & 37 A1
fomm 74 & @@ g g 1 q
& & oF 9 &t 7 T I
Fesat ax & gt &, ST &1 &4 & w3
FaEiwd) ar Swa g £, dfew afuw
a1 % Y q9F AT wfaa) w) gane
¥ F oA H S Aofw F w6y
yfmgm & 97 &1 f wwer 74 &
aw Y fFT 7o R aEA g
¥ ogara & f& Wik St Ty aed
o A GTACH @A » O A
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AT UFET 47 TF 197 THE A9 7
g o% A€ & a@ gT F S oA
wraR At g | 3fFT d g g
fir #1¢ 7@ 9T 7 a9 99 99 a%
9 U YT UHE THT A & |

ot foxaf : 732 £ 5 AAEG
& dar & femr omm 2

st 29 : w9 OwHT ¥ FF
aim &, o oy A ¥ wa
Y & F€ g A aaq g | e
W & ¥y gfoomr far € 1 A A
s afEmm & #ger Agy SIAT
g3 | fiw § qIF avlY, qHA AHA
T &1 qfyaat £Ff 1 g T F 9
T M1 UFwE S &, IE § graT
T S| TG A JEEQ g q;Ar
Iq 7 H1§ @ AT F1E ST @A §
A1 IW F1 ATWTEA (6 EHT F A9AT
FHHL | agI @ AT qYF FT TE
g @ et geft a3 39 wfw &
IPET AW AT |

JuTeRE HY, °H &% &) ¥ai w0
2T AT AW W @ 9T w@v g
A AW A1 FW@ § FUF 9T F F,
T a7 § afys Soo F F1 W
ufem @rr g 39 @ &1 A A faar
¥ ga W & FuaT d e A
g1 g TN FO0F g 7 Max F
farg § fawre @ g ' T & W=l
#ear g ( afe & oF 7ar 7eg 77 )
‘T@T A, ;AT AT F 7S [T A7)
T AT FTAS 5 G § 6EY few
wfsqar @z &, 37 7 39 F]qT @
A E 7 98 UF AGT AT TR H F FAr
fear & | 779 & 7@ T@ W A9
T A w7 | g 9% 3 afieEm
S | W Y AT F=h am dae
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7 AE ) AT A qan gwa @
g 1 78 Y weforeae §, fadt anfx
H IO I F qeET A A AR
FIMN avm @ 5 39 ¥ whrs
ofer @t o arft §  FfT sraTTeET
T fa 4 af| & 1w FE@ aEh

TEg BN & |

TR &1 A § 3o <A
s3ft Wt # Aphrodisiaces
wgaTdr & A gfaal A aw 29 ¥ fod
arf 9 &, 37 ¥ wiEw Ad agAy,
9 I & sanr ¥ afrr ak @<
gfizal ot aw fasar & 1+ oF drag
wiargwd afrs a9 oF afer
W 9Ty ¥B www ¥ ag e
UELCEECIECENR CE iR
gara a1 g 5 afg ag smar owe
THIA T FFA AN EW A AT AT
FLAT IW T & A g7 @ qf
¥ AT @ S A% ITS aTEw |
arr Iw wE g2 ¥ afawiw w1 A
grar § 3 ag IvE A A s
uE3, 9 A TH 19T § Af9F T g FT
o g evear g

uw a1q fom fvemar aga st g
e faas as o ad 1 |
Jregw WY, g9 SN | F
st 1 qFadr  (superstitious)
TEA & A1 I & qIEIH (Super-
stitions) %Y g&t 3= &, ¥fFT .
fod @i & guEiaaE  (super-
stitions) sfus fa=dia s gfa-
FEFAE | ITH I 0F T qIT-
®eAe  q99 qg AR seafaaE
derga g o a3 vl § afuw dar
g % 9T F anfY aaar AT 7
frarg ¥ Fgar g e g 1 I 7y
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[ = &)

§ 1w as ¥ & A aw A,
a1 |y £ ¥ o Afod, FiE e w2
GIH &1 ® 99 7 ¥ FfuF o fAwr-
¥ afrea vF OE wW &, oA
Fr§ I AE E, A &7 T 9%
frix ®<dt € 5 o wfw & smaws
oe fFaar 2 21 ST &g et 33
&1 oY & fagx =@ Il w1 e T
g ag e qfa & aga s dem
TR E | AT S gAY ag gera frar
wEef® g T @ I
7z %<2 Io & fod #1E arasaw avew
T &

4 F @A AW G ¥ AT OE,
wifs ded g NT|@E@E T
NI REFAY v faam
F g q ft §O FPT WARATE |
I g A9 § fow A Ao
W 3 g, AR fax 3w & faao
gATT, RA N, SEHF A AT WA
TTE  aWFEEARBARF g A
¥ fawmdl TR F1 aoTaT S
®3O F T AT AF ag Y FET
g # F1 %W AT ¢ fomw &
TF W AY gW afgeETT A FT awa |
¥ ff g8 7 §8 3@ A froww
B @O | AT & 92T &, e g
gg W ¥g wifgd & Fasor sy
frawa & gd o & waar gifa g 147
ot [AaaR AR JAAGAT &, W A
T AT FT THZIATE 7 A1 F A5gA¥
& @ifen srew sfusew gow fraw
fird, 3fen F qoar g fr e fafireed
g am & A fAmEdr & %
gra § 5 9 A <@ A w1 qrem
fFmg i ad § dfen o &
AT SUTET I 9 A HArd o
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D1 i g waa
AT, 2 v W Ay Ao
STEE TaARz 7 afi @ @F
e TFar @ G g aw R
T R WA WA AT F W TAHAE
A aws ¥ gur ¢

ot fegat : s ArE AYfom amy
L

ot dem: FmAge 7 g
d @it e v wR Wy
a6 A qTa R T A AASTAT § | T
w1 @ifew smew (3 WA WA Y
9 AT WEH W F FRL A9 A
T4 #Y ger faar o fasslt F difem
arEE {3 99 "4 o), FfFq SFr =
9% ¥94, %% AW TWEF A A
Tled 4 1 @ AR 7 oF 94 gy
& =i ord, qF AT AW W AT
TE ALY | I aemar fF F of ay
gdYy W qT @A g, a8 o F FH2
Fow wofT A A Fgar § ) W ow fay
FTH T T A OF q€a1 {EEgEA
F IO AL 1A BT AT Yo FETH
@1 9= A oF Y wEew ¥ w
fr e g &Y & BoF w1 T
&% ot frea @ 99 7 99 * @
g g T OF wER F @A F A
T < BT gzar g, TEWH &Y
T a1 QU & & o g w
T qzan € AT ag g9 IR T AR
NEMF WAy from g o= fr g
Y difer ggw TEARe q ¢ wWH
Tt & 1 wa & fod ®1€ T g
g fwfed, s gn 93 & o
T Hgar 9e% FY TS w2 AY 2T
¥ frt 902\ sw W oA A wERY



2016 General Budget—
T 3 f ag a9 OF & o g,
TH 1 4FTR GY, T AT QY T W aY
gitgr § ¢ AU FgT T € 5 4@
sAfadar A § 39T § GOk o
W g TAAHE w1 G § GorE o
LA

9 I AA HAT @A
I AAE FHESHIAT |

¥ A%l wg gwaT fF & AT A
iR ‘9t fgrdy"a wwER A W aaw

HHEE | A TH dMfAeAT, FOETQ
srxfAdl ¥ w3 § 99, a7 fee Swa
& Fq7 fawmr 7

g oA Wy 9T O
W d¥w @ sfawar w1
qEHE F TAAHE &T g9 W g1 #

IYq FANT F AT F1 FFAT §
AT FAAT F TG 9F @G, H -
ey g, @ ag femord qwg o
fogs T0X, 9iw a6l @ 3@ AW A @<
W W 7 sefaswar agd 9@ € @
0T 9T A FF ag we fF W
gou Afow Ofc & dE7 sdw s
¢ wioa g1 mn § 1 food st GE
i 91 34 faaoil & @ g srdfawar
a¥ 9| AW YA i 7
wifawar st ST g I H Yo Y wdY
7 waARE & "eard 1§ fawmr
%1 @7 & | A1E a8 ST & g, A9
qeatd | I '  fAe w1 @
yafawar 1 &oAT § |

qf¥| a1« W WY HeH g2
siw wrafe Wl T 0

Wy agA: agwTr  anfefge
qreT @l A " a9 &1 qH

e fas # F I@ ATGH

100 PSD
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g% | wrwtiw FEwatl 7 oY faega
frsamara €, o fe ow sedeeT ¥
forer #t aeag  too @ g3y wW@
F o 9§, TF GIdY | /€Y § w1 WA
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(s &3 | 1200 noon, ~ including  the
. reply of the Minister.
¥ ww Wy Sfea TEaw far g — ,

\ L . (iv) Discussion on Planning will
FAEHWHA FIS T T4W, GFE- be from 12 noon 1o 1 p. M. and
. . continued to 2nd July 1952,
aQaz e | 9 AT g AGES o . . .

) 2nd July, 1952—() There will
grfaa g1 & ;;}a F SO &7 be no question hour as al-
" s & é\' E“Sﬂﬂ {f.c;ﬂT-'ﬂ' N : \ ready announced.

& © (ii) Discussion on Planning from

8.15 to 12 noon including the

Mr, Deputy-Speaker: The hon, n
reply of the Minister,

Minister will reply tomorrow. I want

to make an announcement regard- . . o
Ing the programme of work for the (iii) Discussion on the Ministry
i1st, 2nd and 3rd July, 1952:— of Finance from 12 noon to
! 1 p.M. .

t Jul 1952.—(i) The will
e b: g'o qu:.stio:(:) hourmas al- 3rd July, 1952—Discussion on
ready announced. Ministry of Finance conti-
nues from 915 to 1 pM
(il) The Minister of Food & including the reply of the

Agriculture will reply to the Minister of Finance,

WML

debate from 815 to 845 & The House then adjourned till a

(ili) Discussion on Ministry of Quarter Past Eight of the Clock on
Health will be from 845 to Tuesday. the 1st July 1952,




